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LOK SABHA DEBATES

LOK SABHA

Friday, March 24, 1972/Chaitra 4, 1894 (Saka)

The Lok Sabha met at Eleven of the Clock
[ MR, SPEARER in the Chair )
ORAL ANSWERS TO QUESTIONS

Steps To minimise Depend
on Foreign Aid.

+
*141. SHRI CHINTAMANI PANI-
GRAHI :

SHRI C. K. CHANDRAPPAN :

Will the Minister of FINANCE be plea-
sed to state the steps taken or proposed to
be taken by Government to minimise depe-
ndence on foreign aid in view of its stoppage
by some countries recently ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): 1 would
draw the attention of the Hon’ble Members
to para 27 of my Budget speech of 16th
March, 1972 wherein I have indicated the
steps being taken by Government to minimise
dependence on foreign aid. Government are
making all possible efforts to be progressively
independent of externel assistance through
increased indigenous production, import
substitution and export promotion. The
recent suspension of a part of the economic
aid by the United States only underlines the
need to vigorously pursue our objective of
achieving self-reliance as early as possible,

SHRI CHINTAMANI PANIGRAHI :
May I know from the hon. Finance Minister
as to what was our original estimate of gett-
ing foreign aid in 1970-71 and 1971-72 and
after pursuing our efforts for achieving self-
refiance, how much less we have reduced
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foreign aid in these two years respectively so
that we will be a little more sell-reliant ?

SHRI YESHWANTRAO CHAVAN : As
far as the suspension of aid is concerned, 1
should say it is confined to USA-not with
regard to most of the other bilateral aid,
whatever agreements were thought of and
entered into and as far as the other agree-
ments are concerned which arc multilateral
because the World Bank has to do it. But,
as far as American aid is concerned, to the
extent of 87 million dollars worth of aid is
affected,

SHRI CHINTAMANI PANIGRAHI :
My question was a little more specific,

SHRI YESHWANTRAO CHAVAN: 1
know.

SHRI CHINTAMANI PANIGRAHI :
Yesterday I was going through the various
documents like Economic Survey supplied
with the Budget papers — yesterday was Ram
Navami and we had a holiday, So I could
find some time to read the Budget papers —
and to my mind, all our efforts for achieving
self-reliance can be compared to the wan-
derings of Sri Rama in the wilderness. What
I find is that as indicated in the Budget
papers, external assistance required during
the Fourth Plan period has gone upto Rs.
4595 crores or Rs. 464 crores more than
originally envisaged in the draft Fourth Five
Year Plan. Now, our exports also are not as
per targets and they have gone down, and so
far as import substitution is concerned, it
has also not come upto expectations, while
we need Rs. 464 crores more of external
assistance. In the light of these things, 1
would like to have a specific answer from the
hon. Finance Minister. In 1972-73 and
1973-74 and at the end of the Fourth
Plan period, to what extent we are going to
reduce our Foreign aid ?

SHRI YESHWANTRAO CHAVAN :
In these matters it is difficult to quantify the
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amounts, but certainly our direction of
efforts is very clear because we have said
that we will have to certainly increase our
exports. Secondly, import substitution is be-
ing pursued very vigorously. I should say that
it cannot be quantified because it depends
upon each and every item. Certainly, when
I say that we will not depend on aid and
when we say that we have to depend upon
ourselves and increase our exports, it means
that we have to earn the foreign exchange
necessary for us. Our idea is not that you
can completely isolate yourself from the
international commerce. But it is very diffi-
cult for me to quantify the amount.

SHRI C. K. CHANDRAPPAN :In veiw
of the stupendous nature of the problem may
I know whether Government would consider
certain other proposals which were not men-
tioned in the speech which the Finance Mini-
ster was meantioning ? Our country has been
increasingly entering into foreign collabora-
tion; also foreign investment in this country
during this period has been increasing, and
we are paying almost Rs. 100 crores worth
of money to other countries by way of profit,
dividends, commission, royalty fees, etc. If the
Government takes a decision — I do not
know whether you can stop it forthwith — to
have a policy to do away with this sort of aid
gradually, this sort of arrangement gradually.
That propasl has not been mentioned in this.
Repayment of foreign debts is a drain on
our economy; we have a big amount of fore-
ign debts |

MR. SPEAKER : What is the question ?

SHRI C. K. CHANDRAPPAN : The
question is very clear. What I want to know
is whether we have a policy to do away with
those foreign collaborations gradually and also
to know whether we have a policy to declare
a moratorium on payment of foreign debts.
Also we had an unfavourable trade blance of
Rs. 400 crores, ,,

MR. SPEAKER : Please come to the
question; do not side-track.

SHRI C. K. CHANDRAPPAN : In order
to increase our exports, what are the positive
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steps which Government would take ? This is
what I would like to know.

SHRI YESHWANTRAO CHAVAN
Well, I was trying to explain the Govern-
ment’s policy. Actually that is explained in
paragraph 2 to which I had made a reference.
As the hon. Member very rightly said, cer-
tainly there is a large amount that is going
out of the country by way of repatriation of
investments in this country. That is true. That
is, exactly, why we are thinking in terms of
self-reliance. I would explain the trend. For
example, in the last three or four years we
find that, ultimately, the net aid that we are
absorbing is getting less and less. Really
speaking, that shows, to that exent, the inter-
nal strength of our economy is growing, is
building up. We will pursue this process
further. As far as the question of foreign
collaboration is concerned, certainly we are
not running after collaboration, but in some
critical areas of our economic development,
if we have to have some cooperation from
the other countries, certainly we should not
completely deny to ourselves that position.
But we should not depend on them. This is
the main point. We should not give them
the feeling that we cannot do without them,
particularly those countries which are rather
trying to show it off.

+ft size fagrd arsdan : fag AT
mRIT Fgd & fF awr sy Sify fadan
AT 9T AT &1 fAATT F1 7 FA
#F1 ¢ | afeT a9z & qracy 7 1 oAiwe
gzq & arad geqq fqa ar g, 7 g@h &
FZET FZA & | UFGRHSIT AHITSH F
g% 63 u¥ fa@r g : uFgedq U (o
& dio U0 480) 1971-72 asiE: 540
FAT; 1972-73 a9 : 614'73 FA< |
fooer ag &1 g@ar ¥ g9 39 a9 75 FUS
Fr sfas  fast ggraar T wWE L &
feafa sadier & @¥geg ¥ 1 fag A@37
7 F31 ¢ % g7 9T Tang T@q v wifaw
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AT FT AT gHIT Aifqar &1 g9-
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SHRI YESHWANTRAO CHAVAN :
Normally it is our intention and it is our effort
also to depend upon the institutional loans
and not depend upon bilateral loans. This
is the approach. Now, he has mentioned
certain figures, Whatever plan was made that
remains intact. But its implementation
depends upon their political attitude, and
certainly our political attitude. There are
gertainly matters to be considered, but we
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should not read more meaning into the
figures than what is necessary.

SHRI JYOTIRMOY BOSU rose—

MR. SPEAKER : 1 am sorry, 1 will
have to go to the other side. Shri Arjun
Sethi—absent.

SHRI JYOTIRMOY BOSU: 1 am very
sorry to say, you want to save the Govern-
ment form being embarrassed. There are very
specific issues. We don't expect this from
the Chair.

MR. SPFAKER : Don’t do it; forget
about it. Shri Arjun Sethi, absent; Shri E. R.
Krishnan, absent. Shri Chittibabu, absent.
Shri Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU : If you
want me not to ask the question, I will sit
down.

MR. SPEAKER : Why not ? You are a
good man.

SHRI JYOTIRMOY BOSU : May I
ask what is the annual interest and service
charges that they are paying out of their
export earnings in the foreign trade ? | want
to ask that question

MR. SPEAKER : Budget debate is
already going on. If there was no opportu-
nity, I could have allowed.

SHRI JYOTIRMOY BOSU : Kindly do
away with the Question Hour.

Allowaace to Alr Force Officers

*145. SHRI JYOTIRMOY BOSU
Will the Minister of DEFENCE be pleased
to refer to the reply given to Unstarred
Question No. 2005 on the 14th June,
1971 regarding allowancé to Air Force
Officers and state the reasons as to why
qualification allowance, special disturbance
allowance and field service benefits are denied
to the personnel below Officer rank ?
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THE MINISTER OF  STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHR1 VIDYA
CHARAN SHUKLA) ;: A Statement is laid
on the Table of the House.

Statement

The structure of pay and allowances of
commissioned offiecrs and other ranks is’ not
uniform. Thus, certain allowances and
benefits admissible to Service personnel
bleow officer rank are not available to com-
missioned officers, and vice versa. This is due
broadly to (a) difference in the terms and
conditions of service, (b) different manner in
which the entitlements to monetary allowa-
nces were arrived at, ahd (¢) difference in
functional roles,

2. “Qualification allowance’ is gtanted
when commissioned officers acquire certain
special qualifications which are particularly
useful to the Services.

3. Special Disturbance Allowance is
admissible to the commissioned officers be-
cause they are subjected to frequent transfers
and, as such, put to additional expendituic
on account of move of families.

4. Field Service benefits are admissible
to personnel below officer rank also. They do
not get Supartion Allowance, but are given
a special compensatory allowance which is
not admissible to commissioned officers,
Grant of separation allowance is restricted
to officers, since an element on account of
liability for servite anywhere in the world is
already included in the pay of personnel
below officer rank.

5. The Third Pay Commission aré fhquir-
ing into the structure of emoluments of
Armed Forces personnel. having regard to
the terms and conditions of their service,
The Commission will no doubt consider the
extent to which the existing arrungement
should b rationalised.

SHRI JYOTIRMQY BOSU : Tbere are
glaring instances, alghough the service and
risk and the endovance are the same, and
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glaring instances of discritnination are there.
Whereas a Commissioned officer, with a
service period of 6 years or so, gets Rs. 880,
the AC-2, the airman, gets about Rs. 62.
There is no justification for such discrimina-
tion. There is gross discrimination and there-
fore I want to know whether they would
appoint a Committee specifically to see that
this discrimination between the officers and
other ranks is removed as early as possible.

SHRI VIDYA CHARAN SHUKIA :
There are well-reasoned arguments for keep-
ing the difference, and we have tried to state
about the position in the statement. If he
sees para 5 of the statement he would see
that we have submitted the entire scheme to
the Pay Commission and they are going into
the entire matter, I am sure they will
definitcly consider all matters of rationalisa-
tion and utilisation whcrever necessary, and
If there is any discrepancy or difficulty 1 am
sure the Pay Commission will definitely point
out such cases. We know that this is a thing
that has gonc on over some years. These
things have been fixed with certain views
and objects, ,,

SHRI JYOTIRMOY BOSU : British

colonial outlook.

SHRI VIDYA CHARAN SHUKLA :
Therefore we feel that before the Third Pay
Commission gives its view on this matter
we should not take any further action on
this,

SHRU JYOTIRMOY BOSU: Will the
hon. Minister kindly tell us how soon the
Third Pay Commission is expected to submit
its report ?

SHRI VIDYA CHARAN SHUKLA :
The Minister of Finance has told the House
several times that they expect the report
soon. 1 cannot really say when exactly the
report will be with us.

SHRI D. N. TIWARY : May J know
whether Government have any intention to
puy officers or jawans according to their
noeds and not according to the ranks ?
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SHRI VIDYA CHARAN SHUKLA : As
a matter of fact, all these matters are taken
into consideration before the pay seales are
fixed.

Performance by Indian Submarines
during War

+
*146. SHRI P. GANGADEB
SHRI P. M. MEHTA

Will the Minister of DEFENCE be
pleased to state :

(a) whether the performance of the
Indian submarines was found satisfactory
during the war with Pakistan; and

(b) whether the present fleet of submar-
mes is sufficient to guard the vast Indian
territory ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.

(b) The present fleet of submarines is
considered quite effective. Further steps to
strengthen the submarine arm are in hand.

SHRI P. M. MEHTA : May I know the
strength of the fleet, that is, the number of
submarines, and whether all the submarines
are equipped with modern equipment ?

SHRI VIDYA CHARAN SHUKLA ;
The number of submarines is a classified
information, which 1 am sorry I cannot dis-
close here. The equipment which they have
is also classified information which also I
caonot disclose.

MR. SPEAKER : The hon. Member
wanted to know whether the equipment was
modern,

SHRI VIDYA CHARAN SHUKILA :
These submarinés are modern, and they have
proved thier utility during the recent conflict,
by keeping the edemy ships and hostile ships
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away from our cosst and effectively by
checking the movement of ships in the
Arabian Sea and also in the Bay of Bengal.

SHRIP. V.G. RAJU: May 1 know
whether we can expect to own nuclear sub-
marines, and whether there is any proposal
to train our officers and sailors 1n collabora-
tion with the USSR because we have a
nuclear adjustment treaty with them ?

SHRI VIDYA CHARAN SHUKLA:
At present, there is no proposal to acquire
or to own nuclear submarines. As far as the
officers and sailors who man the submarines
are concerned, we have a plan according to
which we keep on training our officers and
men in handling the submarines that we
acquire,

SHRIR. V. SWAMINATHAN : May 1
know whether the hon. Minister will consider
a proposal to increase the number of sub-
marines and locate some of the submarines
in South India at strategic points, because
the Arabian Sea, the Bay of Bengal and  the
Indian Ocean have to be guarded ?

MR. SPEAKER : 1do not think that
North India needs any submarines,

SHRI VIDYA CHARAN SHUKLA :
In reply to part (b) of the main question, 1
have stated :

“Turther steps to strengthen the sub-
marine arm are in hand.”

This answers the first part of the hon. Mem-
ber’s question. Regarding the second part
of his question, 1 would like to say that we
always locate submarines at convenient
places.

ot srre fagrdt oY : w7 ag Aw
g fo gmr gaglfaal 97 &0 50 T
afuwrfeaar @ sHafEi s afoar 5o
I F FANfEAT & WO W,
&1 W gEd W AT wT ouw W g fw
W dEy W goa saer ¥ e were
Frwdr A g ?
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SHRI M. S. SANJEEVI RAO : 1 have
seen the extremely difficult conditions under
which our officers and sailors work in sub-
marines. We all know that men count more
than the machines. So what type of facilities
and amenities are they providing to these
men ? If not, what do Government propose
to do for these brave young men ?

SHRI VIDYA CHARAN SHUKILA : At
present, I do not have any information if
any special allowances or particular facilities
are demaned by the officers and sailors
serving in the sumarines. As far as 1 know,
there is know discontent on any particular
matter. Most of them go there as volunteers
from the Navy and there is no difficulty as
as the officers and men are concerned.

aeeTd IAl W gy ATy
i g

*149. «ft gerasg awt : aav fae w5
ag qETH &1 B9 F40 5 A 1970-71 F
o goRd sann & faer s gen
oaa faat grfr g€ ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : A statement is laid on the
Table of the House.

Statement

As on 31st March, 1971, there were 97
undertakings directly under the management
of Central Government, including 8 under-
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takings under construction, which had not
gone into operation and one undertaking
which had just commenced functioning.
Excluding these, and the L. I. C., the per-
formance of 87 running concerns (including
promotional undertakings) has shown an
improvement as compared to the previous
year; the overall net loss being Rs. 3°4
crores, as against Rs. 4'9 crores in the pre-
vious year. 50 enterprises had made a net
profit of Rs. 74°91 crores, after depreciation,
interest and taxes, while 37 undertakings
incurred a net loss of Rs. 7829 crores.

In the case of L. I. C., the results of the
Eighth valuation, as on 31st March, 1971,
covering the period from 1.4.1969 to
31.3.1971, has disclosed a distributable
profit of Rs. 11598 crores. Of this a sum
of Rs. 110°18 crores has been allocated to
the participating policy-holders, and a sum
of Rs. 5'80 crores to the Central Govern-
ment.

ot gEaeg awi : 7 Wit 87 wfAssE
. T § §, I FA G A A0
g7

SHRI K. R. GANESH : The total
investment in 97 public sector enterprises at
the end of 1970-71 amounted to Rs. 4682
crores.

st qeeR amt ¢ g@ a9
STATICE WTENT 9 AT FT ATH Far
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BRI aaT TEd fad o ot aw -
T B § AT wiger ¥ 7@ wvgeg §
HIT FqT FIATE FEA W@ Y ?

SHRI K. R. GANESH : Taking into
account the various undertakings which have
made profit and loss, the overall nett loss is
Rs. 3'4 crores against Rs. 49 crores in the
previous year. Out of these, SO undertakings
have made a profit of Rs. 74:91 crores as
against Rs. 70°'97 crores last year. It is
necessary 10 point out that the nett loss of
Rs, 3°38 crores has been arrived at after
allowing Rs. 188 crores for depreciation ard
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amortisation, Rs. 126 crores interest pay-
ment and Rs. 23 crores for taxation.
Further, some of these undertakings bave
also given dividends. During 1970-71, 28
undertakings declared a dividend amounting
to Rs. 15°08 crores as against Rs. 1265
crores in the previous year. The rate of
dividend varied between 1 and 20 per cent.

SHRI SUBODH HANSDA : The state-
ment shows that 37 undertakings incurred
a nett loss of Rs. 78'29 crores. I would
like to know from the Minister whether the
Government have studied why these losses
have occurred, and what are the reasons ?

SHRI K. R. GANESH : From time to
time, we have informed thc House about the
various steps that have been taken with
regard to bringing profitability to the various
public sector undertakings. WNow, for the
question that the hon. Member has asked,
cach industry will have to be studied, and it
has been studied by the Bureau of Public
Enterprises and by the various committees set
up, and very recently, the Government have
set up a very high level action commuttee
which 1s going into the various questions
about the losses of public sector under-
takings.

SHR! PRABODH CHANDRA : Wil
the Minister be pleased to state whether in
reckoning the losses, the Minister has taken
into account certain facilities which are
available to the public sector undertakings
and enterprises such as no-tax and other
such concessions, and which are not available
to the private sector undertakings, and when
you withdraw all those concessions, how
much would be the loss and how much
would be the interest gained by these under-
takings ?

SHRI K. R. GANESH : It is a very
specific question which the hon. Member has
asked, and that is why I gave the figures
suying that this Joss of Rs. 3°38 crores has
been arrived at after meeting some of the
requirements like depreciation, amortisation
and payment of interest and taxation.

MR. SPEAKER : The hon. Member's
uestion is, have you counted the lack of
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facilities which are denied to the private
sector and which are given to the public
sector.

SHRI K. R. GANESH : Yes, Sir. For
instance, there is a heavy capital investment
as far as the public sector is concerned; it is
not there in the private sector. Again, for
the township administration, Rs. 34 crores
have been spent, which the private sector
does not spend.

SHRI FATESINGHRAQ GAEKWAD :
The Minister has admitted that 37 under-
takings incurred a net loss of Rs. 7829
crores. For how long have these under-
takings been incurring a loss, and how long
will it take for the entire capital to be wiped
out at this rate,

MR. SPEAKER : The question is in
respect of 1970-71. That is the specific
question and he has answered it.

SHRI1 FATESINGI{RAO GAEKWAD :
For how long have these 37 undertakings
been incurring a loss, and at this rate, how
long will it take for the entire capital to be
wiped out ?

SHRI K. R. GANFSH : It is a very
pessimistic question which he has put, There
is no denying the fact that we have incurred
a loss of Rs. 3-4 crores as against a loss of
Rs. 4°9 crores 1n the previous year. 50
undertakings have made a profit this year
while 48 made a profit last year.

ot Trawgta qiF ;. qrAfs d9 &
37 4 afqezr §, faad 78 79 29 Arw
wq &7 9y g &1 & s g §
f gm At % fady & o dwewTw §,
a1 9% fare w1 FrAAEy # oS
et g a1 3¢ ueRer fear o awar §
fe dmra g1 7 W mar e A I
s qwm foa s, afe Awr g
at ov¢ sty fear sy Qe #18
FrIATEY SOy w7
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SHRI K. R. GANESH ; In studying the
losses, the Government, the Bureau of Public
Enterprises and the various industrial under-
takings and the administrative ministries have
located the causes of the loss and have given
guidelines for the removal of those lacunae
and various other factors that are there. As
far as the employees are concerned, the
administration is concerned, they have been
given. The only thing I would like to submit
for the hon. Mcmber’s consideration is that
in running these huge public sector enter-
prises which have Rs. 4,000 crores of invest-
ment, we cannot just penalise a particular
individual, except that the totality of factors
has got to be taken into consideration.

off g T W 37 I S
are 7o @ & a1 forr fre® aver wvey gen
2, 9% 3w * gw wra fRaAv § 7

weaW ARNIW T AR F JQoaww
G
o s T W 9 a9

famT 97 qv feaar Qrer 8, TOHT 9aT AEY
ST §

SHRI K. R. GANESH : I do not have
just now the figures of the 37 undertakings
which have incurred losses, 1 have given the
total investment in all the 97 undertakings.

SHRI JAGANNATHRAO JOSHI:
Unless we know the total investment in these
37 undertakings which arc running at a
loss,,,

MR. SPEAKER : The question was too
general. I hope the hon. Mininister will be
able to supply that information later on.

Over-Stocking of Raw Materials in
Public Undertakings

+
*151. SHRI VEKARIA :
SHRI D. P. JADEJA :

Will the Minister of FINANCE be plea-
sed 10 state ;

(2) whether the inventories of 17 public
undertakings show that they are over-stocking
raw materials; and
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(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (8) Yes, Sir.

(b) The main factors, which contributed
to such over-stocking, are :

(i) Slippages in the planned production
programme;

(i1) Non-phasing of deliveries to suit the
monthly production programme;

(iti) Maintenance of higher safety stocks
(to ensure uninterrupted production)
for scarce materials like steel, non-
ferrous mctals, etc. for which the
deliveries are uncertain; and

(iv) Non-introduction of modern mate-
rials management techniqgues.

The units have been advised on the lines
on which remedial measures should be taken
to bring down the level of inventorics not
only of raw-materials but also of work-in-
progress, finished goods, etc.

sft dwfear : 1 "W He o
Fara ¥ fi fam afesrs sreedfes ¥ alae
wff T war wAav A wr § 7

SHRI K. R. GANESH : Some of the
public undertakings which carried excess over
one crore were : HEIL

MR. SPEAKER : He may lay it on the
Table of the House; it takes too much time,
Hon. Members also should not ask guestions
that would requirc a long list. He may lay
it on the Table of the House.

ot qwfiean : dq gEa AW W@ d
fF o ak ¥ & w FAHfea T ¥
Frov wrefegus damaee AT w@r g
v ofsw Hedfes o ddfaw
w WX wiwr gy & faek e
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{efcqy Ygsadee oY «gAT wifge ag
afi @3t &1 W@ goee ofew sET-
g & apad ¥ femrs, faad Freor
R F IAAW WG 9% FIE &
AT Argelv & aragy ? afz dAv WA}
at & ¥ AT ady & ;¥ Ay ?

SHRI K. R. GANESH : The Committee
which went into the question of excess inven-
tories have given some guidelines. Their
reccommendations arc. The undertakings
should draw up realistic production schedules
and proper techniques should be developed
to arrive at accurate requirements. They
should take efforts to reduce the cycle of
production of their products. Marketing
organisations have to be streamlined with a
view to reduce finished goods and the disposal
of construction stores that are surplus are to
be expedited. The undertakings have to deve-
lop proper industrial base with smali-scale
and auxilliary sectors in order to reduce
imports and thus become self-sufficient.
(Interruptions.) 1 have to give a specific
answer.

SHRI B. R. KAVDE: It is said that
there is overstocking. It means that there is
to be an average. What is the percentage of
overstocking compared to average stocking ?

SHRI K. R. GANESH : I have some
figures, On 31-3-1971 the inventories were
Rs. 1,040 crores, production expenditure for
the manufacturing concerns or others
Rs. 2206 crores. Therefore it is 57 per cent.

SHRI DINESH CHANDRA GO-
SWAMI : 1 want to know whether any one
of these industries comes with in the 37
undertakings which have incurred a net loss
of Rs. 78.29 crores and since how long the
overstocking has been there ?

SHR1 K. R. GANESH : The Rourkela
and Bhilai steel plants, whith are running at
a loss, are included in this. They have been
having extra inventories of Rs. 25.6 and
Rs. 18.3 crores.

PROF. MADHU DANDAVATE : In
view of the malpractices involved in stocking
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and distribution of raw materials, does the
Government propose to entrust the Corpora-
tion with wide powers of procuring, stocking
and egitably distributing raw materials so as
to avoid the chronic trouble of underutilisa-
tion of industiial capacity ?

SHRI K. R. GANESH : Certain guide-
lines have been given. He has made a sugges-
tion.

PROF. MADHU DANDAVATE : This
is a specific question. If you have no specific
answer, you may say so and I would be
satisfied.

SHRI1 D. N. TIWARY : May | know
whether the Government have taken into
account the recommendations of the three
Financial Committees of Parliament — the
Estimates Committee, the Public Accounts
Committee and the Public Undertakings
Committee ? If their recommendations had
been given effect to, this sort of thing would
not have happened.

SHRT K. R. GANESH : After the
recommendations of the Committees and also
the ARC, a special committec was set up
which went into the question of over-stock-
ing, and they made a study of the 17 under-
takings to which the question refers.

Financial Assistance for Flood Relief
Works in Kerala

*152. SHRIMATI BHARGAVI THA-
NKAPPAN : Will the Minister of FINANCE
be pleased to statc ¢

(a) whether Government have received
any representation from the State Government
of Kerala for more financial assistance for
flood relief works; and

{b) if so, the reaction of Government
thereto ?

THE MINISTER OF FINANCE (SHR1
YESHWANTRAO CHAVAN) (a) and
(b). within the total ceiling of Rs. 309.78
lakhs adopted for purposes of Central assis-
tance, the Government of Kerala had sugges-
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ted certain inter-se adjustments to provide
for a larger expenditure on relief works.
This has been considered and the ceiling of
expenditure on reliefl works has been revised
from Rs. 40 lakhs to Rs. 53 lakhs.

SHRIMATI BHARGAVI THANKAP-
PAN : In view of the fact that the Govern-
ment have revised amount, may I know
what was the amount that the Kerala
Government had demanded, and whether
Kerala has been given its legitimate due in
the matter of flood relief ? Have any pro-
posals been made for flood control by the
Kerala Government, and if so, have they
been accepted by the Centre ?

SHRI YESHWANTRAO CHAVAN :
The Kerala Government had asked for
Rs. 100 lakhs by way of adjustment for
flood relief work. Even the Chief Minister
had written to me about it. We had the
matter discussed. The Planning Commission
team which goes into this matter, discussed
the matter with them, and after the discus-
sion, it was found that this increase of
Rs. 54 lakhs would be enough, because the
money intended for flood relief is distributed
among different types of work. For example,
there were certain programmes for the
panchayat road works. We shought employ-
ment could be given on that basis, but giving
employment is one thing and giving gratuitous
relief is another. We, therefore, thought that
the relief that was asked for, namely Rs. 100
lakhs, was not necessary. About the proposals
for flood control, a separate question may
be tabled.

SHRI VAYALAR RAVI] : The Finance
Ministcr was saying that it was found that
Rs. 100 lakhs was not necessary. I do not
know whether the Finance Minister and his
colleagues in the Planning Commission are
deciding the question on the pattern of the
floods in North India. In Kerala, the floods
are of a different character. The floods will
not last for more than 24 or 48 hours, but
it will wipe out all the houses. So, he should
consider Kerala as a special case and he
should give, if not the full amount, at least
what is required,

SHRI YESHWANTRAO CHAVAN :
You have not followed the content of my
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answer. The ceiling of Rs. 309 lakhs was
provided, in which there was a large chunk
of money provided for building of houses
also. We have not touched that part of it.
The real plea of the Kerala Government was
to increase the quantum provided for gratui-
tous relief. I found to my surprise, and
would be surprised also, that the original
ceiling provided for building houses has not
been fully utilised.

Recovery of Arrears of Income Tax
and Other Taxes

%154, SHRI AMAR NATH CHAWLA :
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred Ques-
tion No. 3194 on the 25th June, 1971
regarding the recovery of arrears of taxes
and state :

(a) whether information referied to there-
in has since been collected and if so, when
it will be laid on the Table of the House;
and

(b) if not, the time likcly to be taken
in collecting the required information ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes Sir. It will be placed
on the Table of the House before 7-4-1972.

(b) Does not arise.

SHRI AMAR NATH CHAWLA : May
1 know whether any names have been pub-
lished as stated in reply to Unstarred Ques-
tion No. 3194 in June last year of the per-
sons who had not paid taxes over certain
prescribed limits ? May I know what are
those limits and who are those persons and
whether any publication has been made
about their names ?

SHRI K. R. GANESH : In June, the
hon. Member had asked for specific names
of persons whose arrears are more than Rs. §
lakhs. We have already finalised the infor-
mation and it will be placed on the Table of
the House.
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AYR WEAR : AT TG B AG
frrm gt e qamrer WA SA QB @
g7

oft HATAT AT @ AF AV AT AL
faeit & 4

“Publication of names of assessees who
are defaulters in the payment of taxes
over certain prescribed limits,”

SHRI K. R. GANESH : There are 960
names and we are supplying these names.
We are fulfilling our assurance.

SHRI AMAR NATH CHAWLA :1
want to know whether the names have been
publicised. What does he mean by “pub-
licised” ? Does it mean publicised in the
daily press or placed on the Table ?

MR. SPEAKER : When itis laid on
the Table, it is publicised. It becomes a pub-
lic document. It will be printed and it will
be in your hands.

st POR AT FYATT : ASTGE WEEH
§ qoF wregw ¥ AT ALRT ¥ ITAT
Hrgan § e form &0 & @ ORI 1 sy
qAFT T QT & R Ag 9w aga
T AT A T § A AT W wE &
FHTE Ft wfTad agy 9 dean § foee
W HEAT gar g W A Ani # wmy
"t § et 6 aewre gro dar fode
frarmar & ?

SHRI K. R. GANESH : 1 require notice
of this question.

SHRI JYOTIRMOY BOSU : Will he
tell us how many of these defaulters are non-
Indians in origin ? It might be easier to
tackle those who live in India, but in the
case of those who are foreigners they will
run away from this country and will never
get the money.

SHRI K. R. GANESH : There are 900
people who have defaulted and it is very
difficult to give the specific names.
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SHRI S. M. BANERJEE : Is it nota
fact that it was mentioned in the other House
that the Minister of Industrial Development
was involved in income-tax evasion? How
far is it true and what action has been taken
against the Minister.

SHRI K. R. GANESH : He has to give
notice of a specific question.

SHRI INDRAJIT GUPTA : When an
allegation has been made on the floor of the
house it has to be looked into. They cannot
ignore them.

SHRI K. R. GANESH : The allegation
has been made only recently.

MR. SPEAKER : The total number of
persons given there 1s 900. If there is any
allegation against an hon. Minister, as he
knows, there is a separate procedure.

SHRI S. M. BANERJEE : His name
was not included among those 900. It is in
addition to the 900.

MR. SPEAKER : If his name was not
included in that then I am sorry 1 cannot
allow this question.

SHRI INDRAJIT GUPTA : When an
allegation is made on the floor of the House
they cannot remain silent like this.

SHRIS. M. BANERIEE : The Minister
has given a list of 900 names. My informa.
tion is that a Cabinet Minister is also 8
defaulter. I want to know why his name is
not included in this.

MR. SPEAKER : If he knows the name
of the Minister, he can give separate uotice;
not a supplementary on this.

Wt Ew fagrd addt ;. agfE
T & UF qE1 F7 wiaesr gfx ov a4 v
gi &y &Y g% fog ofer 3 s oo &
Feg IH AT FT @I FL a7 5T Ay

gfer %31
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ey wRvay ¢ fst fafreeT Faas
1€ AT FTAT ) A7 IAHT AU
HUEET TRAT AT € X SH IT AEE
wxeat Y =oar arfge | oY gAET A
900 ATAY &7 FT ¥ Agf § o gehfee
AT JETAT T 59 qY€ § Q¥R AT
B TE & 1 TURTUF ST WTHAIT §

Nationalisation of Audit

J
*155. DR. RANEN SEN :
SHRI INDRAJIT GUPTA :
Will the Minister of COMPANY
AFFAIRS be pleased to state :

(a) whether the question of nationalising
Audit has been considered by Government;
and

(b) if so, what decision has been taken
thereon ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF COMPANY AFFAIRS
(SHRI BEDABRATA BARUA) : (a) The
question of nationalising audit is not at
present under consideration of Government,

(b) Does not arise.

DR. RANEN SEN : In view of the fact
that private business houses indulge in
malpractices with the help of private
auditors, may | know whether the Govern-
ment are thinking of controlling these
malpractices by nationalising audit ?

SHR1 BEDABRATA BARUA : There
is a system of pre-auditing in private business
houses and sometimes the malpractices are
due to that. Attempts are being made to
cover up those malpractices. We are consi-
dering several suggestions. We are thinking
of having a rotation of auditors so that we
can see that the auditors do not become
attached to a particular house or a particular
company for a long time.
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DR. RANEN SEN : Is the Minister not
aware of the fact that some big firms of
chartered accountants monopolise the entire
field with the result that some of the smaller
companies and individual auditors are not
able to get any assignment ? It also gives
rise to a lot of complication in auditing.
May I know what the Government propose
to do to get audit freed from the grip of
big audit houses and break this monopoly
and thereby help the smaller firms and also
remove the malpractices ?

SHRI BEDABRATA BARUA : We
are having a study in the research section of
our department in regard to this matter.
We are trying to find out how much con-
centration is there is regard to audit work.
It is a fact that there are some large audit
houszs which are attached to big business
houses and Government is considering this
matter also.

SHRI INDRAJIT GUPTA : It is a fact
that what are popularly known as big
business houses in this country, particularly
the houses which figure in the list of 75
monopolies, have themselves startcd various
auditing concerns which are more or less
their own subsidiaries; if that is so, in view
of the great nced for self-reliance now and
conserving our own resources to the utmost,
what is the Government’s thinking: are they
satisfied that tax evasion on z big scale by
the corporate sector can possibly be avoided
if auditing is left in the hands of such
bodies ?

SHRI BEDABRATA BARUA : Our
information is not that these houses have
themselves started audit firms but that there
are some big audit firms which arc¢ attached
particularly to some houses. We are trying
to take all these things into consideration
when proposing certain amendments to the
Act.

SHRI INDRAJIT GUPTA : When do
you propose to bring those amendments ?

SHRI BEDABRATA BARUA : As early
as possible we are going to propose cérlain
amendments to the Companies Act for
deconcentration of andit wozk. But it does
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not certainly include nationalisation or any-
thing of that type.

SHRI K. D. MALAVIYA : The reply
of the Government is that the question of
nationalisation is not on the agenda. Is the
Government not aware that there is no
alternative which appears feasible today in
order to check this sinister understanding
and conspiracy going on between some audi-
ting firms and big houses, which is now the
main or the biggest cause for the evasion of
income-tax ?

SHRT BEDABRATA BARUA : We are
studying this matter. All the facts that were
placed before us, including the suggestions
made before us, were placed before the
Housc in answer to a previous question.
There was a discussion between the Minister
of Industrial Devclopment of the Government
of India and the Industries Minister of
Maharashtra on this matter. Also, a sugges-
tion was made that the auditor should be
appointed either by the Government or by
the Comptroller and Auditor-General. All
these suggestions have come before us and
we are studying them. But it is too early to
make a decision on the matter, because all
the facts are not at our disposal yet.

wrew ¥ wrn '

*157. »ft pw X wGATY : FT frey
wefT a8 Far €Y FaT w0 fiv ¢

(%) == wvaeg § GHTT W AJAA
Tt § % 2o qug 3w H s e’ fivaen
g e

(&) = g7 % qge faeey &
qeeg ¥ qURIT BT W WA w
oy faurc 8 ?

THE MINISTER OF STATE IN' THE
MINISTRY OF FINANCE (SHEI'K. R.
GANESH) : (a) While there can be no
doubt that large amount of black money is
in circulation, it is difficalt to quantify its
exact oxtent.  Various  indivityals and
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Committees have examined this question but
have made varying estimates of the extent
of black money.

(b) The Government has taken a num-
ber of steps in the past. The problem is
constantly engaging the attention of the
Government. It is not possible to state in
advance the steps that arc under considera-
tion of the Government. 1he recommenda-
tions of the Wanchoo Committee are, how-
ever, under examination. Some of the
recommendations have already been incorpo-
rated in the Finance Bill, 1972.

sl g ww wEATE : HAT FERA A
arefY st fear f faea-faer arfel o
afafeal ¥ w1 araew § ATQAT AG
fem g AT aEaT g F S e &
TR ¥ fwr fem aafedt & ot feer G
gfafaal & fear fraet awer qaars &1
FqT TART FqATCA X ¥ Ay T @@
AL 7 /T qUA FA AT G 7

FeqW WY : ATGA AAAAE T
FqTHE BT § |

ot gem W wewra o afafi A
Ay A & A ¥ fae faer ww ey
& & g =g § e T wfafeal
¥R afwdl & audt wmw g W
g% e fHadt e aoes & Fa
ATFT AT a3 A F Ak ¥ Tav fawwe
&7 W ¥ fF 9% a9 & garea fa
oy ?

SHRI K. R. GANESH : The specific
reply to the hon, Member's question i§ this.
For instance, Prof. Kalder had estimated the
income-tax loss through tax ecvasion at
Rs. 200 to Rs. 300 crores. Then this matter
was also gone into by the Tyagi Committee
which also took into account the various
estimates that were given by Prof. Kalder
and they came to the conclusion that the
estimate given by Prof. Kalder was on the
high side. ft was also gone into by various
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other tax experts, and the last Committee
the Direct Taxes Enquiry Committee, whose
report has been recently submitted to the
Government and a copy of which has been
placed on the Table of the House, have
estimated the income on which tax was
evaded in the year 1968-69 at Rs. 1,400
crores, i.e., the income on which tax had
been evaded; the tax, of course, will be less
than that.

st gew a7 wgmE AR & Q)
¥ w1 g A T mar ) Iy A oA
FY FET T ¥ TI7 GLAT g qHAT $
#7100 X 1000 %o F A A T7
FW &7 < & e d ?

SHRI K.R. GANISH : There is no
such proposal.

st gAN AW wYATA ;. FAT GIEI
WA T AT E et ¥
R feew Twed & qro g aE Ty ?
5 ag wrar £ fF sTe SN0 & qw
AT 3 AT AR Fg AW Ja7 arfx
& @y afed FET T WA ) W=
AR FERT ot wA & fad Ay
T A TH AFTL FTHA 6T FT SATIC FQ
¥ 9% o7 oFeR ¥ ar IAF foaxr g
g fraifer sy af @ ?

SHRI K. R, GANESH : The first infor-
mation is very relevant to our Department.
We will ask our Department to find out
about the information supplied by the hon.
Member.

As far as the second question is con-
cerned, about prosecutions, recently the
Direct Taxes Board has started prosecutions,
We are not agreeing to compounding all the
various ovasions and concealments; cases
have come; many cases are before courts
of law.

SHRI HARI KISHORE SINGH : The
Finance Minister has admitted that the
black-marketeers are running a parallel
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economy in this country. That meaus,
Government is in & position to find out how
much money is there in the black market.
What does Government propose to do to
prevent it if they are running a parallel
economy.

eqw AgYw ;. TEET f @ S
g faar &

SHRI FATESINGHRAO GAEKWAD :
I am happy to hear that attempts have been
made by Government to assess the amount
of black money in circulation. I would like
to know what are the main bases on which
this estimate has been arrived at.

SHRI K. R. GANESH : These estimates
have been arrived at by committees, and the
last committee was the Wanchoo Committee
whose report has been placed on the Table
of the House.

SHRI FATESINGHRAO GAEKWAD :
How did arrive at this ?

SHRI K. R. GANESH : That means
studying the whole working of this parallel
economy.

SHRT JYOTIRMOY BOSU : My ques-
tion is a very brief one. How many repotts
or recommendations on the issue have been
received during the last two years ?
(Interruptions).

MR. SPEAKER : He has no informa-
tion. The Question Hour is over.

WRITTEN ANSWERS TO
QUESTIONS
Interest Rate in Life Insurance
Corporation
*142. SHRI ARJUN SETHI : Will

the Minister of FINANCE be pleased to
state ;

(a) whether the cost of operations or
expense ratio of Life Insurance Corporation
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has gone high as a result of which the
interest rate had to be increased from 6% per
cent to 7 per cent; and

(b) how much money has been spent
during 1969-70 and 1970-71 towards over-
time payment ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (@) A
statement is laid on the Table of the
House.

(b) The Corporation sanctioned over-
time payments of Rs. 56:53 lakhs and
Rs. 70°36 lakhs respectively in the years
1969-70 and 1970-71.

Statement

(@) It is presumed that the Honourable
Member rcfers to the increase in the rate
of interest charged on loans granted on the
security of life insurance policies .

The rate of interest has been increased
from 6%, to 74% from July, 1970. The
lower rate will continue to be charged
uniess an additional loan is taken wunder the
same policy. The reasons are :

(i) Yields on other investments have
risen lately; for example, first class
debentures yield over 97/, shares
between 99, and 129, and bank
deposits 79,. Further, banks which
grant loans against insurance poli-
cies charge between 99, and
1039,

(ii) The effective rate of interest realised
on policy loans, that is, the rate
after allowing for office expenses,
ts being eroded by rising costs of
servicing the loans.

(iii) Therefore, to the extent the effective
interest realised falls short of what
might bave been carned had the
money been invested otherwise, a
benefit is secured by policy-holders
who raise loans at the expense of
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those who do not. This militates
! against equity.

(iv) The L.I. C, feels that it is the
wealthier policy-holders who resort
to these loans now, not because
money is needed by them but
merely for investing the money at
higher rates of interest.

Loans given to entrepreneurs in
Tamil Nadu for Construce
tion of Tourist Hotels

*143. SHRI E. R. KRISHNAN : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the amount of loans given so far by
India Tourism Development Corporation to
entrepreneurs in Tamil Nadu for the cons-
truction of Tourist Hotels during the last
three years; and

(b) the names of places where such hotels
are being constructed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Loans for construction of
Tourist Hotels are given by the Department
of Tourism and not by the India Tourism
Development Corporation. Loans to the
tune of Rs. 2'25 crores have been approved
for five projects at Madras, and will be
disbursed in instalments after the companies
complete the legal and other requirements.

Committee on Self Removal Procedure
in Central Excise

*144. SHRI C. CHITTIBABU : Will
the Minister of FINANCE be pleased to
state :

(a) whether there has been delay in
submission of the Report of the Committec
appointed by Government in October, 1971
to review the Self Removal Procedure (SRP)
in Central Excise;

(b) when the Committec is likely to
finish its work and submit its report; and
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{(¢) the terms of reference of the Commi-
ttee and the period given to it for submitting
its Report ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a). No, Sir.

(b) and (c). The Committee is required
to submit its report by the 30th June,
1972,

A copy of the Resolution No. A. 11013/
E/134/71-Ad. 1V, dated the 11th October,
1971, containing the Terms of Reference to
the Committee and the period given to it
for submitting its report is laid on the Table
of the Sabha. [Placed in Library. See No.
LT 1544/72).

Concesaion to officers and families
of Armed Forces by Indian
Airlines

*147. SHRI M. M. JOSEPH : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Indian Airlines has decided
to give some concession to Officer and
families of Armed Forces; and

(b) whether the concession given now
is more than the previous concession and if
s0, to what extent ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Indian Airlines was
allowing 259, concession in air fare to
personnel of the Armed Forces and their
families since September, 1968. With effect
from 26th December, 1971, this concession
has been increased to 509, in respect of
officers and other ranks.

Stoppage of Imports under PL 480
Programme

*148. SHRI CHANDRA SEKHAR
SINGH : Will the Minister of FINANCE
be pleased to state ;

(a) whether Government have decided
to stop imports under PL 480 programme;
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(b) if so, the reasons therefor; and

(c) the amount likely to be saved annua-
lly as a resylt thereof ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
India has been importing wheat, cotton and
soyabeen oil under PL 480. The import of
wheat on concessional terms has been stop-
ped after December 1971, as at the current
level of production of wheat, Government
has beon able to build adequate stocks to
meet normal public destribution requirements
and also maintain an adequate buffer
stock.

There have been no discussions with the
US on the import of cotton and soyabeen
oil under a new PL 480 agrecment after
the US suspended a part of their economic
asgistance to India with effect from
6-12-1971.

(c) On the average of the last three
years, PL 480. Food imports have been
2 million tonnes per year, at an estimated
value of Rs. 110 crores, and this may be
taken as representing the annual saving.
Compared with the earlier years when the
import of foodgrains was of a larger order,
the saving in imports would be a much higher
figure.

Working of Industrial Finance
Corporation

*150. SHRI K. MALLANNA : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government propose to
tone up the working of the Industrial
Finance Corporation; and

(b) if so, the salient features of the
proposal ?

THR MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and (b).
The Industrial Finance Corporation is an
autonomous public sector financidl institution
under the supervigion of the Industrial
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Development Bank of India. Government
and the Industrial Development Bank of
India have representatives on the Board of
the Corporation. The Corporation has been
reviewing its working from time to time and
taking a number of effective steps to stream-
line its procedure such as setting up its own
legal department, standardising its legal
documents etc. and thus reducing the
time taken in the processing of applications
for financial assistance and its disbursement.
The Corporation has also opened regional
offices at a number of State capitals recently
to render more effective service to its
clients.

Silver Refinery, Calcutta

*153. SHRI N. SHIVAPPA : Will the
Minister of FINANCE be pleased to state :

(a) whether the building and machinery
of the Silver Refinery, Strand Road,
Calcutta will be put to some other use by
Government after its closure;

(b) if so, the purpose for which the
building and machinery will be used; and

(c) when the alternative project will be
set up at the pres:nt premises of the
Refinery ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (¢). The question whether,
after the completion of the residual work of
extraction of silver at the Silver Refinery,
Calcutta, the premises and the equipment
there could be used for setting up a public
sector undertaking has been engaging the
attention of Government. No viable proposal
has emerged so far.

Progress made to provide suitable
jobs to unemployed pilots

*156. SHRI P. VENKATASUBBAIAH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number of unemployed trained
pilots in the country;
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(b) whether his Ministry propose to
employ some of the unemployed pilots and
whether efforts were made to help them to
find jobs with the Ministry of Agriculture also
for spraying operations; and

() the progress made so far to provide
them with suitable jobs ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The number of pilots hold-
ing different categories of commercial
licences as on Ist March, 1972 was 1034,
out of whom 816 are known to be employ-
ed professionally.

(b) and (c). Government have taken the
following steps to deal with the problem of
unemployment amongst commercial pilots :

(i) The rules for direct recruitment to
the post of Assistant Aerodrome
Officer have been amended to
include a Commercial Pilot’s
licence as one of the acceptable
qualifications, A requisition for
recruitment against 78 posts of
Assistant Aerodrome Officers has
been sent to the UPSC for selection
of candidates.

(ii) At the instance of the Ministry,
the Ministry of Agriculture has
agreed to consider unemployed
commercial pilots for conversion
training for crop-spraying opera-
tions.

(iii), Indian Airlines and Air-India have
been asked to utilise unemployed
pilots on ground duties wherever
possible. Furthermore, Indian
Airlines propose to recruit about
20 pilots.

Payment of Pension to Ex-servicemen
through Money Order

*158. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) the reasons for the non-inclusion ot
the Ex-Servicemen in the scheme of payment
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of pension to Government pensioners by
Money Order;

(b) whether a request has been received
by Government regarding the payment of
pension to Ex-Servicemen or the dependents
of those killed in action through Money
Order; and

(¢) if so, the decision taken thereon ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) The scheme
of payment of pension to Government pen-
sioner upto Rs. 100 p. m. by Money Order
at Government expense has been extended
to Ex-Servicemen. This facility is at present
available to the Armed Forces pensioners
who draw their pension through Treasuries/
Sub-Treasuries and Pension Pay-masters. It
has been decided to extend the facility also
to the pensioners who draw pension through
Post Offices. Clarificatory orders will be
issued shortly.

(b) and (c). In view of the answer
against (a) above, (b) and (c) do not
arise,

Places in Bihar proposed to be
developed as Tourist
Centres

*159. KUMARI KAMLA KUMARI:
Will the Minister of TOURISM AND
CIVIL AVIATION he pleased to state :

(a) the places in Bihar proposed to be
developed as Tourist Centres; and

(b) the schemes proposed to be imple-
mented in the State during the next financial
year ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and(b). It is proposed to take up the
construction of a Tourist Reception Centre
at Patna and cafetarias at Rajgir and
Nalanda in the next financial year, as soon
as the xites selected for these buildings are
transferred to the Department of Tourism,
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Centre-State Financial Relations

*160. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of FINANCE
be pleased to state :

(2) whether some State Governments
have approached the Central Government for
re-allocatiun of taxation powers between the
Centre and the States tco enable them to
enjoy more fiscal powers; and

(h) whether the Central Government
have taken any action in the matter and if
so, an outline thereof

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Some State Governments have
from time to time becn writing to the Cen-
tral Government on various aspects of finan-
cial relations between the Centre end State
Governments including matters like sharing
of Central revenue receipts, repayment of
loans, allocation of Plan assistance for State
Plans etc. The existing constitutional frame
work is sufficiently flexible and provides full
scope for the consideration and periodical
review of all such matters.

Recruitment in Reserve Bank,
Abhmedabad

1097. SHRI SOMCHAND SOLANKI :
Will the Minister of FINANCE be pleased
to state :

(a) bow many Scheduled Castes and
Scheduled Tribes candidates were selected
during 1971 for appointment in Clerical
Grade 11 and HI in the Reserve Bank of
India, Ahmedabad Branch and how many
were informed of their selection and how
many have still not been given any appoint-
ment order; and

(b) whether the candidates selected but
not yet appointed will be given letters of
appointment before the mnext recruitment
notice ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN) : (¢) The
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requisite information is given in the statement
laid on the Table of the House. [Placed in
Library. See No. LT— 1545/72}.

(b) The Reserve Bank has reported that
the selected candidates, who have not yet
been offered appointments, will be offered
appointments for the posts for which they
have been selected if and when their turn for
appointment comcs on the basis of the
40-point roster.

Setting up of Branch of RBI in Kerala

1098. SHRI VAYALAR RAVI: Will
the Minister of FINANCE be pleased to
state :

(a) whether the proposal to sct up a
Branch of the Reserve Bank of India in
Kerala is pending before Government for a
long time; and

(b) if so, the reasons therefor ?

THF MINISTER OF FINANCE (SHRI1
YESWANTRAO CHAVAN): (a) and (b).
The Reserve Bank of India does not require
prior permission of Government for opening
a branch of the Bank in India, Excepting the
General Side, all the Departments of a branch
of the Reserve Bank are already functioning
in Kerala. The addition of other Departments
towards making it into a full-fledged office
is under the Bank’s consideration.

Exploration of Oil Resources in
Jaisalmer

1099. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) whether any target for exploration of
oil resources in Jaisalmer has been laid
down;

(b) if so, what is the target;
c) whether the work for exploration is

being pursued haltingly and if so, the reasons
for the same and the steps Government pro-
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pose to take to accelerate the pace of work;
and

(d) the prospects of availability of oil in
this region and by what time work is likely
to be completed ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R, GOKHALE) : (a) and
(b). ONGC had been conducting surveys in
the Taisalmer area over the past few years
and had also done shallow drilling. They
intend to continue seismic surveys in certain
parts of that area in which these surveys have
not been carried out intensively so far, and
to initiate been delinecated by seismic survey.
The specific schedule of work in this area,
for the future, is likely to be recast and
finalized in the near future by ONGC in the
light of decisions to be taken on the techno-
economic study on oil prospects in the
country, which has recently been made by
ONGC and Soviet experts.

(¢) No, Sir.

(d) On geological considerations, Jaisal-
mer area is considered worth exploring. It is
not possible to indicate how soon the explo-
ration work will be completed, as that will
depend on the results therefrom, as obtained
from time to time. However, it appears
reasonable to assume that the work will con-
tinue for several years.

Crisis of Lagging Investment in the
Industrial Sector

1100. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
FINANCE be pleased to state :

(a) whether while addressing a luncheon
meeting of the Financial Writers' Forum at
New Delhi on the 1st February, 1972 he
expressed concern over the ‘crisis of lagging
investment in the industrial sector® and ‘paucity
of public savings’;

(b) if so, whether Government have
undertaken any intensive study to find out
the causes for the phenomenon; and
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(c) the rate of fall in savings and invest-
ment in industrial sector discerned during the
last three years, year-wise, the causes therefor
as revealed in the study and the various steps
Government propose to take in the matter ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes, Sir.

(b) and (c). The underlying factors imped-
ing growth in industrial investments have
been analysed in the Fourth Plan Mid-Term
Appraisal as well as the Economic Survey for
1971-72 which have been presented to
Parliament. The latter in particular refers to
the fact that “investments in the public sector
have been pivatal for generating momentum
elsewhere in the economic system®. The Bud-
get for 1972-73, therefore, proposes a con-
siderable increasc in Plan outlay. Inclusive
of the Budgetary provision, internal resources
of public enterprises and other extra-bud-
getary resources, the total Plan outlay on
Plan schemes in the Central sector is expected
to increasc from Rs. 1,823 crores in 1971-72
to Rs. 2,307 crores, ie., by about 27 per-
cent. In addition, the Plan outlay of the
States and Union Territories is expected to
be Rs. 1,666 crores in 1972-73 as compared
to Rs. 1,440 crores in 1971-72.

Formation of a New Company for
New Petroleum Projects

1101. SHRI BISHWANATH JHUN-.
JHUNWALA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) whether Government arc considering
the question of forming 8 new Company
which will undertake the management of the
new petroleum projects that are likely to
come up shortly; and

(b) whether the existing Indian Petro-
chemicals Corporation Limited will be con-
verted into the new Company or another
Company will be formed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI DALBIR SINGH) : (a) and
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(b). No decision in this regard has been taken
by the Government.

Units Sold by Unit Trust of India

1102, KUMARI KAMLA KUMARI :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government are aware that
in the first quarter of last year—July to
September, 1971 the Unit Trust of India
sold Units of the face value of over rupees
eight crores, compared with the sale of over
rupees thirteen crores in the corresponding
quarter of 1970;

(b) if so, the reasons for decline; and

(c) the total number of new investors
during above period ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
During the first quarter of the Unit Trust
of India's current financial year (i.c. July-
September, 1971) units of the face value of
Rs. 8'84 crores were sold as against
Rs. 1365 crores during the corresponding
quarter of the previous year. The fall in the
sale of the units is primarily attributable to
the change in the scheme of tax concessions
and to a certain extent in the increase in
interest rates in rival channels of investment.
As against an earmarked exemption from
income-tax on income from units upto
Rs. 1000 available till the end of March,
1971, the income from units was bracketed
with income from certain other specified
categories of investments viz. deposits with
banks, shares of Indian companies, national
savings certificates etc. for purposes of an
aggregate exemption upto Rs. 3000 allowed
with effect from 1. 4. 71. This changeremoved
the special attraction of units from the point
of view of saving on income tax. At the same
time, the rates of interest offered by banks on
fixed deposits improved after the raising of
the Bank Rate to 6%, in January, 1971.
There were increases in the rates offered on
the national savings certificates also. Units
being an equity type of investment, alsc
suffered begause of the relatively depresse
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state of stock markets during the larger part
of 1971.

(¢) During the quarter July-September,
1971, 29,284 applications werc received by
the Trust as against 37,196 applications
during the corresponding period of the last
year.

Loanws to Bihar

1103. KUMARI KAMLA KUMARI :
Will the Minister of FINANCE be pleascd
to state whether Bihar has not been able to
get loans according to its demands and
requirements during the last two years and if
so. the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : Central assistance to States, in
the shape of loans and/or grants is given for
a number of purposes. On plan account
loans and grants are provided according to
the critcria laid down by the National
Dcevelopment Council. On non-Plan account,
loans and grants are given for such items as
rehabilitation, short-term loans for fertilisers
and seeds, loans given against small savings
collections etc. Assistance is also given to
States where expenditure on relief measures
undertaken on account of natural calamities
excecds the normal expenditure taken into
account by the Finance Commission in their
scheme of devolution. State Governments
also raise loans in the open market.

Several States, including Bihar, have from
time to time represented for larger loans and
grants assistance for the State Plans, for
expenditure on natural oalamities relief and
for other non-Plan purposes. The Govern-
ment of Bihar had also last year sought
permission to raiselarger loans in the open
market than had been indicated to them.

Central assistanded to States, whether for
Plan or non-Plan purposes, and whether in
the shape of loans or grants, is provided on
the basis of criteria which apply to all States.
Borrowings in the open market are similarly
determined for individual States in the light
of prevailing market conditions, past trends
and the development requirements included
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in the State plans. The requests of States for
additional loans and grants have to be con-
sidered in the light of the above circums-~
tances and keeping in view the constraint of
resources at the Centre,

Managing Agents Working on Higher
Posts in Private Companies

1104. KUMARI KAMLA KUMARI :
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) whether Government are aware that
crstwhile managing agents are installing
themselves as executives, directores, advisers
and representatives on very high salaries and
perquisites in the private sector companies;

(b) if so, the reaction of Goversment
thereto; and

(¢) the names of the former managing
agents who have so installed themselves as
such after the abolition of the managing
agency system ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) to (c). Government is aware
of some of these practiccs. The entire matter
is under consideration.

Moratorium on Payment of Interest
and Loans to U.S.A.

1105. SHR1 BHOGENDRA JHA :
SHR1 C. K. CHANDRAPPAN :

Will the Minister of FINANCE be
plcased to statc:

(a) whether Government are considering
proposals to stop repayment of interest angd
loans to the U.S.A. and freeze funds under
P.L. 480 in response to stoppage of U.S.
credit to India; and

(b) if so, the salient features thereof ?
THE MINISTER OF FINANCE (SHRI

YESHWANTRAO CHAVAN) : (a) and
(b). Government do not sce at present the
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necessity to stop repayments to the U.S.A.
on account of capital repayments/interest
charges of freeze funds under P.L. 480,
consequent on the suspension by the United
States of a part of her economic aid to
India.

Purchase of Air-Taxis
from Abroad

1106, SHRI K. SURYANARAYANA :
Will the Minister of TOURISM AND
CIVIL AVIATION be plcased to state :

(a) whether any decision has been taken
to purchase Air-Taxis from abroad;

(b) if so, from which country and the
type of the aircraft proposed to be pur-
chased;

(c) the expenditure involved; and

(d) the manner in which these will be
made use of ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No, Sir.

(b) to (d). Do not arise.

Air-Taxis between Smaller Airports
to Improve Tourist Traffic

1107. SHRI K. SURYANARAYANA :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the reply
given to Starred Question No. 129 on the
19th November, 1971 regarding Air-taxis
between smaller airports to improve tourist
traffic and state at which stage the matter
stands now ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGR) :
The matter is not being pursuec for the time
being.
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Loans Sanctioned to Collieries Produc-
ing Metallurgical Coal

1108. SHRI HARI KISHORE SINGH :
Will the Minister of FINANCE be pleased
to state &

(a) how many collieries, producing
metallurgical coal, have been sanctioned loan
of Rs. 5 lakhs and above since 1969;

(b) what extra production of metallurgi-
cal coal and increase in employment are
envisaged by these loans; and

(¢) thc names of collicries producing
mctallurgical coal and the amount of loans
disbursed to them and when these were dis-
bursed ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): ()
to (c). Presumably the Hon'ble Member is
referring to the term loans sanctioned since
1969 by the all India long tcrm public
financial institutions to industrial concerns
producing metallurgical coal. Since 1969 a
foreign currency loan of Rs. 7°4 lakhs to
one colliery viz. M/s. West Bokaro Ltd. has
been sanctioned. The disbursement has not
yet taken place. As the loan was for import-
ing machinery to improve its haulage opera-
tions no additional production of metallurgi-
cal coal or additional employment as such
is envisaged as a direct result of this financial
assistance.

Loans for Development of Coal
Mines in West Bengal
and Bibar

1109, SHRI MD. JAMILURRAHMAN:
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No, 1888 on 11th June, 1971 and
state :

(a) whether the information regarding
loans for development of coal mines in West
Bengal and Bihar has since been collected;
and

(b) if not, the reason for delay in
collecting the information ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) (a) and
(b). Yes, Sir. The information has since been
collected and the assurance is being fulfllled.

Relief to the bereaved family of Shri
Fauji Ram killed in road accident
in Delhi

1110. SHR1 DHAN SHAH PRA-
DHAN : Will the Minister of DEFENCE be
pleased to refer tothe reply given to Un-
starred Question No. 11 on the 15th Nov-
ember, 1971 and state :

(a) whether Government have received
any petition regarding the hardships being
expericnced by the family of the deceased
Shri Fauji Ram (cx-civilian labourer in
Shakur Basti Depot, Delthi) in getting his
pay for September, 1971, Provident Fund
and other dues from the Department in the
absence of Death Certificate;

{b) thc action taken to save the bereaved
family from the aforesaid hardships; and

() whether Government have granted
pension to the beieaved famuly for only
three years and if so, the reasons there-
for ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) Yes, Sir.

(b) A sum of Rs. 1741/- was paid to
the widow of the late Shri Fauji Ram on
the 16th November, 1971, from the locally
constituted Death Benefit Scheme of the
Depot. The Treasury Officer was requested
on the 13th January, 1972 for disbursement
of an anticipated death gratuity of Rs. 990/-
The audit authorities were also asked op
the 19th February, 1972, for making pay-
ment of GP Fund accumulations. Dues
in regard to his pay and allowances arc
being pre-audited for payment.

(¢) Pending grant of family pension for
life, anticipatory pension award of Rs. 45
pm. was made and the Treasury Officer
informed of the same on the 13th January,
1972.
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Facilites to Importers

1111, SHRI NAWAL  KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) whether in view of the stoppage of
U.S. aid to India, Government have stopped
the facility of Letters of Credit to importers;

(b) the facilities to be provided to those
importers who have already placed orders
for import of goods from U.S.A.; and

(c) the facilities to be provided to those
licencc holders who have not opcned their
Letters of Credit for US.A. to import from
other sources ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Govern-
ment have stopped the facility of opening
Letters of Credits against four U. 8. non-
project aid agreements (Nos, 386-H-200,
386-H-207, 386-H-212 and 386-H-601)
as the utilisation of the amounts under
these four agreements for which irrevocable
letters of credit had not been established by
December 6, 1971 was suspended unilater-
ally by the U. S. with effect from December
6, 1971.

( and (c). Alternative sources of
financing are being arranged either from
rupee payment areas or from other available
credits and where imports have necessarily to
be made from the United States, free foreign
exchange is being released, to the extent
possible.

Expansion of Foreign Firms

1112, SHRI P. VENKATASUBBAIAH:
Will the Minister of FINANCE be pleased
to state :

(a) whether a new formula for expansion
of foreign firms has been drawn up;

(b) if so, the salient features thereof;
and

(c) the steps taken or proposed to be
taken to implement to the same ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
Government have recently devised guide-
lines to govern the dilution of foreign share-
holding to be secured in foreign majority
companies whenever they are granted expan-
sions under the industrial licensing policy of
the Government. A copy of the press note
issued in this connection is laid on the
Table of the Lok Sabha. [Placed in Library.
See No. LT— 1546/72.]

(c) All expansion proposals of foreign
majority companies are now dealt with in
accordance with these guidelines.

Set-Back to Ind ies due to 8
sion of Aid from U, 8. A, and
other Countries

{ 4

1113. SHRI R. S. PANDEY : Wil
the Minister of FINANCE be pleased to
state

(a) whether a large number of industries
have been adversely affected due to the
suspension of foreign assistance from U.S.A.
and some other countries during the
recent Indo-Pakistan war;

(b) if so, whether Government have
made any assessment in this regard; and

(c) whether any steps have been taken
by Government to import the required
machinery from alternative foreign sources to
ensure implementation of projects undertaken
with U.S. collaboration before the conflict ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): (a)
to (c). Only the United States suspended a
part of her non-project aid to India follow-
ing the Indo-Pakistan war. To meet the
urgent needs of industry, Government are
arranging alternative sources of supply from
rupee payment areas or from other available
credits and where imports have necessarily
to be made from the United States. free
foreign exchange is being made available, to
the extent possible. Every effort is being
made to ensure that the implementation of
projects and production in industry is not
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affected on account of stoppage of aid by
the U. 8.

Triveni Tissues Ltd, and Mollins
India Ltd.

1114. SHR1 SHASHI BHUSHAN : Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) the capital structure of Triveni
Tissues Ltd., and Mollins India Limited;

(b) the number and names of Directors
on the Boards of Directors of these two
companies, separately; and

(c) the performance of the companies
during the last threc years ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) to (c). The required informa-
tion in respect of M/s. Triveni Tissues Ltd.
is given in the statement laid on the Table
of the House. [Placed in Library. See No.
LT—1847/72)

Foreign Aid for 1971-72 Plan

1115. SHRI PILOO MODY : Will
the Minister of FINANCE be pleased to
state :

(a) the total foreign aid promised for the
current year of the Fourth Five Year Plan;

(b) whether some countries have decided
to cut down or stop earlier commitments
made by them for financing the Fourth Five
Year Plan; and

(b) if so, how the Fourth Five Year Plan
is likely to be affected as a result thereof ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) At the Aid-India Consortium Meeting
held in Paris in June, 1971 the Members of
the Consortium endorsed the assessment made
by the World Bank and agreed that for the
year 1971-72, fresh commitments of about
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$1150 million (Rs. 862 crores) in the form
of project and non-project (including debt
relief) assistance would be desirable. As
against this the agreements signed so far for
the year 1971-72 amount to $694'6 million
(nearly Rs. 521 crores).

(b) Only the United States suspended a
part of its economic aid to India following
the recent Indo-Pak conflict. The credit thus
suspended is of the order of $87‘5 million.

(c) Efforts are being made to increase
self-reliance by increasing indigenous produc-
tion and promotion of exports to pay for the
imports needed for the implementation of
the Fourth Five Year Plan. In addition,
alternative sources of supply from other
credits and from rupee payment areas are
being located; and where this is not possible,
allocation of free foreign exchange is being
made to the extent possible. Implementation
of the Fourth Five Year Plan programme is,
therefore, not likely to be affected.

Pay Commission for P. & T.
Employees

1116. SHRI C. JANARDHANAN :
Will the Minister of FINANCE be pleased to
state :

(a) whether a demand has been put
forward by various Trade Union Organisa-
tions working among the P&T employees for
setting up a Pay Commission; and

(b) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). As the Hon’ble
Member is aware the Third Pay Commission
is examining the entire question of the struc-
ture of emoluments and conditions of service
of different classes of Central Government
employees including P&T employees. Some
trade union organisations of P&T employees
put forward a demand in 1970 for appoint-
ment of a sub-Commission under the Third
Pay Commissission for specifically examining
the wage structure, emoluments, conditions
of service etc. of the PAT employees. This
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demand could not be agreed to as the Third
Pay Commission is in any case going into
all these matters.

A demand from the unions of P&T
employees was also made for a separate Pay
Commission for Extra-Departmental Agents.
This demand was duly considered and a one-
man Committee was appointed in Oct.,70.

Exercises of U. 8. Ships in
Indian Ocean

1117. SHRI ARJUN SETHI : Will
the Minister of DEFENCE be pleased to
state : .

(a) whether the attention of Government
has been drawn to the news item published
in the ‘Times of India’ of the 30th Decem-
ber, 1971 that the U S. A. had arranged
anti-submarine exercises in the Indian Qcean
within three weeks of Pakistan’s murderous
attack on the citizens of Bangla Desh, to
gain knowledge of the less familiar area of
this region; and

(b) whether Government had taken at
that time any measures to counteract such
exercises in our territorial waters ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Yes, Sir.

(b) Yes, Sir.

Reservation of Posts for Scheduled
Castes and Scheduled Tribes
in Public Undertakings

1118. M. KATHAMUTHU : Will the
Minister of FINANCE be pleased to state :

(a) whether the public sector under-
takings and statutory bodies have not been
very keen in implementing government's
orders regarding the reservation of posts for
Scheduled Castes and Scheduled Tribes;

(b) whether it has come to the notice
of Government that posts reserved for
Scheduled Castes and Scheduled Tribes in
some of these undertakings and statutory
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bodies were filled by others, even when
candidates belonging to the Scheduled Castes
and Tribes were available;

(c) if so, how many such cases have
been reported to Government so far; and

(d) what action has been taken in such
cases 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Government have decided
that the orders regarding reservation of posts
for Scheduled Castes and Scheduled Tribes
should be strictly followed by all public
sector undertakings and statutory bodies. In
the case of Central Government industrial
and commercial undertakings, the orders are
mandatory, the Articles of Association/
Statute of the company concerned being
amended, wherever necessary for this purpose.
The question of public sector undertakings
and statutory bodies not being very keen in
implementing the Government orders on the
subject does not, therefore, arise

(b) to (d). According to these oiders
vacancies reserved for Scheduled Castes and
Scheduled Tribes can be filled by general
candidates only in cases where suitable
candidates from the reserved community are
not available. Such dcreservation of vacancies
can be done only if the procedure prescribed
for recruitment which includes advertisement
in news-papers, reference to employment ex-
change, etc. has failed to offer suitable
Scheduled Castes/Scheduled Tribes candidates
and after the matter has been considered and
approved by the Board of Directors in the
case of Class I and Class I posts and in
other lower categories of posts by the Mana-
ging Director, who is also to report such
decisions to the Board of Directors. Accord-
ing to information reported by the major
administrative Ministries in 1970 as against
229, of Scheduled Castes and Scheduled
Tribes candidates that should have been
recruited, 169, were actually recruited and
dereservation was sought for 6%, of the
vacancies for which suitable candidates were
not available. The corresponding number is
roughly 1400. Attempts are being made to
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ensure that even this quantum of dereserva-
tion does not take place in future.

Wherever representations against non-
observance of these orders are reccived,
their validity is examined by the appropriate
authorities and necessary steps teken. In
the enterprises where number of Scheduled
Caste/Scheduled Tirbe personnel has been
found below the prescribed percentages, the
enterprises have been asked to take planned
and concerted steps to reach the prescribed
norms. Concrete suggestions have been made
to them in this regard by Government. The
position in this regard is kept under review.
It has also been decided that training of
Scheduled Castes and Scheduled Tribes em-
ployees should be given adequate attention
both by public enterprises and by Govern-
ment in order to ensure that dereservation is
kept to a minimal figure and also to improve
their suitability for higher posts.

Central Assistance to Orissa as u
Result of loss due to Cyclone

1119, SHRI BOKSI NAYAK : Will
the Minister of FINANCE be pleased to
state :

(a) the total amount of grants, loans and
other forms of assistance given to the
Government of Orissa to meet the situation
created by cyclone, tidal bore and floods in
the year 1970-71 and 1971-72; and

(b) the total requirements of the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESR) : (a) and (b). The Orissa Govern-
ment did not ask for any assistance for flood
or cyclone relief measures in 1970-71.

During 1971-72, the State Government
had approached the Government of India for
assistance towards relief measures necessita-
ted first on account of floods and then In-
the wake of the cyclone. The State Govern
ment had estimated the expenditure on flood
relief measures at Rs. 7°80 crores (plus
043 crore through a supplementary re-
quest) and on the cyclone relief measures at
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Rs. 49-75 crores during the financial year
1971-72, The requirement of funds has
been gone into by the Central teams which
were deputed to the State for an on-the-spot
assessment of the situation, The Central
teams have recommended the following
ceilings of expenditure for flood and cyclone
relief measures in 1971-72 :

(Rs. in crores)

Flood relief measures 390
Cyclone relief measures 19:33
Total : 23-23

The ceilings recommended by the Central
teams were accepted and communicated to
the State Government. Central assistance is
being sanctioned in the light of progress of
expenditure which the State Government are
expected to report periodically. So far, an
amount of Rs. 10 crores, including Rs. 3
crores, as short-term loans for agricultural
inputs, has been released to the State
Government,

The State Government had recently made
a proposil for revising the ceilings in respect
of certain items and for continuance of cer-
tain relief measurcs in 1972-73. On their
request, a Central team is prescotly visiting
the Statc to review the position.

Steps to bring down prices of Life
Saving Drugs

1120. SHRI INDRAJIT GUPTA :
SHRI D. K. PANDA :

Will the Minister of PETROLEUM
AND CHEMICALS be picased to state :

(a) whether prices of life-saving drugs
are prohibitively high; and

(b) if so, whether any steps are being
taken to make available such drugs at prices
which the vast majority of people could
afford ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) No, Sir.
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(b) The selling prices of all bulk drugs
and formulations are controlled under the
Drugs (Prices Control) Order, 1970. Under
the said order, the prices of many of the
bulk drugs and formulations have been re-
duced. This reduction has benefited the
community to the extent of about Rs. 20
crores in an annual turnover of drugs of
about Rs. 220 crores.

Medical Facilities in Military
Hospitals

1121. SHRI R. S, PANDEY : Will the
Minister of DEFENCE be pleased to state :

(a) whether the capacity and medical
facilities in the military hospitals were not
found sufficient for the treatment of the
injured military personnel during the recent
Indo-Pak War ;

(b) whether Government propose to ex-
pand the various Military hospitals to meet
such an emergency in future;

(c) whether some more Military Hos-
pitals are also being established, particularly
in the border Districts for the purpose; and

(d) the steps taken in this regard ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) No, Sir.

(b) to (d). The medical cstablishments
are capable of mecting the requirements both
for peace and emergency. These facilities
are also expanded, according to need, during
an emergency.

Proposal to Transform Kaxiranga
Sanctuary in Assam into a
National Park

1122. SHRIMATI JYOTSNA
CHANDA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to state:

(a) whether there is a scheme to trans-
form the Kaziranga sanctuary in Assam into
a National park; and
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(b) if so, when the schemeis likely to
be implemented ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(8) Yes, Sir.

(b) The Assam National Park Act of
1968 has already received the President’s
assent on 20-4-1969 and further implementa-
tion of the scheme by the State Government
is under process.

Export of Opium

1123. SHRI MUHAMMED SHERIFF :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government are exporting
Opium to some foreign countries and if so,
the names of the countries to whom it is
being exported;
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(b) the quantum of expoits to each
country during the last three years; and

(c) the foreign exchange earned during
this period, yearwise and country-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

The names of the countries to which
opium is being exported are as under :

“Umted Kingdom, United States of
America, U. 8. S. R., France, Italy, West
Germany, Japan, Bulgaria, Switzerland,
Taiwan, Argentina, Belgmam, Hoiland,
Spain and Czechoslovakia.”

(b) The information is furnished in the
attached Statement.

(¢) The information is being collected
and will be laid on the Table of the Sabha.

Statement
1969 1970 1971
S. No. Name of Country Quantity Quantity Quantity

Kgs. Kgs. Kags.
1. U. K. 2 34,800 2,47,940 2,60,220
2 U.S. A. 1,34,348 1,83,378 1,91,586
3. U.S.S.R. 95,000 1,15,000 1,10,000
4. France 80,000 75,000 1,00,000
5. Italy 44,500 49,500 46,000
6. West Germany 24,000 60,050 89,000
7. Japan 43,000 27,000 35,000
8. Buigaria 2,000 3,000 5,000
9. Switzerland 2,010 5,000 14,500
10. Taiwan 1,000 - —_
11. Argentinase 2,000 7,000 7,000
12, Belgium 3,800 7,500
13, Holland 12,000 7,000
14. Spain - 20,000 18,000
15. Czechoslovakia —_ 3,000
Total 6,62,658 8,08,668 8,93,806

——— e —_
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Repayment of Debt Liahilities to
Yugoslavia

1124, SHRI H. M. PATEL :
DR. RANEN SEN :

Will the Minister of FINANCE be plea-
sed to state :

(a) whether therc was a dispute between
India and Yugoslavia over repayment of
certain debt liabilities by India to Yugoslavia
and whether this dispute was referred to the
International Monetary Fund;

(b) whether the verdict of the Inter-
national Monetary Fund has already been
published and if so, the main features thereof’
and

(¢) the additional liability of the Govern-
ment of India as a result of the verdict ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
After the devaluation of the Pound Sterling in
November, 1967 the Government of India and
the Government of Yugoslavia differed in the
legal interpretation of the exchange variation
clause in the Credit and Trade and Payments
Agreements. The two Governments mutually
agreed to obtain legal advice through the
good offices of the Managing Director of the
International Monetary Fund. On the advice
of the Managing Director, International
Monetary Fund a joint reference was made
by the two Governments to Professor P, A.
Lalive, Dean of the Geneva Law School,
Geneva for giving the correct legal interpreta-
tion. Prof. Lalive’s opinion was received by
the two Governments in October, 1971, This
opinion, which does not uphold our interp-
retation, however, is not binding on either
Government as neither the International
Monetary Fund nor Prof. Lalive were asked
to arbitrate in the matter. The question of
any additional liability as a result of Prof.
Lalive’s opinion does not, therefore, arise.
The matter has to be settled now by negotia-
tion between the two Governmeats. An Indian
dolegation led by the Deputy Minister for
Forcign Trade visited Belgrade from 28th
February to 4th March, 1972 and, tater alia,
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discussed this matter with the Yugoslav
Government. No decision has been reached
yet. The matter will be further discussed
towards the end of this year.
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Self-Reliance

1127. SHRI §. M. BANERJEE : Will
the Minister of FINANCE be pleased to
state :

(a) what positive steps have been taken
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to translate the slogan of ‘Self-Reliance’ into
action;

(b) whether all the political parties have
been taken into confidence and if not, the
reasons for the same; and

(c) whether a definite programme has
been chalked out, and if so, the salient
features of the programme ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (c).
The reduction of dependence on foreign aid
and its eventual elimination is one of the
principal objectives of the country’s Fourth
Five Year Plan. This objective has acquired
renewed urgency in the context of certain
developments in the wake of the outbreak
of the hostilities last December, and has led
the Government to take more determined
efforts in order to mobilise domestic resources,
augment industrial and agricultural produc-
tion, promote import substitution and inten-
sify export efforts. A major emphasis is being
laid on increasing the production of cotton
and non-traditional oilseeds and on the fuller
utilisation of installed industrial capacity.
Studies have been initiated in various Mini-
stries and Departments for promoting self-
reliance in the different areas of the economy;
fiscal and import policies are being increa-
singly oriented towards that end.

(b) The Government formulates and
implements its programmes and policies under
full responsibility to Parliament and hence
the question of taking all the political parties
into confidence does not arise.

Infiltration of Anti-National Elements
in Palam Air Port

1129. SHRI ARJUN SETHI : Will the
Minister of DEFENCE be pleased to state :

(a) whether due to anti-national activities
by some persons in our Defence Establish-
ments the enemy could infiltrate into Palam
Airport during the last war; and

(b) whether Government have taken any
measurps to punish the culprits ?
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THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) No, Sir.

(b) Does not arise.

Fake Notes Seized by Police in Madras

1130. SHRI MUHAMMED SHERIFF:
Will the Minister of FINANCE be pleased
to state.

(a) whether some persons have been
recently arrested in Madras in connection
with 100-rupee counterfeit currency notes
and how many fake notes were seized by the
police; and

(b) if so, an account of the persons
arrested and the seizures made and the action
taken by Government in the matter ?

THE MINISEER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). The information is
being collected from the Government of
Tamil Nadu and will be laid on the Table
of the House as soon as received.

Non-adj t of premi deposits in
the Divisional Office of L.1.C,,
Cuttack

1131. SHRI ARJUN SETH1 : Will the
Minister of FINANCE be pleased to state :

(a) whether there is huge accumulation
of work and non-adjustment of LIC premium
deposits in the Divisional Office of L. L. C,
Cuttack (Orissa) and;

(b} if so, the persons responsible there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). Necessary informa.
tion is being gathered and will be laid on the
Table of the House as soon as it is available,
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Re ds to employees of Life In
Corporation

1132. SHRI1 ARJUN SETHI : Will the
Minister of FINANCE be pleased to state :

(a) whether the Life Insurance Corpora-
tion has kept a record of its employees who
did not participate in any agitation and
strike since 1968 and given some special
rewards to them for their loyalty; and

(b) if so, how many of the employees
from Eastern Zone have been rewarded so
far ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) No, Sir.

(b) Does not arise.

Amonnt spent in Tamil Nadu for
development of Tourist
Centres

1133. SHRI E. R. KRISHNAN : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the names of Tourist Centres deve-
loped in Tamil Nadu during the last three
years; and

(b) the amount spent on their develop-
ment ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Tourist bungalows have been
constructed at Kanyakumari and Tiru~
chendur, the Central Government’s share in
their cost being Rs. 1'85 lakhs and Rs, 1°48
Jakhs respectively. The India Tourism Deve-
jopment Corporation has established a trans-
port unit at Madras at a cost of Rs. 570
lakhs and has also taken up the expansion
of the Travellers Lodge at Mahabalipuram
at 8 cost of Rs, 17 lakhs,
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Companies gone into liguidation in
Tamil Nadu

1134, SHRI E. R, KRISHNAN : Wil
the Mumister of COMPANY AFFAIRS be
pleased to state :

(a) the names of companies which have
gone under voluntary liquidation during the
last three years in Tamil Nadu;

(b) whether any study has been made of
the circumstances leading to such voluntary
liquidation;

(c) if so, the salient features thereof ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) The information regarding
the names of companies which have gone
into voluntary liquidation during the last
three years wz. 1969, 1970 and 1971 in
Tamil Nadu are given in the statement
Laid on the Table of the house. [Placed in
Library. See No, LT—1548/72.}

(b) No, Sir.  »

(c) Does not arise.

Reduction in refining capacity by
private refineries

1135. SHRI E. R. KRISHNAN : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleascd to state :

(a) whether the private Refineries have
reduced, of their own, their refining
capacity;

(b) if so, the action taken by Govern-
ment in the matter; and

(c) the steps taken by Government to
meet the consequent short-fali ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) to ().
The price of crude oil is posted in terms of
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Dollars, Soon after the recent devaluation of
the dollar, the Organisation of Petroleum
Exporting Countries asked the oil companics
to increase the “posted” prices of crude oil
to the extent of the devaluation. After pro-
tracted negotiations an agrecment was
rcached between OPEC and the oil com-
panies whereunder the ‘“‘posted™ prices of
crude oil have been increased by 8:49'/.
The private Refineries of  Burmah-Shell,
ESSO and Caltex have intimated that their
crude oil suppliers have consequently increa-
sed crude prices by 11°6 to 117 cents per
barrel effective from 26th January, 1972 a»
these amounts represent the actual increases
in the tax realisation of the oil producing
countries. The Government have not accep-
ted this increase, and are releasing foreign
exchange to these foreign oil Refinenes
on the basis of the carbier price.  However,
these Refinerics arc importing lesser quantity
of crude by charging the higher price, resul-
ting in the reduction in thewr  sefining
capacities by about 9V . This reduction m
the production of petroleum product is
being made good by imports.

Ad-hoc appointments of Income-tax
Officers

1136. SHRI C. CHITTIBABU : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Income-Tax Department
has recently recruited Class I Officers on an
ad-hoc basis;

(b) whether they were confirmed on the
day of their appointment against the prescri-
bed rules; and

(¢) if so, the reasons for making such an
exception in their case ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) No, Sir.

(b) and (c). Do not arise.
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Reduction in crude imports by foreign
oil companies

1137. SHR1 C. CHITTIBABU :
SHRI BIRENDER SINGH RAO:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state the steps
taken by Government to mect the situation
atising, as a result of the reported decision
by Burmah-Shell, ESSO'and Caltex to reduce
their Crude import by about 10 per cent ?

FTHE MINISTER OF LAW AND
JUSTICE AND PLTROLEUM AND CHE-
MICALS (SHRI H. R. GOKHALE)
The resultant reduction in the production
of petroleum products is being made good
by imports.

Allocati de by Financial
Institutions in Backward
Regions

1138. SHRI JYOTIRMOY BOSU : Will
the Minister of FINANCE be pleased to
state :

(a) the total allocation made by Finan-
cial Institutions, State-wise, for the develop-
ment of backward regions, during 1970-71
and 1971-72;

(b) the amount actually disbursed, State-
wise, during 1970-71 and 1971-72; and

(¢) the total amount actually utilised by
each state during 1970-71 and 1971-72 ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to (¢).
No State-wise allocation of financial assis-
tance is made by the all India long-term
public financial institutions. Presumably the
Hon'ble Member is referring to the financial
assistance sanctioned and disbursed by the
financial institutions to the industrial con-
cerns located in the industrially less develop-
ed districts/areas of the different States
specified by the Planning Commigsion. In-
formation in respect of the institutions is
being collected and will be laid on the Table
of the House to the extent available.
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1139. SHRI JYOTIRMOY BOSU : Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) the amounts of paid up capital, total
assets, turn over, gross profits and net pro-
fits of the 75 large business houses in the
years 1969-70 and 1970-71: and

(b) the share of each of the 20 large:
houses in the total paid up capital, assets,
turn over, gross profits and net profits of 75
large Houses in 1969-70 and 1970-71 ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA RED-
DY) : (a) and (b). The information is being
collected and will be laid on the Table of
the Housc.

Arrears of Central Taxes Outstand-
ing against Firms and Individuals
in West Bengal

1140. SHRIJYOTIRMOY BOSU : Will
the Minister of FINANCE be pleased to
state :

(a) the namnes of Companies and indi-
viduals in West Bengal with assessed income
exceeding Rs. one crore:

(b) the total accumulated arrears of
Income-tax, Corporation-tax, Estate Duty,
Wealth-tax and Gift-tax remaining unrealised
with each of these Companies and individuals
till date; and

(c) the steps taken to realise the arrears ?

THE MINISTER OF STATE IN THE
MINISTRY OQF FINANCE (SHRI K. R.
GANESH) : (@) to (c). The requisite parti-
culars regarding companies, firms and indi-
viduals assessed in the charges of the
Commissioners of Income-tax, West Bengal—
i to V and Calcutta (Central) in whose cases
latest assessed total incomes as on 29.2,1972
exceeded rupees onc crore, are being collected
and will be laid on the Table of the House
ag early as possible.
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Setting up of Single Member Prize
Courts to Adjudicate on seizure
of Mexrchant Ships
during War

1141. SHRI P, GANGADER :
SHRI P. M. MEHTA :

Will the Minister of
pleased to state :

DEFENCE be

(8) whether Government have set up
three single-member Prize Courts to adjudi-
cate on the seizure of merchant ships by the
Navy during the recent War;

(b) when these Courts are likely to start
functioning ?

THI MINISTLR OF DEFENCL
(SHRI JAGJIVAN RAM) : (a) Two single-
member Prize Courts have been set up to
adjudicate on seizute of contraband cargo
captured by the Navy during the recent
hostilities.

(b) The courts arc functioning

Loss suffered by Tourist Indastry
due to War with Pakistan

1142, SHRI P GANGADEB :
SHRT P. M. MEHTA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the total loss suffered by the tourist
industry due to the recent war with Pakistan;
and

(b) the fall in foreign tourist traffic and
the consequent loss in foreign exchange since
December, 1971 ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
() and (b). It is not possible to quantify the
total loss suffered by the tourist industry due
to the recent hostilities with Pakistan, how-
ever, tourist arrivals dec¢lined by 12,0359
(42°6%,) in December, 1971 and by 5,262



69  Written Answers CHAITRA 4, 1894 (SAXA) Written Answers 70

(18'6%,) in January, 1972 compared to the
corresponding months of the preceding
year,

Scheme to ran Tourist shops at
Important Tourist Centres

1143. SHRI VEKARIA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether the scheme to run Tourst
shops at important Tourist Centres has been
given final shape; and

(b) if so, the names of the Centre and
items to be sold there ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH).
(8) No such scheme 1s at present under
consideration,

(b) Does not arise.

Loans advanced by Nationalised
Banks to Farmers and Shop~
keepers in Kerala

1144. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of FINANCE
be pleased to state :

(a) the amount of loans advanced to
farmers, shopkeepers and low-income
groups, separately by the nationalised banks
n the State of Kerala after bank nationali-
sation to date; and

(b) the rate of interest charged thereon ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : (a)
and (b). Excepting for the amount of loans
advanced to farmers, the banks do not
maintain figures separately for the categories
specifically wanted in the question. The
following Table broadly gives the figures of
loans advanced and interest charged by the
nationalised banks to priority sectors, in-
cluding loans to shopkeepers and low-income
groups, in Kerala State,

(Amount in lakhs of rupees)

Category As at end of
June, 1969
No. of  “Balance
A[Cs, outstand-
ing
Direct Agricultural
Finance to farmers 9429 269-99
Road Transport
Operators 155 2264
Small Scale Indus-
tries 2552 157970
Retail Trade 1606 10920
Small Business 462 2:25
Professional  and
self-employed
persons 769 10-42

*Provisional,

As at end of Rate of interest
December, 1971% (per cent

No of Balance out- per annum)
A/Cs. standing
54202 653-64 9%, to 1039,

558 56:16 10%; to 119,
3797 3180'86 9% to 119,
4164 20930 104% to 119,
2330 16°68 919%, to 119,

4442 51:56 839% to 119
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Loans to Small Cultivators
in Kerala

1145, SHRIMATI
THANKAPPAN : Will the
FINANCE be pleased to state :

BHARCAVI
Minister  of

(a) the number of small cultivators of
Kerala State who had applied to the Statc
Bank of India for loans during the ycar
1971-72 and who have been given loans
so far;

(b) whether small cultivators have  to
face difficulties in getting loans; and

() if so,how Government propose to
remedy the situation ?

THE MINISTER OF 1INANCL
(SHR1 YESHWANTRAO CHAVAN): (a)
to (¢). The information, to the extent
possible, is being collected and will be laid
on the Tablc of the House.

Resignation of Comptroller and
Auditior General of India

1146. SHRI AJIT KUMAR SAHA :

Will the Minister of FINANCE be pleased
to state :

(a) whether Government have received
the resignation of the Comptroller and Audi-
tor General of India, Shri S. Ranganathan,
before his actual term has ended; and

(a) if so, the Government’s decision
these on and the rcasons therefor ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : (a)
and (b). Yes, Sir; although his tenure would
normally expirc on the 14th August, 1972,
the Comptroller & auditor General of India
had written to the President in terms of
Second proviso to Section 4 of the Com-
ptroller auditor General's (Duties, Powers
and Conditions of Service) Act, 1971, on the
21st February, 1972 tendering his resigna-
tion from this office w.e.f. the afternoon
of the 26th March, 1972, Acting on the
advice of Government, the President has
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accepted his resignation. Altliough he has
not given any reasons in his letter to the
President, he had indicated to Government
that in his view it would administratively bc
of advantage to the Indian Audit and
Accounts Department  if the new incumbent
were inducted into oflice now rather than
in the middle of August, 1972.

Introduction of non-Smoking Sections
in Indian Airlines and Ajr
India Flights

1147. SHRI N. SHIVAPPA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state .

(a) whether some foreign  ait companies
have decided to introduce non-smoking
section in their Bocing 747 Jumbo  lights:
and

(b) if so. whether Government propose
to introduce non-smoking sections m Indian
Airlines and Air India flights ?

THE MINISTLR OF TOURISM AND
CLVIL AVIATION (DR. KARAN SINGH) :
(a) Yes Sir. Some aitlines, such as Pan
American Airlines, Trans World Airlines and
Air France have introduced non-smoking
sections in their Boeing 747 flights.

(b) Our airlines have given careful
thought to this matter, but have decided not
to introduce non-smoking sections as the
blocking of scals for non-smohers could
result in appreciable loss of revenue.

Financial Assistance from
World Bank

1148. SHRI AMAR NATH CHAWLA :
SHRI N. K. SANGHI :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government’s attention has
been drawn to the news-item appearing in
the “Times of India™ dated the Ist March
1972 1o the effect that World Bank is pre-
pared to give aid to India for various pro-
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jects, but India is not sending its projects to
the World Bank for aid; and

(b) if so, the reaction of Government
thereto ?

THE MINISTFR OF FINANCE (SHRI
YESHWANTRAO CIIAVAN) : (a) Yes, Sir.

(b) In the current fiscal ycar of the
World Bank we have signed a loan agree-
ment for %60 millon from the Bank. In
addition, we have also signed ugreements for
IDA credits amounting to %189 million for
six projects. The Directors of the Bank have
approved proposals for further credits
amounting to 127 million for 3 more pro-
jects. A number of projects have been pro-
posed for IDA ussistunce and are under
various stages of discussion. There is, there-
fore, no question of India not sending its
projects to the World Bank or 1DA for aid.

Cost structure of Drugs

1149, SHRI AMAR NATH CHAWLA -
Wil the Ministetr of PETROLEUM AND
CHEMICALS be plcased fo state‘to the
reply given to Unstarred Question No. 4
on the 29th March, 1971 regarding Cost
structure of Drugs and state :

(a) whether the repomt of the Working
Group constituted for the purposc has since
been received;

(b) if so, the main features thercof and
the decision taken thercon; and

(¢) if not, when the 1eport of the work-
ing Group is likely to be received ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALL) : (2) No,
Sir.

(b) Does not arise.
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(c) It is understood that the report on
the cost-structure on certain bulk drugs is
almost ready and may he submitted shortly.

Incidents of Dacoity, Loot and
Cheating in Nationalised
Banks

1150, SHRI AMAR NATH CHAWLA :
Wil the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 3212 on the 25th June, 1971
1egarding the incidents ol dacoity, looting
and cheating in Nationalised Banks and
state whether the required information has
since been collected; and if so, when it will
be laid on the Table of the House ?

THE MINISTER OF FINANCE (SHRI
YLSHWANTRAO CHAVAN) : A statement
is laid on the Table of the House. [Placed in
Library. See No, LT—1549;72.]

Tourist Traflic to Calcutta

1151. DR. RANEN SEN : Wil the
Minister of TOURISM AND CIVIL AVIiA-
TION be pleased to state :

(a) whether tounist trathe has  increascd
of late, to Calcutta und there are signs of
further improvement,

(b)y il so, whether Government have
any concrefc plan to stimulate this process;
and

(¢) if s0, a broad outline thereof ?

THE MINISTELR Of° TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Tourist statistics arc compiled on all-
India basis and not place-wise. It is, there-
fore, not possible to give figures for
Calcutta.

(b) und (c). Continuous publicity is
undertaken to attract tourists to all places of
tourism interest including Calcutta. However,
there are indications that nternational air
traffic to Caleutta will pick up.



75 Written Answers

Self-Sufficiency in the Manufacture

of Fertilizers
1152. SHR1  BIRENDER SINGH
RAO :
SHR1 MUKHTIAR  SINGH
MALIK :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the yearly demand and production
of fertilizers in the country, State-wise;

(b) the steps taken to increase the pro-
duction of fertilizers; and

(c) the time by which the country is
likely to be seif-sufficient in the manufacturc
of fertilizers ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHR1 H. R. GOKHALE) :
(a) The required information for the years
1969-70, 1970-71 and 1971-72 is given in
the statements laid on the Table of the
House. [Placed in Library. See No. LT—
1550/72.]

(b) Efforts are being made to increase
indigenous  production of fertilizers by
(i) maximising capacity utilisation in the
existing units; (ii) creation of additional
capacity by setting up new fertilizer plants;
and (iii) expansion of operating units, where
feasible.

(c) On present esttmates, 1t is expected
that the country might achieve self-sufficiency
in fertilizers by about 1976-77.

Difficulties Experienced by
Pensioners

1183. SHRI P. VENKATASUBBAIAH:
Will the Minister of FINANCE be pleased
to state :

(a) whether the Centre and States have
increased the Dearness Allowance for their
employees but nothing has yet been done
for the pensioners, many of whom do not
get any Dearness Allowance;
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(b) whether Government are aware of
the difficulties of the pensioners; and

(€) if so, the steps envisaged to meet
their difficulties ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The Central Government
have increased the dearness allowance of
their employees from time to time and have
also granted them interim relief. No informa-
tion is available regarding the increase in the
dearness allowance granted by the State
Governments to their employees. The Central
Government pensioners are not, however,
eligible for the grant of dearness allowance
or the interim relief.

(b) and (c). Small pensiopers have
already becn given some relief by the grant
of ad hoc increase in pensions. The last such
increase was granted in September, 1969.
Government propose to consider, in due
course, the question of grant of relief to
pensioners in the light of general recom-
mendations of the Pay Commission in the
matter of pensionary benefits for serving
Government servants,
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Pension to Reservists

1156. PROL-. NARAIN CHAND
PARASHAR : Will the Minister of DE-
FENCE be pleased to state :

(a) whether any memorandum has bcen
teceived by Government for increasing the
amount of pension to the Reservists; and

(b) if so, the action tahen thereon ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : (a) and (b). Yes, Sir.
The memorandum is being examined.

Defence Colonies for Ex-Servicemen

1157. PROF. NARAIN CHAND
PARASHAR : Will the Minister of DE-
FENCE be pleased to state :

(a) whether there is any proposal to set
up Defence colonies for the rehabilitation of
Ex-Servicemen in various States;

(b) if so, the number and locations of
the colonies contemplated to be set up next
year; and
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(¢) the criteria fixed for selecting the
location of such colonies ?

THE MINISTER OF DEFENCE (SHRI1
JAGJIVAN RAM) : (a) to (b). Housing colo-
nies for defence personnel are being planned
to be set up at Jullundur, Simla and Panch-
kula (Haryana). Such colonies have already
been set up at Bangalore, Secundrabad, Goa,
Poona, Churu (Rajasthan) and Hissar. These
colonies are set up depending upon local
effort and with the assistance of State Govern-
ments.

Loan given for setting up of Industries
in Backward areas of Bibar

1158. KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be pleased
to state :

(a) the total amount of loan given for
setting up industries in the backward areas
of Bihar State by the Industrial Finance
Corporation during the last three years;
and

(b) the number of such industries set up
in the backward areas, with their names, in
Bihar State ?

THE MINISTER OF FINANCE (SHRi
YESHWANTRAO CHAVAN) : (a) and (b).
During the last three financial years, 1969-
70, 1970-71 and 1971-72 (upto 29-2-1972),
the Industrial Finance Corporation of India
received two applications for financial assis-
tance from the concerns located in the indus-
trially less developed districts of Bihar State
specified by the Planning Commission. They
are from (i) M/s. Purnea Cooperative Sugar
Factory Ltd., Purnea for an additional loan
of Rs. 25 lakhs which has been sanctioned
and (ii) from Ashok Paper Mills Ltd. for an
additional loan of Rs. 100 lakhs which is
being processed by the Corporation. The
Corporation has, during the period, also
disbursed Rs. 20 lakhs to Messrs. Purnea
Cooperative Sugar Factory Ltd out of the
loan sanctioned to it earlier,
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Setting up of Aut Corp i
for Procuring and Distributing
Essential Commodities to
check rise in Prices

1159. SHRI N. K. SANGHI : Wili the
Minister of FINANCE be pleased to state :

(a) whether Government are considering
to set up an autonomous Corporation charged
with the responsibility of procuring and
distributing certain essential commodities at
fair price to the consumers with a view to
check rise in prices;

(b) if so, whether selection of the com-
modities has been made;

(c) whether any final decision has been
taken in this regard; and

(d) if so, the details of the scheme and
when it is likely to be given effect to ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to (b).
It is the constant endeavour of the Govern-
ment to prevent any undue rise in prices.
There is already in existence a net-work of
fair price/ration shops for distributing major
foodgrains and sugar. The question of exten-
ding the scope of the public distribution
system, and of devising suitable operational
arrangements in this regard, is under consi-
deration.

Rural Credit Service Schemes in
Nationalised Banks

1160. SHR1T MUKHTIAR SINGH
MALIK : Will the Minister of FINANCE be
pleased to state :

(a) whether the Planning Commission
has recently advised the Nationalised Banks
to start rural credit service schemes to pro-
vide an integrated agricultural credit scrvice
to the farmers in the country;

(b) if so, the reaction of the Banks there-
to; and

(¢) how far this scheme will benefit the
farmers ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) No, Sir.

(b) and (¢). Do not arise.

0il Struck at Dabka (Baroda)
1161. SHRI MUKHTIAR SINGH
MALIK :
SHRI PRABHUDAS PATEL :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have seen the
press reports in the “Indian Express” dated
the 22nd February, 1972 regarding the high
quality Oil struck at Dabka near Baroda;

(b) il so, the estimated reserves likely to
be found; and

(¢) the time by which the work is likely
to commence at the site ?

THE MINISTER OF LAW AND
JUSTICE. AND PETROLLUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) Yes, Sir.

(b) and (c). Estimates of reserves will be
known only after some more wells have been
drilled in the area and tested.

Sustained production testing of this parti-
cular well is likely to commence within three
months. Drilling of additional wells in that
area is expected to commence at the end of
the Rainy season after certain essential pre-
paratory steps, like acquisition of land and
construction of drill-sites and approach roads,
have been under taken.

0il and Gas found at Jorajan (Assam)

1162. SHRI MUKHTIAR SINGH
MALIK : Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether Oil and Gas have recently
been struck during drilling by Oil India at
Jorajan in Assam;
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(b) if so, the estimated oil and gas likely
to be found in these reservoirs; and

(¢) the time by which the production is
likely to start ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) Yes,
Sir.

(b) It will be possiblec to make reliable
estimates of oil and gas reserves after tests
are completed and a few more wells arc
drilled.

(¢) The production progiamme will be
planned on the basis of findings from the
tests which have been initiated by Oil India
Limited.
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Fertilizer Plants set up During xg7x

1163. SHRL HARI KISHORE SINGH :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether a number of fertilizer plants
have been set up in the country during the
year 1971;

(b) if so, their location and production
capacity; and

(c) whether any steps have been taken
by Government to’ increase production in
the existing units during the year 1972 and,
if s0, a broad outline thercof ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and
(b). During the year 1971, two plants went
into production and, in addition, a number
of projects were in different stages of cons-
truction; details of these are given below :

Name of the Company Location Capacity (*000 tonnes)
Nitrogen P;0;
Y. Plants Completed and Production
Commenced :
1. Madras Fertilizers Limited. Manali, Tamil Nadu. 164 85
2. Fertilizers and Chemicals Alwaye (IVth Stage 22 10*
Travancore Limited. [:xpansion), Kerala.
I1. New Projects on which Construc-
tion started :
1. Fertilizer Corporation of Duigaput 152 —
India Limited. Barauni 152 —
Namrup Expn. 152 —
Sindri Modernisation - 156
Talcher, Orissa 229 —_
Ramagundan., A, P. 229 —
2. Fertilizers and Chamicals Cochin Phase I 152 —
Travancore Lid. iVth Stage — 10
3. Zuari Agro-Industries. Goa 175 42
4. Indian Farmers Fertilizers Kalol/Kandla, Gujarat. 215 127

Cooperative Limited.

*Production of P3O, not yet started.
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(¢) Government are constantly reviewing
the production performance of the existing
fertilizer units and have been impressing up-
on them to overcome the various constraints
to production like (i) operational and main-
tenance problems, (ii) design deficiencies,
(iii) power interruptions/voltage dips and also
to maintain industrial harmony. Where nece~
ssary, particularly in matters like water
supply, labour situation, etc., the assistance
and cooperation of the States also being
enlisted.

Decision to Appoint an Indian as Chief
Executive by Birmah Shell

1164. SHRI HARI KISHORE SINGH :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government are  aware that
Burmah Shell has decided to appoint an
Indian as its Chief Executive in India; and

(b) if so, whether Government propose
to pursuade other foreign Oil Companies in
India to appoint Indians as their Chief
Executives ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and
(b). Yes, Sir. Following the receipt of infor-
mation from Burmah-Shell to the effect that
they will be completing the process of India-
nisation of top posts by May this ycar, Esso
and Caltex have been asked to indicate their
plans/proposals in this regard.

Increase in Deposits and Opening
of Branches by Nationa-
lised Banks

1165. SHRI BHOGENDRA JHA':
Will the Minister of FINANCE be pleased
to state :

(a) the total increase in deposits, new
branches in non-banking areas and the
amount of credit given to the priority sector
by the individual nationalised and non-
nationalised banks since July, 196Y9; and
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(b) the total amount in terms of foreign
exchange taken abroad by the foreign banks
operating in India in the form of profit,
dividends and salary during this period ?

THE MINISTER OF FINANCE (SHRI1
YESHWANTRAO CHAVAN) : (a) and
(b). Information in such dctail as desired
by the Hon’ble Member is not available. This
1s being collected to the extent possible and
will be laid on the Table of the House.

Defence of Borders in Jammu
and Kashmir

1166. SHRI V. MAYAVAN : Will
the Minmister of DEFENCE be pleased to
state :

(a) the steps taken by Government to
defend the borders in the Jammu and
Kashmir State in view of the over support
given by the Chinese Prime Minister to the
so called struggle of the pcople for self-
determination; and

(b) whether Government pioposc (o
sirengthen the hands of the State Govern-
ment in maintaining law and order within the
Statc ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) These
developments have been taken into considera-
tion and adequate steps have been taken by
Government to defend the borders of Jammu
and Kashmir.

(b) All assistance has been given to the
State Government in  maintaining law and
order within the State.

Admission to Sainik Schools

1167. SHRI V. MAYAVAN : Will
the Minister of DEFENCE be pleased to
state :

(a) the criteria adopled for admission to
Sainik Schools so far as representation of
different States is concerned; and

(b) the number of boys belonging to the
Sheduled Casics naSd ribed huc seTide
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admitted to the Sainik Schools during the
last three years ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Admissions
to Sainik Schools are made through an All
India Entrance Examination. 67°, of vacan-
cies in each School is filled by students
belonging to the State/Ceatrally administered
area catered for by the School. Any shortfall
is made up by admitting students from other
States/areas. 339, of seats arc filled by
children of Defence personnel; most of them
belong to the same Statefarea in which the
School is situated.

(b) Information is being collected and
will be laid on the Table of the Housc.

1962 ¥¥X 1965 & 7t ¥ swnfea
axit #r glaad

1168. =i fara gRre At FaT TN
#eft ug aqT A1 Fq7 7 v foow
ARA-aTF gq% § qa dfwi § afa@rdd
AT g dfasr F awETT g & A
aret glgemd Tod 9z F 1 Hast ¥
qq &t & af<areT o1 sdn dfrwr w1
oY &t sy ?

T wAr (o sereitas Tw) ;S g,
Ig ¥ AR AU A9 gU FiAST F gwNt
#\ foerr gfaurell & stemar qg faamar-
Cic o

Ceiling on Remittances by Foreign
Investors in India

1169, SHR1 P. K. DEO : Will the
Minister of FINANCE be pleased to state :

(a) whether Government are cxamining
a proposal for fixing a ceiling on remittances
by foreign investors to meet debt repayments;
and

(b) if so, the salient features of the
proposal ?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : (a)
and (b). According to Government's present
policy there are no restrictions on the
remittances of profits or dividends earned by
foreign investors from their investments in
India. There is no proposal to make any
change in this regard.

Amendments to the Companies Act

1170. SHRI R. S. PANDEY : Will the
Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether according to a provision in
the Companies Act, a person can hold the
Chairmanship/Directorship of 20 companies
simultaneously;

(b) whether Government
bring forward any legislation
provision; and

propose to
to alter this

(c) if so, the salient features of the pro-
posal and when a final decision is likely to
be taken in the matter.

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : () Section 275 of the Companies
Act, 1956, Governs this matter.

(b) and (c). A proposal to amend Sec-
tion 275 of the Companies Act is under
consideration of Government.

Assessment of the Capacity of
Defence Foxces to Defend
the Country

1171. SHR1 R. S. PANDEY : Wil
the Minister of DEFENCE be pleased to
state :

(a) whether Government have made a
reassessment of the capacity of country’s
defence forces, particularly the Air Force
and Navy, to defend the country, after the
recent Indo-Pak War;

(b) of 50, an outline thereof; and,
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(c) whether any measures are contem-
plated to further strengthen our Air and
Naval forces to meet such an eventuality in
future ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) to (c). After
the recent Indo-Pak conflict a rcassessment
of the capacity of all our forces is being
made. Necessary steps  have also been inutia-
ted to make up deficienciecs wherever

noticed.

Need of Modern Arms for
Defence Forces

1172. SHRI R. S. PANDLY : Wil
the Mimnister of DEFENCE be pleased to
state :

(a) whether Pakistan had been found in
possession of supctior armaments supplicd
by U. S. A. and other countries during the
receit lndo-Pak war;

(b) whether Government are constdering
any proposal to procur¢ or manufacture
equally sophisticated arms for the country’s
defence forces to strengthen them against
any foreign aggression in future; and

(¢) if so, the steps taken to provide
modern arms to the Indian defence forces ?

THE MINISTER OF DEFENCL
(SHRI JAGJIVAN RAM) : (a) No, Sir.

(b) and (c). Lflorts to equip the Army
with modern weapons are a continuous
process, The requirements of such weapons
are met through indigenous manufacture and
import, where necessary.

Daily Air Service from Calcutta to
Cooch-Behar by the shortest
Route

1173. SHRI B. K. DASCHOW-
DHURY : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state ;

(a) whether his Ministry has made any
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assessment of air traffic on Calcutta-Cooch
Behar-Calcutta route;

(b) if so, whether his Ministry propose
to introduce daily service to Cooch-Behatr by
the shortest route: and

(¢) whether Government propose to
teduce the ai1 fare on this route ?

THLC MINISTER Or TOURISM AND
CIVIL AVLATION (DR. KARAN
SINGH) : (a) A traffic assessment has been
made by Indian Airlines,

(b) Indian Aurlines will consider this
natter when its fleet position improves with
the receipt of more HS-748 aircraft.

(<) No, Su.

Scheme for Popularising Darjeeling

1174. SHRI B k. DASCHOW-
DHURY : Will the Mimster of TOURISM
AND C1VIL AVIATION be pleased to
state :

(@) whether hys Ministry propose to send
some experts to Darjeeling and neighbouring
arcas o finahse ¢ scheme for popularising
Darjeehing irom tounst point of view; and

(b) the steps taken to create toursts’'
interest iv Darjeeling ?

THL MINISTIR OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No such pioposal in under considera-
tion,

(b) it 1s proposed to construct a youth
hostel and add 10 additional rooms to the
tourist lodge in Darjeeling, besides providing
2 mini-buses and 2 jeeps there for the use
of, tourists.

Darjecling is also being adequately pub-
licised by the Department of Tourism as a
tourist attraction,
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Payment to Local Officials at Darjee-
ling for Arranging Tourism
Festival Fortnight

1175. SHR1 B. K. DASCHOWDHURY:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleascd to state :

(2) whether Government have paid the
agreed amount to local officials at Darjecling
for arranging Tourism Festival Fortnight;
and

(b) if not, the rcasons therefor ?

THI MINISTER O} TOURISM AND
CiVIL AVIATION (DR. KARAN SINGH):
() and (b). No fnanoal commitment has
been made by the Department  of Toutism
for this festival. 1tis, however, understood
that the State Government have ninde certain
payments.

Scheme to Develop Cooch Behar Airport

1176. SHRI 8. K. DASCHOWDHURY:
Will the Minister of TOURISM AND CIVIIL,
AVIATION be pleased to state :

(a) whether his Ministry has uny scheme
to develop Cooch-Behar Atrport: and

(b) if 50, the salient fecatures thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
ta) There is no such proposal at present.

(b) Does not arise.
“qferaw Saemdz §% ¥ wrew
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Technical Assistance to Nigeria for
Exploration and Development
of Oil Resources

1178. SHRI MUHAMMED SHERIFF :
Will the Ministct of PLTROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have recently
decided to give technical assistance to Nigeria
for the exploration and development of the
latter's oil resources; and

(b) if so, the broad outlines of the deci-
sion ?

THE MINISTER OF LAW AND JUS-
TICE AND PLTROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a) and
(b). During the visit of a Nigerian Delega-
tion to India in February, 1972, this subject
was discussed with them generally, but no
concrete proposals have cmerged so far,

Arrears of Income-Tax

1179. SHR1 MUHAMMED SHERIFF :

SHRI ATAL BIHARL VAJ-
PAYEE :

Will the Minister of FINANCE be plea-
sed to state :

(a) the Income-tax arrears in the country
during the last three years, year-wise; and
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(b) the amount of Income-tax realised
and the expenditure incurred on realisation
of the tax during the said period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) The outstanding net arrears
of Income-tax as at the end of the last three
financial vears were as under :

Financial Year Outstanding arrears

(Figures in Crores of Rs.)

1968-69 43549
1969-70 50791
1970-71 49968

(b) Total revenue collections of lncome-
tax and Corporation-tax during these years
were as under :

Financial Year Total Budget collection

(Figures in Crores of Rs.)

1968-69 67824
1969-70 80148
1970-71 83964

Separate figures of expenditure incurred
in the collection of income-tax are not main-
tained. However, tota! expenditure incurred
on the collection of all the direct taxes
during these three years was as under :

Financial Year Expenditure incurred

(Figures in Crores of Rs.)

1968-69 13-67
1969-70 1616
1970-71 19-44

Evasion of Income-Tax

1180. SHRI T. S. LAKSHMANAN :
Will the Minister of FINANCE be pleased to
state :

(a) the approximate amount of evasion
of Income-tax during 1970-71;

(b) the Income-tax arrear§ during 1970-
71;
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(c) the number of assessments pending
since 1970-71; and

(d) the steps taken by Government to
complete the assessments of a particular year
in the same year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) While there can be no doubt
that large amount of black money is in circu-
lation yet 1t is difficult to quantify its exact
extent. Various individuals and committees
bave cxamined this question but have made
varying estimates of the extent of black
money.

(b) The net arrears of Income-~tax out-
standing at the end of 1970-71 were
Rs. 499°68 crores.

(c) The number of Income-tax assess-
ments pending at the end of 1970-71 was
12,38,823,

(d) The time limit for completion of
assessments has been reduced from four years
to two years from the end of the assessment
year in which the income was first assessable
where such assessment year is 1969-70 or
later year, Further, with the introduction of
Summary assessment procedure with effect
from 1.4.71, large number of assessments are
being completed on the basis of the returns
filed without calling the assessees.

Installing of more Pumps and Equip«
ment on Gauhati-Barsuni Pipeline

1181. SHRI T. S. LAKSHMANAN :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state the steps
taken by Government to instal more pumps
and other equipment on Oil India’s Gauhati-
Barauni Pipeline to reduce the Crude import
which is likely to cost Rs. 270 crores a year
from 1973-74 ?

THE MINISTER OF LAW AND jUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): M/s Oil
India Ltd, had already installed, in March,
1971, larger plungers at the Moran pumping
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station of their Crude Oil Pipeline to cnable
upliftment of 900 to 250 tonnes per day of
ONGC crude oil from Assam fields. Proposals
for a further expansion of capacity of M/s
Oil India Limited’s pipeline, specially in
Gauhati-Barauni Scctor, would be decided
upon in the light of the requirments of crude
oil to feed the proposed Bongaigaon Refinery,
the likely oi! rescrves, in future years, in Qil
and Naturai Gas Commission’s and Oil India
Limited's fields, and allied factors.

Taxes levied for Relief to Refugees
from Bangla Desh

1182, SHRI SUBODH HANSDA :

SHRI S. C. SAMANTA :

Will the Minister of FINANCE be plea-
sed to state :

(a) whether the various taxes imposed
for refugee relief will continuc; and

(b) if so, how long ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRT K. R.
GANESH) : (a) and (b). On present indica-
tions, the levies are expected to continue for
1972-73 Financial Year.

Setting up of Project Administration
for Kovalam-Beach Resort Project

1183. SHRI M. K. KRISHNAN : will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have set up the
Project Administration for Kovalam-Beach
Resort Project; and

{b) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
() and (b). A Project Engineer has been
appointed to look after the construction work
at Kovalam. The post of the Project Adminis-
trator tas been advertised,
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Promotion of Industrial Workers in
Ordnance Factories

1184, SHR1 S. M. BANERJEE : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the decision of the Industrial
Council taken in 1971 regarding promotion
of industrial workers in Ordnance Factories
stagnating at the maximum of their pay-scales
for ten years or more has since been imple-
mented; and

(b) if not, when it is likely to be imple-
mented ?

THE MINISTER OF STATE DEFENCE
PRODUCTION IN THE MINISTRY OF
DEFENCE (SHR] VIDYA CHARAN
SHUKLA) : () and (b). Instructions have
alrcady been issued by the Directorate
General of Ordnance Factories on 10th
February, 1972 that the people stagnating in
the various grades in the industrial establish-
ments should be considered for promotion.
It has been provided that while the day
workers can be promoted after being trade
tested, the picce workers should be promoted
only if promotion does not involve increase
in the cost of production. Cases of those
who have been stagnating for more than 10
years should be considered for promotion
without delay.

Token Strike by General Insurance
Employees of Bombay

1185. SHRI S. M. BANERJEE : Will
the Minister of FINANCE be pleased to
state :

(a) whether the General Insurance
employees of Bombay observed one-day
token strike in the month of February, 1972
in support of their long outstanding demands
for standardisation of wages and service con-
ditions;

(b) whether the employees also demanded
formation of a single Corporation instead of
four Regionai Corporations as proposed by
the Government; and
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(c) if so, the reaction of Government
thereto ?

THE MINISTER OF FINANCE (SHR{
YESHWANTRAO CHAVAN) : (a) Yes.

(b) Yes.

() Standardisation of wages and service
conditions will take time as it can be done
only after the nationalisation of the General
Insurance Companies and after a very caieful
cxamination of all relevant factors and impli-
cations,

As for the formation of a single Corpora-
tion or more than one Corporation, the
matter is under consideration,

Construction of a New Airport at
Kanpur

1186, SHRI S. M. BANI'RNT : WilI
the Minister of TOURISM AND CIVIL
AVIATION be pleased to statc ;

(a) whether a final decision has »since
been taken to construct a new Airport at
Kanpur;

(b) if so, whether the Air Force authori-
ties have agreed to handover the land for
this purpose to Civil Aviation Decpartment;
and

(c) if not, the steps taken by Govern-
ment in this regard ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). The construction of a Civil
Enclave at the Kanpur (Chakeri) airport is
already under consideration. A site has been
selected and further action will be taken
soon.

Alr Service from Kanpur to Bombay
1187. SHRI S. M. BANERJEE : Will

the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(#) whether many Organizations in
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Kanpur have demanded air service from
Kanpur to Bombay; and

(b) if so, whether this question is being
considered by Government ?

THLE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Some requests in this regard have been
received,

(b} The traffic potential docs not justify
such a servicc at present,

Hijacking of Pak Military Aircraft
to India

1188. SHRI BHOLA MANJHI :  Will
the Minister of DEFENCE be pleased to
state :

(a) whether a Pak military aircraft had
been hijacked by a Pak citizen and it landed
in Inda; and

(b) if so,
incident ?

the board outlines of the

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM) : (a) and (b). A
Pakistani army rcconaissance plane made a
forced landing near Maili and Sarangwal
villages in Hoshiarpur District on 4.1.1972,
The plane had on board 2nd Lt. Hamayun
Raza, a Bengali Pak Officer and the dead
body of anothe: Pak Officer, Major Qasim.
While 2nd Lt. Raza was taken into police
custody, the dead body of Major Qasim was
handed over to Pak authorities on 7.1.1972,

Differential Rates of Interest
on Loans

1189. SHRI BHOLA MANJHI : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government propose to
introduce differential rates of interest for
loans to different categories of people; and

(b) if so, the main features of the
scheme ?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : (a)
and (b). I propose to lay a statement on the
Table of the House shortly outlining the
policy of government on differential interest
rates.

Collection of Central Taxes
1190. SHRI S. R. DAMANI : Will the
Minister of FINANCE be pleased to state :

(a) the figures of direct tux collections
during the current year and how they com-
pare with the budget anticipations;

CHAITRA 4, 1894 (SAK4)

LT.&C. 1.
Collection upto the end of
February, 72 755:67
902:00
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(b) 1ts percentage to the total demand
this year: and

(c) how much is expected to be carried
over as arrears to the next year and the
reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The collection of direct
taxes upto the cnd of Februarty, 1972 and
the sanctioned budget figures for the finan-
cial year 1971-72 are as under :

(In crores of rupees)

W. T. G. T. E. D.
2006 2:81 673
3000 2:00 700

(b) The figures of total demand raised and the collection therefrom from 1.4.1971 to

31.12,1971 arc as under -

Dcemand raised

LY 491:37
W. T 10-11
G. T. 1-99
E.D. 377

(In crores of rupees)

Collection Percentage
35567 72-40
490 48:47
0-65 32:66
1:06 28-12

(c) As the current financial vear 1971-72 is not yet over the arrears of taxes expected
to be carried over to the next year cannot be computed at this point of time.

Arrears of Central Taxes

1191, SHRI S. R. DAMANI : Will the
Minister of FINANCE be pleased to state :

(a) the amount of arrears of direct taxes
at the beginning of this year;

(b) how much of it has been realised
during the year;

(c) the amount proposed to be written
off and the reasons therefor: and

(d) whether any method is being evolved
to avoid the mounting of arrears from year
to year ?

THFE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : () and (b), The amount of
arrears of direct taxes as on 1.4.1971 pnd
the realisation therefrom upto 31.12.1971%
are as under ;
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Income-tax
Wealth-tax

Gift Tax
Expenditure Tax
Estate Duty

o ——

(¢) The unrealisable arrears of taxes are
generally written off in the following circum-
stances :

(i) Assessees have died leaving behind
no assets.

(ii) Assessee companies have gone into
liquidation.

(iii) Assessees have become insolvent.
(iv) Assessees are untraceable,

(V) Assessees have left India leaving
behind no assets.

(vi) Assessees who are alive but have
no attachable assets.

(vii) Amount written off as a result of
settlement with the assessees.

(viii) Demands found not duc on the
basis of subsequent information,
such as duplicate demands, de-
mands wrongly made, demands
being protetcive, etc.

(ix) Amount written off on grounds of
equity or where the time, labour
and expenses involved in legal
remedies for realisation are consi-
dered disproportionate to the am-
ount for recovery.

Only after all avetiues of recovery are
exhausted a case is considered for write off,
In view of this it is not possible to specify
any amount proposed to be written off.
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Arrears as on Realisation upto

1.4.1971 31.12.1971
(In crores of rupees)
499-68 (net) 75-33
12:27 2:25
247 051
016 00034
14-44 1-31

(d) During the recent years, the Govern-
ment has taken the following specific mea-
sures to chech the growing tax arrears :

(i) Prior to 1961 recovcry of tax
arrears was done by State autho-
rities who often failled to evince
sufficient interest in the collcction
of revenue. The 1961 Act, there-
fore, incorparated a sclf-contained
Revenuc Code and made provision
for Tax Recovery Officers who
could be Departmental Officers.
The Deparimental Officers have
taken over the tax recovery work
fully or partly in all Commissioners’
charges,

(i) Introduction of the scheme of
functional distribution of work.
Here the collection of taxes is made
the specific function of one or
more Income-tax Officers in the
Range.

Acceptacnce of crossed cheques by
the Department and opening of
special receipt counters for this
purpose in the Income-tax Offices.

(iii)

Publication of names of assessees
who are defaulters in the payment
of taxes over certain prescribed
limits.

(V)

(v) Arrear Clearance Fortnights are
being observed all over the country.
During the perjod, special emphasis
is laid on carrying out pending
adjustments/rectifications,  giving
effect to appellate orders and
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collecting the net demand due
from the assessees.

(vi) Five Tax Recovery Commissioners
have recently been posted in
Calcutta, Kerala, Delhi, Nagpur
and Hyderabad. in addition to
administrative jurisdiction over Tax
Recovery Officers, they will also
have appellate jurisdiction with
effect from 1.1.1972 to hear
appeals against the orders of the
Departmental Tax Recovery Offi-
cers,  Further some Additional
Commissioners are in exclusive
charge of recovery work.

(vn) Sixty posts of Income-tax Officers
(Collection) were sanctioned last
year by the Government for atten-
ding to the work of liquidation of
arrear demand,

(viii) The time linit for completing the
assessments has been reduced to
two years after the end of the
assessment ycar.

(n) The Wanchoo Committee have
made a number of recommenda-
tions which are under examination,

Tata’s Fertilizer Project at Mithapur

1192. SHRI PRABHUDAS PATEL:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have given final
clearance to the Tata’s Mithapur Project to
manufacture fertilizers and ammonia; and

(b) if so, what will be the annual pro-
duction of this project ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
() No, Sir.

(b) Does not arise,
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Commencement of Oil drilling
near Bhuj

1193. SHRI PRABHUDAS PATEL:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether oil drilling near Bhuj has
commenced;

(b) if so, whether the oil drilling near
Bhuj has been found very expensive; and

(c) the total amount spent on the pro-
ject and how far the oil drilled from this
well will be useful ?

THE MINISTER OF [ AW AND
JUSTICE AND PETROLLUM AND
CHEMICALS (SHR! H. R. GOKHALE) :
(a) No, Sir.

{b) and (c). Do not arise.

Import Substitution in Defence
Production

1194, SHRI PRABHUDAS PATEL:
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government have decided
to launch a fresh drive for accelerating im-
port substitution in the manufacture of
equipment, arms and ammunition required
for defence forces; and

(b) if so, the steps being taken to manu-
facture al] types of arms within the country ?

THE MINISTER  OF STATE
(DEFENCE  PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHR1 VIDYA
CHARAN SHUKLA): (8) Yes, Sir.

(b) Statement is attached.

Statement

We have achieved adequate seif-suffl-
ciency in small arms and light artillery
weapons and their ammunition. For medium
artillery weapuns and ammunition, which arg
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replacing the traditionn]l weapons in that
range, capacity is being established. We are
still dependent on foreign sovrces for special
type of non-ferrous metals and special steels.

2. The Ordnance Factories are today
producing the self-loading Ishapore rifles,
light and medium machine guns and mortars,
anti-aircraft and anti-tank guns and medium
artillery, besides a large range of ammuni-
tion.

3. Some important projects which have
been approved by Government recently are
as follows :

(a) Indigenous manufacture of Indian
Field Gun in place of 25 Pdr, Gun
of World War 1 vintage.

(b) Indigenous manufacture of Y mm
sel-loading Pistol for the Services
with a versetile capacity for the
manufacture of .32 Pistol for the
civil use.

(c) Project for the establishment of
indigenous manufacture of ammuni-
tion in the Ordnence Factorics for
the imported equipment.

(d) Indigenous manufacture of new
MMGs required for the Infantry and
Tanks.

Special steels plant to piovide all
types of special steels of high speci-
fications reguired by the Ordnancc
Factories. In the past because of the
high specifications and restricted
quantities that were required, these
had to be imported from abroad.
With the special steels plant going
into production within the next 4/5
years Ordaance Factories will be self
sufficient in this important raw
material,

(e

N

(fy Production of propellants with the
latest process of manufacture to meet
the requirements of high calibre and
sophististicated weapons and
ammunition,
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4. A large number of non-lethal portions
of army and ammunitions are being
developed and produced by trade firms.
Notable amongst these are Bomb Bodies and
Fuzes of different types.

Request by Sweden for Indian Ships

1195. SHRI NARENDRA SINGH :
Will the Minister of DEFENCE be pleased
to state :

(a) the progress made in regard to the
request made to India by Sweden to build
ships for her; and

(b) the number of ships Sweden has
asked for ?

THE MINISTER O} STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Negotiations arc¢
still continuing between M/s Garden Reach
Workshops Ltd., Calcutta and M/s Stena
A. B. Sweden, in regard to technical require-
ments and commercial conditions of the
proposed order.

(b) Originally, M/s Stena A. B. had
indicated a requirement of 8 ships. It is now
understood that they have placed orders for
4 ships on other yards. Thus they have now
have a 1equirement of only 4 ships.

New Attractions for Tourists
Visiting India

1196. SHRI NARENDRA SINGH :
Will the Mimster of TOURISM AND
CIVIL AVIATION be pleased fo state :

(a) whether the larget of 4 lakh tourists
visiting India upto 1973 will be achieved as
anticipated;

(b) the number of tourists who visited
upto December, 1971;

(c) whether any new attractions have
been provided for the purpose; and

{d) if so, a broad outline thereof ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(2) The target of 4 lakh tourists is likely to
be achieved 1n 1973,

{b) 3,00,995 tourists visited Lidia during
1971.

(c) and (d). A beach resort is being
cstablished at Kevalam and a summer-cum-
winter resort at Gulmarg. Selected wild hic
sanctuaries and Budhist centres arc being
provided with improved facilities. Tourism
facilities are also being provided o1 improved
at a number of other places in the country.

“Committee on Distribution of
Confiscated Goods”

1197. SHRI VAYALAR RAV]: will
the Minister of FINANCE be pleased to
state :

(a) whether Government’s attention has
been drawn to the report appearing n the
‘Blitz’ dated the 19th February, 1972
tegarding the existence of a racket in the
distribution of articles seized by the Customs
all over India;

(b) whether the Commuittec appointed to
review the procedurc for disposal of con-
fiscated articles has submitted its report: and

(¢) If so, what mcasurcs have been
taken to rectify the defects in the distribu-
tion systern ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. R.
GANESH) : (a) Yes. The Government have
seen the News Item appearing in the “Blit’
dated the 19th February, 1972.

(b) Yes. The Committee, consisting of
officials and non-officials, has submitted its
report,

(c) The report is in final stage of const-
demtion by the Government,
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Decline in Tourist Traffic to India
During the Iast Two Years

1188. SHR1 DHARAMRAO AFZAL-
PURKAR : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(2) whether the number of Tourists visit-
ing India has been on the decline during the
last two years;

(b) whether 1t 15 due to the lack of
facilities to the Tourists; and

(c) 1f s0, the steps Government propose
to take 1n this regaid ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) :
(a) No, S, On the contrary there has been
an increase, as is clear from the following
figures :

Tourist arrivaly

1969 244,724
1970 280,821
1971 300,995

(b) and (¢) Do not arise. However,
continuous steps are  being taken to improve
and strengther the towism imfrastructure,

Increase in Air India's Foreign
Exchange earning due to
Formation of a Separate

Corporation

1199. SHRt DHARAMRAO AFZAL-
PURKAR : Will the Mnister of TOURISM
AND CIVIL AVIATION be pleased to
state the estimated ncrease in Air India’s
foseign exchange carnings as a 1esult of the
formation of a separate Corporation for
operating Charter flights ?

THL MINISIER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
The gross foreign exchange earnings of Air-
India Charters Ltd. during 1972-73 are
cstimated at Rs. 2°86 crores.
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Repert of Malaviya Committee on re-
organisation of Oil and Natural
Gas Commission

1200. SHRI N. K. SANGHI: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether Malaviya Committee has
submitted its Report on the reorganisation
of the Oil and Natural Gas Commission;

(b) if so, the recommendations made by
the Comniittee and whether these will lead
10 economy consistent with efficiency;

(c) whether the Committee has recom-
mended that a bulk foreign cxchange alloca-
tion be made to ONGC permitting it to
make adjustments to facilitate uninterrupted
exploration and drilling work; and

(d) if so, the reaction of Government
in this regard ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) No, Sir.

(b) to (4). Do not arise.

Completion of Survey of Bombay
High and Adjoining Areas by
French Firm

1201. SHRI N. K. SANGHI : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether the seismic survey of Bombay
High and adjoining areas has been completed
by a Freuch Firm;

(b) if so, whether on the basis of the
survey, the exact location for exploration has
since been decided; and

(c) when the work of drilling will be
taken in band ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
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CALS (SHRI H. R. GOKHALE) : (a) Yes,
Sir; these surveys cover the ‘Bombay High'
and some of the adjoining areas,

(b) The data obtained from the surveys
are now being processed by the French firm
at its data processing centre in France. Selec-
tion of the location (s) for drilling of wells
will be made after completion of procéssing
and subsequent interpretation of this data.

(c) Drilling in ‘Bombay High' area is to
be done with the help of a Mobile ‘Platform’
which is presently under construction in
Japan. As per schedule, the Platform is likely
to reach Bombay some time in November
1972, Drilling is expected to commence soon
afterwards.

Liguidation of Companies

1202, SHRI D. P. JADEJA : Will the
Minister of COMPANY AFFAIRS be plea-
sed to state :

(a) the number of Limited companies
registered under the Companies Act which
went into liquidation during 1971;

(b) the reasons therefor ?

THE MINISTER OFF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) and (b). Three hundred and
eightyseven companies, limited by shares,
ceased functioning during the year 1971. Of
them 225 companics went into liquidation
and 162 were struck off the register under
Section 560 (5) of the Companies Act,
1956,

Allotment of Petrol Pumps and Dealer-
ships to Widows and Relatives of
Armed Personnel

1203. SHRI S.C. SAMANTA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the outline of Government’s policy
regarding the allotment of petrol pumps and
dealerships to the widows and relatives of
soldiers and other armed personnel who lost
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their lives during the recent armed conflict
between India and Pakistan;

(b) the number of cases in which the
offers have already been made and accepted;
and

(c) the arrangements made for giving
them financial assistance to enable them to
run the pumps and dealerships ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) For a
period of one year starting from 28th
December, 1971, Indian Oil Corporation is
giving preference in the award of its dealer-
ships for the Corporation-owned retail out-
lets; agencies for kerosene and light diesel
oil; and distributorships of Indane Cooking
Gas to defence personnel unable (o continue
n active service due to injurics and to the
dependents of those who bave died or are
missing in action. The lists of entitled persons
under this scheme are finalised by the Direc-
torate General of Resettlement, Ministry o
Defence and Diretor General, Border Security
Force.

(b) 25 offers have already been made
and accepted upto 7.3.72.

(¢) A sum of Rs. 20 lakhs has bceen
allocated for giving the requisite financial
assistance to those beneficiaries under this
scheme who require such assistance.

Visit to POWs Camps in India by
International Agency

1204. SHRI S. C. SAMANTA : Will the
Minister of DEFENCE be pleased to state
whether any representative of internatioual
agency has visited the P. O. Ws, camps in
India and if so, his reaction in the matter ?

THE MINISTER OF DEFENCE (SHRI
JAGHVAN RAM): The Delegates of Inter-
national Committee of Red Cross in India
have visited several Prisoner of War Camps
and have expressed appreciation of the efforts
made by the authorities to comply with all
the provisions of the Geneva Convention.
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They are also satistied with the conditions in
the Camps.

Income-tax paid by Foreign Owned
drug Manufacturing Companies
in India

1205. SHRI K. SURYANARAYANA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased (o state

(a) the names of the foreign owned drug
manufacturing companies in India as have
foreign equity capital exceeding S0 percent;
und

(b) the amount of Income-tax paid by
cach of these companies during the last three
years ?

THE MINISTFR OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H.R. GOKHALE) : (a) A state-
ment giving the requisite information is
attached. Many of these firms are manufac-
wring several other items besides drugs and
pharmaceuticals.

(b) The information is being collected
and will be placed on the Table of the
House,

Statement

Names of firms in India manufacturing
drugs and pharmaccuticals having forcign
investment, either direct or indirect, exceeding
fifty perceut (As on 24th March, 1972).

1. Alkalf & Chemical Corporation of
India Ltd.

Anglo French Drug Co. Ltd,
. Bayer India Lid.

Beecham India Ltd.

. Boots Company Ltd.

. Boehringer Knoll Ltd,

. Burroughs wellcome & Co.

. Cliba of India Ltd.

. Cyanamid Ltd.

10. German Remedies Ltd.

11, Glaxo Laboratories Ltd.

R L T Y
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{2. Johnson & Johnson Ltd.

13. May and Baker Ltd.

14. Merck Sharp & Dohme of India Ltd.
15. Parke Davis Ltd.

16. Pfizer Ltd.

17. Smith & Nephew Ltd.

18. Reckitt & Colman of India L.td
19. Richardson Hindustan Ltd.

20. Roche Products Lid.

21, Sandos 'ndia Ltd.

22, Searle India Ltd.

23. Wycth Laboratories Ltd,

24, Abbott Laboratories Ltd.

25. Anglo Thai Corporation,

. G. W. Carnrick Ltd.

. Chesebrough Ponds Ltd.

. Cuoper Laboratories.

. Dental Products 1.td,

. Lthnor Ltd.

. Franco Indian Manufacturers 1.1d
. C. L. Fulford Ltd

. Indian Schening 1.td.

. John Wyethe Bros

. E. Merck Ltd.

. Lab Grimault Ltd.

. Nicholas of India Ltd.

. Smuth Klme & French & Co.

W W W W W W W W N
W A WN - O Oy

Foreigners and Indians working in
Foreign Owned Drag Manufac-
turing Companies in Indin

1206. SHRI K. SURYANARAYANA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleasced to state the names
of persons, both forcigners and Indians, 1n
the service of foreign owned drug manufac-
wrnng companies in India who are drawing
a salary of more than Rs. 3000/~ P. M.
(including perquisites) and the assignments
held by them ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLIEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : The
required information is being collected and
will be placed on the Table of the House,
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Additional Revenue being earned
by Indian Afrlines

1207. SHRI1 PILOO MODY : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Indian Airlines capacity has
increased during the current year;

(b) if so, the extent thereof;

(c) what is the additional revenue being
carned consequently; and

(d) whether inspite of the additional
revenue, Indsian  Airlines continue to be in
the 1ed and if so, why ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(@) Yes, Sir,

(b) The estimated capacity  during
1971-72 15 268122 milhlon ATKM showing
an ncrease of 299 over 1970-71.

during
against

(¢) The estimated revenue
1971-72 1, Re. 57°24 crores at
Rs 44'89 ciores during 1970-7).

(d) The estimated loss of Indian Airlines
during 1971-72 15 Rs. 5:20 crores. The
main reasons for this are @

1. substantial increases in wages follow-
ng wage seftlements;

2. disruption of services on account of
Pakistani aggression;

3. the adverse impact of the monetary
crisis in the west on tourism.

4. increase in insurance rates to cover
hijackiug risks;

5. increase in the price of fuel and other
operational costs;

6. the inhibjtory eflect on foreign travel
as a result of the foreign travel tax;
and
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7. additional expenditure on account of
circuitous flying to avoid Pakistan
territory.

However, it is expected that the financial
performance will substantially improve in
1972.73.

Performance of Nationalised Banks

1208. SHRI PILOO MODY : Will the
Minister of FINANCE be pleased to state :

(a) the performance of the fourteen
nationalised banks during 1971 and begin-
ning of 1972 in regard to additional de-
posits and depositors new branches opened
and the extent to which agricultural sector
received more financial assistance from the
nationalised banks;

(b) whether the deposit
nationalised banks slowed down in
and

growth in
1972;

(©) if so, the reasons thereof ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : (%)
Between the last Fridays of 1970 and 1971,
deposits of the 14 nationalised banks in-
creased by Rs. 614°2 crores. In percentage
termed the growth rate during this period
worked out to 19:1 per cent as against 16°6
per cent between the last Fridays of 1969
and 1970.

As of the last Friday of February, 1972
the deposits of these banks stood at
Rs. 3870 crores as against Rs. 2625 crores
at the time of nationalisation,

The number of deposit accounts (inclu-
ding saving bank accounts) with the 14
nationatised banks which stood at about 187
lakhs in June, 1969, went up to about 237
lakhs in September, 1970. Later figures are
not avaifable.

Since nationalisation up to the end of
1971, the outstanding advances of the
nationalised banks to agriculture have in-
Creased by about Rx. 161 crores as indicated
by the figures given below :
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Advances of nationalised bgnks to agriculture

Amount outstanding

{Rs, crores)
June, 1969 6044
Dec., 1969 99-15
Dec., 1970 18690
Dec., 1971 221-52

(b) Tt is too early to judge the trend of
deposits during 1972.

(c) Does not arise.
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British Proposal to send o Filagship
to Bay of Bengal

1211. SHRI H. M. PATEL : Will the
Minister of DEFENCE be pleased to state :

(a) whether Goverrment of India had
received any information from the Bntish
Government, or otherwise, regarding the
British proposal to send a Flagship to the
Bay of Bengal during the Indo-Pak War; and

(b) if so, the reaction of Government in
the matter ?

THE. MINISTER OF DEFFNCE
(SHRI JAGJIVAN RAM) : (a) and (b). The
British Government had during the recent
Indo-Pak hostilities, sought Government of
India's agreement for the evacuation of their
nationals from Bangla Desh by Ships of
Royal Navy, Tre proposal, however, was
withdrawn by them when the British autho-
rities agreed that satisfactory arrangements
had already been made for evacuation of the
British and other foreign nationals and any
other step was unnecessary.

Surrender by Gen. Niazi during
Indo-Pak War

1212, SHRI H. M. PATEL : Will the
Minister of DEFENCY be pletised to state ;

(a) whether attention of Government has
beei, invited to a despatch by Mr. Jack
Anderson, published in the “Indian Express”
dated the 14th February, 1972, stating that
surrendder by General Niazi averted the
world war;

(b) whether Government have examined
the implications of various disclosures made
by Mr. Ahderson in this regard and if so,
the reaction of Government thereto ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes, Sir.
Government has seen the Press report,

(b) Government do not wish to comment
on these disclosures,
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Demenstration by Labourers before
the Branches of Reserve Bank
of India

1213. SHRI RAMAVATAR SHASTR1L:
Will the Minister of FINANCE be pleased

to state :

(2) whether on a call given by the All-
India Trade Union Congress, Labourers had
staged demonstration before some of the
branches of the Reserve Bank of Jndia on
the 16th November, 1971 and also <ub-
mitted memoranda to the bank authorities;

(b) if so, the names of the branches
where demonstrations were held and the
contents of the memoranda; and

(c) the reaction of Government thereto ?

THE MINISTER OF FINANCF
(SHRI YFSHWANTRAO CHAVAN): (@)
and (b). Demonstrations were held 1 front
of the Reserve Banks offices at Bombay, New
Delli, Madras and Nagpur under the
auspices of All-India Trade Union Congress
on 16th November, 1971. A copy of the
memorandum handed over by the demons-
trators to the Manager of Nagpur office of
the Reserve Bank of india is lad on the
Table of the House. ([Placed in Library.
See No. LT—1551/72.]

(c) The Government has noted the views
expressed in the memorandum.

Memorandum from Gurudwars
Prabandhak Commictee for
Development of Patna
City as » Tourist
Centre

1214. SHRI RAMAVATAR SHASTRI]:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Gurudwara Prabandhak
Committee has sent to him any memorandum
in fegard to the development of Patna City
as a tourist Centre; and

(b) if so, the gist thereof and the reac-
tion of Government thereto ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
() and (b). Yes, Sir. A request for establish-
ing an information Centre and a Tourist Rest
House near the Gurudwara at Paina was
received in 1966, The Department of
Tourism had then already proposed the
construction of Tourist Reception Centre at
Patna in the Fourth plan. The site for it has
also been selected in consultation with the
State Government keeping in view the over-
all requirements of tourists visiting Patna.

Inclusion of Khagaul in Patna for
Grant of Facilities to Central
Government Employees

1215. SHRI RAMAVATAR SHASTRI :
Will the Minister of FINANCF be pleased
to state :

(a) whether Patna in Bihar is a Class B2
city;

(b) whether Khagaul (Danapur Railway
Station) in Bihar is within 8 Kms. of limits
of Patna Municipal Corporation and the
Civil authorities have certified that Khagaul
is fully dependent upon Patna and Danapur
for all purposes except fuel; and

(¢) whether Governme.it propose to treat
Khagaul as part of Patna for the purpose of
granting allowances and facilities to Central
Government employees residing there on the
lines of Howrah and Liluah which are treated
as part of Calcutta for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

(b) Khagaul Municipality, within which
Danapur Railway Station falls, is within a
distance of 8 Kms. from Patna municipal
limits,  According to the civil authorities, it
appears that the residents of Railway colony
within the local limits of Khagaul Muuici-
pality are generally dependent upon Dinapore
:ndl Patna for their essential supplies, except

uel,
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(c) Government have no proposal at pre-
sent for treating Khagau! as part of Patna
for the purpose of granting allowances,
Khagaul is a separate municipality, not
contiguous 1o Patna and does not qualify for
the grant of allowances in accordance with
the general principles formulated by Govern-
ment. Howrah and Liluah were treated as
part of Calcutta for purposes of compensa-
tory allowances under certain special orders
which have been in existence since 1924,
They have accordingly been continued to be
so treated, as exceptions to the general
principles.

Foreign Capital Investment in Defence
Production Units

1216. SHRI A. K. GOPALAN: Will
the Minister of DEFENCE be pleased to
state :

(a) the amouut of foreign capital inves-
ted in the various Defence production units;
and

(b) its break-up, country-wise ?

THE MINISTER OF STATE (DEF-
FNCE PRODUCTION) IN THE MINISTRY
OF DEFENCIL. (SHRI VIDYA CHARAN
SAUKLA): (a) The amount of forcign capital
invested in the various Defence production
Unity is “Nil".

(b) Does not arise.

Steps to meet the Shortage of
Canstic Soda

1217. SHRI A. K. GOPALAN : Wili
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government are aware that
the country will be fac ng an acute shortage
in Caustic Soda if proper steps are not taken
immediately; and

(b) if so, the action being taken by
Government to meet this shortage ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI DALBIR SINGH) : (a) As
against an estimated demand of 4,40,000
tonnes in 1972 the production is expected to
be of the order of 4,10,000 tonnes. Thus
there may be a shortfall of approximately
30,000 tonnes,

(b) (i) Actual users have been permitted
to import caustic soda on restric-
ted basis to supplement the indi-
genous availability.

(ii) Applications for the establishment
of additional capacity have been
invited recently by means of a
Press Note, for ensuring more
production as a long term solu-
tion, and the applications are
under consideration.

Scheme for a Marine Drive from
Veli to Kovalam, Kerala

1218. SHRI A. K. GOPALAN : Will
the Minister of TOURISM AND CIVIIL
AVIATION be pleased to state :

(a) whether Government propose to take

up the scheme for a Marine Drive from Vel

« to Kovalam (Kerala) as a part of Kovalam
Project;

(b) whether the Central Government
have received any representation from Kerala
Government in thir regard; and

(¢) if so, the reaction of Government
thereto ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) :
(a) No, Sir.

(b) The State Government had in 1965
proposed the inclusion of a marine drive
from Veli to Kovalam in the Central Sector.

(¢) The prohibitive cost of this scheme,
estimated at that time at Rs. 214 lakhs,
precluded its inclusion in the over-all scheme
to develop Kovalam as a beach resort,
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Schemes for Resettlement of Ex-
Service Personnel

1219, SHRI P. A, SAMINATHAN :
Will the Minister of DEFENCE be pleased
to state :

(a) the number of schemes formulated by
the Directorate General of Resettlement for
rehabilitation of Ex-Service personnel during
the last three years:

(b) the number of Ex-Service personnel
who secured employment in public and
private sectors during the last three years;
and

(¢) the amount of loans and grants
released by the Directorate to the State
Governments during the last three years for
the Fx-Service personnel ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) Apart from the
various other measures of rehabilitation nor-
mally available for ex.service personnel three
Jand colonisation schemes, 16 training
schemes (pre-release, per-cum-post release
and post-release) for JCOs/ORs and 22 trai.
ning courses for retired officers and released
ECOs to improve their employability in civil
life were formulated by the DGR during the
last three years.

(b) According to statistics readily avail-
able 44,630 ex-service personnel of all ranks,
including released ECOs have secured
employment in public sector including Central/
State Government Departments and the pri-
vate sector. Separate break up is not avail-
able.

(¢) No loans have been given, However,
grants/allocations as mentioned below have
been made during the last three years :
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(i) Rs. 20,75,826°37—

(1) Rs. 49,01,120-08—

(i) Rs. 27,45,964

R ch by Defence R ch
Laboratories

1220. SHR1 P. A. SAMINATHAN :
Will the Minister of DEFENCE be pleased
to state :

(a) the number of items of civiiran use,
which have been developed successfully as a
resuit of rescarch done by the Defence
Research Laboratorics during the jast three
years:

{b) the number of iteins of Defence usc
successfully developed by these laboratories
during the last three years; and

(¢) the number of tems which have been
taken up for mass productjon during the last
three years ?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). No stems have been
developed specifically for civilian use. The
number of items developed for Defence use
is 228. Out of these, 89 items cau find appli-
cation for civilian use also. Know-how on
26 items of these has already been passed
on to National Research Development Cor-
poration for commercial exploitation and
others are being examined,

(c). 145,
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From Defence Services Estimates towards
509, of the expenditure on maintenance of
DSS & A Boards.

From Flag Day collections for welfare of ea-
servicemen.

From the States share of Rs. 76,80,000 out
of the Central Governments contribution to
States/Union Territories who have paid their
individual contribution. The balance would
be paid to the remaining States/Union Terri-
tories when they pay their matching contri-
bution.

Realisation of In Tax from
Film Sears
1221. SHRI SHASHI BHUSHAN

Wil the Minister of FINANCE be pleased to
state :

(a) the number of cases instituted
agamst the film stars during the last three
years loir realising Income-tax along with
their names;

(b) whether some of these film stars
have made certamn agreements with Govern-
ment and cases of some others have been
decided;

(¢) the number of cases still pending
and smce when each such case is pending
and the reasons for these cases pending dis-
posal for such a long time; and

(d) the special measures adopted by
Government to ensure early disposal of alt
the pending cases of income-tax recovery
and when these arc expected to be dis-
posed of ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 K. R.
GANESH) : () The number of film stars
agamst whom certificate proceedings for
recovery of tax were started during last three
financial years are being coliected and will
be laid on the table of the Honse as early as
possible.
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(b) and (c). The particulars of stay/
instalments granted for payment of taxes,
the cases already decided, the cases still pen-
ding and the reasons for thew pendency ute
being collected and will be laid on the tabic
of the House as carly as possible.

(d) The particulars of the measures
adopted to ensure early disposal of the pen-
ding cases referred to in part (¢) aie also
being collected and will be laid on the Table
of the House as eatly as possibic. It is,
however, not possible to give any specific
dates for disposal of such cases.

ESSO Company

1222. SHRI SHASHI BHUSHAN : Will
the Minster of PETROLLUM AND
CHUEMICALS be pleased to state :

(a) the amount of capital investment of
M/s. Esso Company m India;

(b) the number of petrol pumps which
are owned by the Company or for which the
Company has given dealership;

(¢) the extent of expansion granted to
them m the various fields durig last three
years; and

(d) the profit remitted abroad by them
during the last three years ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) The total capital invested by Esso Mar-
keting and Refining as on 31.12.1970 was
Rs, 2901.7 lakhs,

(b) M/s. Esso’s retal outlets in the
country as on 1.1.1971 were 1928,

() No expansion of refining capacity
has been allowed during the last three years.

(dy Information is being collected and
will be laid on the Table of the Sabha.
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Shares held by ESSO in Petro-
Chemical Industries

1223. SHRI SHASHI BHUSHAN :
Will the Mimster of PETROLEUM AND
CHEMICALS be pleased 1o state ;

(a) the number and names of petroleum
and petro-chemucal industries wherin the
ESSO is having shares directly or indirectly;
and

(b) whethet Government now propose
to restrict ats activities in India and also
check the further renuttance by this Com-
pany abroad ?

1IHE MINISTER OF LAW AND
JUSTICL,.  AND PETROLEUM AND
CHLMICALS (SHR! H. R. GOKHAL}F):
(a) Esso Lastetn Inc, U. S. A, has mnvest-
ment n the followmg companies operating
n Indsa :

1. Lsso Standaid Refining Co. ot india
Ltd.

[

. Lube India Limited.

3. Lsso Eastern Inc,— Marketing brauch
operatiops.

(b) No expansion of LEsso’s refining
capacity 1s contemplated for the present.
While 1t 15 not proposed (o ban 1emuttances
by any of the foreign oil companies, Govern-
ment reserve the right to look mtothe pro-
priety of specific amounts claimed for rep-
atriation.

Utilisstiox of PL, 480 Funds

1224. SHRI SHASHI BHUSHAN :
Wwill the Minister of ¥INANCE be pleased
to state :

(a) whether Government have any check
over the money spent out of the PL. 480
Funds in India; and

(b) the present balance of PL. 480
Funds in India ?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) Consultations are held with the U. S.
Embassy before the begmning of each year
to ascertain the level of their cstimated
cxpenditures, which under the PL. 480
agreements can be financed from the US
rupec holdings in India. These mclude ther
expenditure on embassy and consulai func-
tions. The U, S. also consults the Govt, of
India before authorising rescarch grants,
technical assistance and other smular pro-
gramimes.

(b) A statement giving the information
15 attached.

Statement

Details of Rupee Holdings of the U. 8.
m India ason 31,12.71

(Rs. crores)

I. PL. 480 Funds :

1. Un-disbuised PL 480 wnpoit
deposits earmarked for loans
and giant to India and for

Cooley loans. 75
2. Uncxpended PL. 480 impott
deposits  and  1cpayments
accrued on PL. 480 loans,
carmarket for US usc* 214

—

11. Non-PL. 480 Funds -

3. Repayment and intciest pay-
ments which have accrued to
the US 1n respect of Non-
PL. 480 rupee loans to India. 320

4. Infctest paid by GOI on US

rupec deposits 1n  Special
Seccurities, and Miscellancous. 130

739

Total US rupec holdings :

1 Of these, Rs. 669 crores were held as
deposits in the RBI m Govt. of iIndia’
securities and the balance was on deposit
with commercial banks.
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*The US uses include normal emb:;sby and consular fungtions, research and development

grants (o Indian institutions, freight charges on gift commodities, technical assistance support
costs and limited conversions into other cuirencies to the cxtent provided in PL. 480

Agreements.
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Terms and conditions fer Appeintment
of Managing Director of Indian
Oil Corporation (Marketing
Divigion)

1226. SHRI K. P. UNNIKRISHNAN :
Wiil the Minister of PETROLEUM AND
CHEMICALS be pleased to state ;

(a) the terms and conditions governing
the appointment of the Managing Director
of the Indian Ol Corporation (Marketing
Division) including salary, allowances and
other perquisites;

(b) the amount of money drawn by way
of salary, various allowances and other per-
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quisites by the present incumbent in 1969-70,
1970-71 and 1971-1972 in India and
abroad; and

(c) whether the term of the
mcumbent has expired ?

present

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) The terms and conditions of appointment
of the Managing Director, Indian Oil Cor-
poration (Marketing Division) are laid down
in the Ministry of Petroleum & Chemicals
letter No. F. 20(3)/66/I0C(2) dated 10th
June, 1966, a copy of which is laid on the
Table of the House. [Pluced in Library. See
No. LT—1552/72.]

(b) The amount drawn year-wise by way
of salary, allowances ete. arec as under :

(n Rs.)
Basic Salary City Compensatory ) Bonus— Medical Ex- Entertain-
Allowance penditure ment
Q) (2) 3) “ (&)

1969-70 40,000-00 900°00 - — 6276:96 2250
1970-71 41,500°00 90000 1800 6399'02 1750
1971-72 42,000°00 90000 1800 2822-79 2750
(Upto 20.3.72)

The totals for each year of the amount shown in Col. 1, 2 and 3 above are gross
figures subject to recovery of income tax; the amounts indicated in Col. 4 and § are based on

the actual expenditure incurred.

The travelling allowances, (excluding fares) drawn in India and abroad are shown

below :
Allowances Drawn
Year In India Abroad
Rs. £ $ Rs.
1969-70 92100 330 — 1080
1970-71 . 1873'50 385 315 2150
1971.72 344300 110 1145 1400
(Upto 20.3.72)
These amounts cover the expenses incurred by the incumbent while on official
duty tours.

(¢) No, Sir.

1
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Proposal for a New Alrport
at Cochin

1227. SHRI K. P. UNNIKRISHNAN :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether therc 1s any proposal before
Government for a new airport at Cochin;

(b) if so, the main features thereof; and

(c) whether the newly constituted Inter-
national Airports Authority has proposed the
development of Cochin Airport nto an inter-
national airport ?

THE MINISTLR OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(¢) and (b). Construction of a new aero-
drome for Cochin cannot be taken up in the
near future as funds for airport development
dre already fully committed.

(¢) No, Sn.

Proposal to Earmark Additional
Funds for Development of
Tourism in Uttar Pradesh

1228. SHRI' NARENDRA SINGH
BISHT : Will the Mumster of TOURISM
AND CIVIL AVIATION be pleased to state
whether Government propose to earmark
additional funds to Uttar Pradesh Govern-
ment for the development of Tourism in the
State ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
The funds provided in the Fourth Plan
having already been committed, it 15 not
proposed to earmark any additional funds
for the devclopment of tourism in Uttar
Pradesh.

Development of Tourism in Hill
Districts of Uttar Pradesh

1229. SHRI NARENDRA SINGH
BISHT : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(2) the amount allocated by Government
to the State of Uttar Pradesh for the deve-

-
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lopment of tourism in the Hill Districts of
the State viz., Almora, Chamoli, Dehradun,
Nainital, Pauri-Garhwal, Pithoragarh, Tehri-
Garhwal and Uttarkashi;

(b) whether Government propose to pre-
pare a comprehensive plan for the develop-
ment of these Districts from the point of
view of tourism; and

(c) if so, when ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) In the fourth Plan a youth hostel at an
estimated cost of Rs. 3-37 lakhs will be
constructed at Nainital by the Department
of Tourism.

(b) No, Sir, not for the present,

(¢) Does not armsc.

Bureau of Public Enterprises’ Report
on Puhblic Undertakings

1230. SHRI BANAMALI PATNAIK :
Will the Minister of FINANCE be pleascd
to state :

(a) whether the Bureau of Public Enter.
prises is reported to have admittcd that some
of the public sector undertakings are not
doing well;

(b) if so, the names of such under-
takings; and

(c) the steps envisaged to improve their
workings ?

THL MINISTER OF STATL IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a) It is true that the perfor-
mance of some public undertakings has not
come up to expectations. This has been due
to both controllable and uncontrollable
factors.

(b) Of the 79 cnterpnises engaged in
manufacturing and trading activities as on
31.3.1971, the following have incurred
losses during the last three years :

1. Hindustan Steel Ltd,
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2. Heavy Enginecring Corporation Ltd.

3. Mining and Allied Machincry Cor-
poration Ltd,

4. Heavy Electricals (India) Ltd.
5. Praga Tools Ltd.

6. National Instruments and Ophthal-
mic Glass Ltd.

7. Indian Drugs and Pharmaceuticals
Ltd.

8. Triveni Structurals Ltd.
9, Hindustan Salts Ltd.
10. Ncyveli Lignite Corporation Ltd.

11. National Mineral Development Cor-
poration Ltd.

12. Pyrites, Phosphates and Chemicals
Lud.

13. Hindustan Photo Films Manufac-
turing Co. Ltd.

14. Central Road Transpui! Corpomation
Ltd.

15. National Piojccts Construction Cor-
poration Lid.

16. Central Inland Walter
Corporation Ltd,

Transport

17. National Buildings
Corporation Ltd.

18. Centra} Fisheries Corporation Ltd.

Construction

(c) With a view to improving managerial
and operational efficiency, measures have
been taken to have better investment apprai-
sal, introducc performance budgetng, inter-
nal audit and comprchensive cost uaccountitg
system, reduce inventories, diveisify pro-
duction, adopt modern management techini-
Ques, improve labour productivity by training
and better industrial relations, make greater
sules efforts etc, The performance of thesc
undertakings is constantly watched and suita-
ble remedial action is taken, wherever
necessary. Government have also appointed
an action Committee recently to devise *ways
and means of improving the performance of
public undertakings,

MARCH 24, 1972

Written Answers 132

British Plan to sell Anglo-Freach
Supersonic Jaguar Aircraft
to India

1231. SHRI BANAMALI PATNAIK :
Will the Minister of DEFENCE be pleased
1o state :

(a) whether Britain has put forward a
plan to scll the Anglo-Irench Supersonic
Jaguar strike aircralt to India and sent a
team to Delhi to finalise the proposal;

(b) if so, the salient features of the plan;
and

(¢) the outcome of the visit by the
British tcam ?

THI. MINISTER OF  DEFENCL
(SHR1 JAGJIVAN RAM) : (a) No, Sir.

(b) and (¢). Do not arse.

Proposal to Expand the Capacity of
Fertilizer Project, Gorakhpur

1232. SHRI NARSINGH NARAIN
PANDEY : Will the Minster of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) whether there is any proposal to
expand the capacity of the Fertilizer Project,
Gorakhpur with the help of World Bank:
and

(b) if so, the main features thereof ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) ; (a) and
(b). Government have approved the expan=~
sion of the Qorakhpur fertilizer factory to
increase its production capacity from
1,74,000 tonnes of urea to 2,85,000 tonnes
of urea per annum. Against a total project
cost of Rs. 11'82 crores, the World Bank
(IDA) assislance amounts to § 10°00 miilion.
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Proposal to construct a Civil Airport
at Gorakbpur (Uttar Pradesh)

1233. SHRI NARSINGH NARAIN
PANDEY : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to state :

(a) whether there is any proposal to
construct a Civil Airport at Gorakhpur
(Uttar Pradesh) to cater for the needs of
travelling public; and

(b) whether some Members of Parlia-
ment have sent a representation in this regard
and if so, the action taken thercon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Somc requests Lave been received
for airlinking Gorakhpur, where an arport
already exists. Indian Airlines will consider
starting services when their flect position
improves. Approxmmately § acrcs of land
have been released in favour of the Civil
Aviation Department for the construction of
a Civil Enclave at Gorakhpur acrodrome.

Facilities to Ex-Servicemen of Hill
District of U, P.

1234. SHR1 NARENDRA SINGH
BISHT : Will the Minister of DEFENCE be
plcased to state the facilities provided to the
Ex-Servicemen of the Hill Districts of Uttar-
Pradesh viz.,, Almora, Chamol, Dehradun,
Nainital, Pauri-Garhwal, Pithoragarh, Tehri-
Garhwal and Uttarkashi ?

THE MINISTER OF DEFENCE (SHRI

JAGJIVAN RAM) : Ex-Servicemen are
cntitled fo following benefits/facilities in
general :

1. Resevations in Class Il & Class IV
posts.

2. Preference for employment in jobs
in Defence installations and para-
military organisations.

3. Relaxation of age and of educa-
tional qualifications (in case of
Class IV posts only).
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4. Vocational training in ITIs ctc, for
which stipends arc given.

5. Allotment of imported tractors,

6. Purchase of surplus vehicles of
Defence Ministry before they are
notified to DGS&D for disposal.

7. Quota of commercial vehicles (Am-
bassador cars, 3-Wheeler auto rick-
shaws and tempo) for allotment on
priority basis.

8. Loans from Special Fund for
Reconstruction and Rehabilitation
of Ex-servicemen for starting busi-
ness venturcs.

9. Prefcrence for allotment of surplus
military lands for cultivation.

10. Preference in the matticr of allot-
ment of waste lands by Statc
Governments,

These benefits/facilities are also available
to cx-servicemen belonging to Hill Districts
in U, P.

Slow Progress in Construction of
Border Roads in Northern India

1235. SHRI NARENDRA SINGH
BISHT : Will the Minister of DEFENCE be
pleased to state :

(a) whether the progress in construction
of roads by the Director General Border
Roads in the strategic areas of the Districts
of Almora, Chamoli, Dehradun, Nainital,
Pauri-Garhwal, Pithoragarh, Tehri-Garhwal
and Uttarkashi is very slow; and

(b) whether Government propose 1o
speed up the road construction work in these
border Districts ?

THE MINIS1ER OF DEFENCE (SHR1
JAGJIVAN RAM) : (a) Director General
Border Roads has been entrusted with cons.
truction and improvement of ceitain roads
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(totalbng 660 KM) i Chamol, Tchn
Garhwal, Paun Garhwal Almoia and
Pithoragath Districts only Construction and
improvement of all the roads, excepting onc
road 1n Chamoli district where scope of worhks
was curtailed for security reasons, have been
wmpleted by Durector General Border Roads
and they are opened to traffic.

(b) Does not atse

Fire in A G, Office, Trivandrum

1236 SHRIMATI BHARGAVI THAN-
KAPPAN  Will the Mmuster of FINANCLE
be pleased to state

(a) the approximate loss suffered as a
result of fire in the Accountant General s
office at Trinandium (kerala), and

(b) the wauses Icading 1o the said accident
ds per enquiry vonducted by Goveroment ?

tHE MINISTER O@ STATL IN THIL
MINISTRY OF! FINANCL (SHRI K R
GANESH) . (@) The loss suffered as a 1esult
of fire in the office of the Accou itant General
at Trivandrum on 24th November, 1971 has
been estimated at  Rs 195,600/~
(Rs 125,000/~ on account of bullding and
clectric equipments and Rs 70,000/~ on
account of furmturc and machmes)

(b) The matter has been 1eferred to the
Police and thc results of then enquiry are
awaited

wfupn fafag 7¢ & afwe e 9
sratfan qeel 6 fasdt

1237 ot fafw fast : #ar faer mat
qg qATH T FAT F 6T

(%) a1 wea ¥ geav frkar faew
¥ wrarfer gt # far o qYee
(=for) w7 #vvm & fov 20 0% ¥ew
At §; sk
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(w) sufy & geui & froioo &
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Encashment of Cheques with
Signatare of Depositors
in Hindi

1240. SHRI BIBHUTI MISHRA : Will
the Minister of FINANCE be pleased to
state :

(a) whether in the Branch of Centra?
Bapk of Jndia in Connauglt Place, New
Delhi the signatures of depositors in Hind
need extra verification while the signatures in
English do not need such a verification; and

(b) whether this practice causes delay
for cashing the cheques signed in Hindi ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : (a)
and (b). All signatures on cheques, whether
in Hindi or English are verified. Specimen
signature cards of Hindi and English are
kept at two different counters and verified
separately before the chegues are passed for
payment. No extra verification is required
for Hindi signatures. The time taken in veri-
fying the signatures in Hindi or in English
on cheques is more or less the same.

Eaport of Refined Wax Produced by
Digbol Refinery
1241, SHRIMATI JYOTSNA CHAN-
DA : Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(8) whether export of refined wax pro-

CHAITRA 4, 1894 (S4KA)

Written Answers 138

duced by Digboi Refinery was stopped last
year;

(b) if so, the reasons therefor; and

(c) whether Government propose to
renew export from this year ?
THE MINISTER OF LAW AND

JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) :
(a) to (c). During 1971, the demand for
paraffin wax increased sharply. Consequently
several measures had to be taken to meet
the increase in the demand, and these inclu-
ded stopping of exports. The full impact of
the measures taken will be felt only during
1972, Until there is surplus availability,
export of paraffin wax would not be
permitted.

Memorandam submitted by Central
Government Pensioners

1242. SHRIMATI JYOTSNA CHAN-
DA : Will the Minister of FINANCY. be
pleased to state :

(a) whether Government have received
a memorandum from the Central Govern-
ment pensioners who retired from service
between January, 1967 and December, 1968;

(b) whether Government merged the
Dearness Allowance with pay from Ist
December, 1968 in the case of their
employees and whether this benefit was
extended to the aforesaid pensioners: and

(¢) if not, the reason therefor

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

(b) and (¢c). Following an agreement in
the National Council of Joint Consuitative
Machinery between the Government and staff
sides a portion of dearness allowance is being
treated as pay for certarn purposes, including
pensionary benefits, with effect from Ist
December, 1968. The agreement was to
apply the orders from a specific date and the
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question of extending the benefit to those
who retired earlier did not arise.

ITAAT oW gawin

1243. =}t sy www ;. g faw
HeT 9% T w7 HIT HI0 £

(%) %t avwrY AT wY 9T
WA qET GEFIE F AT 9T qEATE
wor faar srar 8; ol

(@) afzat, @ faavavr, 1971 &
A, 1972 % ®r 9fy wE IoNEAT
qe7 gA%iw fpaar g ?

forer s § Tw A (st o
Ao motw) (%) sfgArE e v
gier fagrfear fedr o e & s
W AT wRafE §), afaw
Wt 3faw av gudiear gea quEwE
(1949=100) & 12 w&\aT % atwq &
ya&F 10 % ¥t 7fg 9 dgmE wer 3
AT 9T 1 Wgard we #F T ¥ faeed
a7 1-9-1968 & gITATT wavga fer oy
41 9Tg, AT A oAy @ Fawrfewy
¥ sgAR ag wnieT faAvad, 1969 ¥
7 AEY 78T 1 Awifw qdw FgA A
¥ fawfer 1 8, shtaw frafg gen quwis
FY 12 AT 7 A¥qq & gvEeT @ A
feara ¥ A3 gr AR & 3AF A D
FFIT a7 st A How Ay &

(=) faaraz, 1971 § @7y, 1972
it oafy & ow afes wredr afes
9T ITRHAT HET FARIH (1949--100) ¥
atwd frefafer 4 :

faasaz, 1971 — 238

swqET, 1971 — 238
ToFr, 1971 — 239

MARCH 24, 1972

Written Answers 140

fraes, 1971 — 237
F9T, 1972 ~— 236

G ur At 1972 ¥ wfA ¥
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Escape bid by Pak POW’s in India

1244, SHRI JHARKHANDE RAI :
Will the Minister of DEFENCE be pleased
to state :

(a) whether some Pakistani prisoners of
war bad attempted to cscape from their camp
in India; and

(b) if so. the facts of the incident ?

THE MINISTER OF DEFI'NCI
(SHRI JAGJIVAN RAM) * (a) and (b).
There have been two cases 1n onc station
involving three Pakistan: military Prisoners
*of War. Two escaped from the camp. An-
other, who tried to overpower a sentry on
duty, was shot dead. Investigation by Courts
of Inquiry 1s in progress.

Irregularities in Fertilizers and Chemi-
cals Travancore Limited

1245. SHRI RAJDEO SINGH : Wil
the Mmister of PETROLEUM AND
CHEMICALS be pleased to state :

(@) whether some businessmen in col-
lusion with some Officers of the Fertilizers and
Chemicals Travancore Limited had pilfered
sulphur worth Rs. one crore imported for
the Company; and

(b) if o, the action taken by Govern-
ment in the matter ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H, R. GOKHALE):
(a) According to a Report received from the
Management of Fertilizers and Chemicals,
Travancore Limited, a recent stock verifica-
tion has revealed certain discrepancies bet-
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ween the book balances and the actual
stocks of rock-phosphate and sulphur,

(b) The Management of thc company
are further investigating the matter and their
Report is awaited.

12 hrs.

RE. CALLING ATTENTION
NOTICES

(Querv)

MR. SPEAKER : Papers to be laid on
the Table. Mr. V, C. Shukla.

SHRI S. M. BANERJEE (Kanpur) : You
know, Sir, the 1.1.1., Kanpur has been ¢losed
...(Interruptions).

MR. SPLCAKER : T am sor1y. 1 have not
allowed it.  If you speak without my per-
mission, T am not going to allow it _ (Inter-
ruptions), The Member who speaks without
my permission will not be recorded.

SHRI S. M. BANERJEE : *

~ MR.SPEAKER : 1 have not allowed
it,, (Interruptions). There is ample opportu-
wity. Budget Discussion is going on. The
opportunity is avajlable.  You con refer
thesc matters in the Budget Debate.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I have given a call attention
motion about Nagarwala's death in the jail.
We have not been told anything about it,

.MR. SPEAKER : I have never bcen
telling about call attention motions.

SHRI JYOTIRMOY BOSU :
Mr. Nagarwala’s death in the jail

About

MR, SITEAKER : If you go on making
hoise, nothing will come out . (Interruptions)
I have not ajlowed it.

e 3 o e o e e
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SHRI] S. M. BANERJEE : I simply want
that the Education Minister may make a
statement. After all this is the biggest insti-
tution in Kanpur,

MR. SPEAKER : What are you doing,
when 1 have not allowed it ?

SHRI S. M. BANERIJEE : This has been
closed. Have pity on the 3000 students
who are there and the 500 employees.

MR. SPEAKER : Order, order. I have
not allowed the hon, Member,

SHRI S. M. BANERJEE : Where can [
go, Sir ? It cannot be raised in the UP
Assembly. 1t can be raised only here.

MR. SPEAKER : When I say 1 have not
allowed it ,

SHRI S, M. BANERIJEE : *

MR. SPEAKER : Please go on. This
will not be recorded. I have not called you.
If you go on arguing, it will not be recorded.
This is not the way to raise the matter,

SHRI JYOTIRMOY BOSU : We give
call attention notices. Unless we are in-
formed  , (Interruptions). We have got to be
informed that they have been rejected.

MR. SPEAKER : If you are not inform-
ed, that means that it has not been accepted.

SHRI JYOTIRMOY BOSU: Don't
make me say that you want to suppress these
things. You are more loyal than the king.
...(Interruptions). Somebody has got 10 come
and tell us,,,

SHR1 INDRAJIT GUPTA (Alipore) :
Mr. Jyotirmoy Bosu has got a point. Uptill
now the practice was that when a2 member's
call attention was not admitted, he is always
informed. The Lobby Clerk used to come
and tell us, ‘Your notice has not been ad-

*Not recorded.
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mitted’. Something should be there. The
established convention should be followed.
Otherwise, we think it has been kept pend-
ing.

SHRI JYOTIRMOY BOSU : This isa
very serious matter. It is causing anxiety in
the minds of hundreds and thousands of
people—how Mr. Nagarwala died in the jail
and how the Police officer who was enquiring
into it also met with an accident and died.
This is all suspicious, We, the elected Mem-
bers, have a right to ask about it,

MR. SPEAKFR : I have not allowed
it,, (Interruptions).

SHRI H.N. MUKERJEE (Calcutta-
North-East) : Could I submit, Sir, that
Parliament should not give an impression
that things are being suppressed because in
the Parliament to-day the Opposition is not
numerically strong as it had been only latcly
...(Interruptions).

SHRI PILOO MODY (Godhra) : It is
very much the case.
SHRI H. N. MUKERJEE : 1 am sorry

to have to intervene

SHRI PILOO MODY : There was a
time when you could never have done this,

MR. SPEAKER : That is a complex
from which you should not suffer,

SHRI H. N. MUKERJEE : It isnota
matter of complex, Itisa matter of im-
pression in the country that Parliament, if it
is to uphold its traditions, should counter it.
Here in Parliament we should have the
opportunity of raising such important
matters. For example, people are asking
questions and if you tell us, ‘Go and speak
in the Budget debate’, you won't allow me
to speak on the Budget debate.

SHRI JYOTIRMOY BOSU : You will
talk about relevancy.

SHRI H. N. MUKERIJEE : After all the
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Parliament should focus the attention of the
country,

MR. SPEAKER : 1t is followed in the
House and in many Parliaments and any
Member can say anything on the Budget,
when it is a General Debate.

SHRI ATAL BIHARI
rose.

VAJPAYEE—

Why has
discontinued

SHRI INDRAJIT GUPTA :
the earlier practice been
(Interruption).

SHRI PILOO MODY : When two people
speak at the same time it is very difficult to
follow anything. Shri Indrajit Gupta has
just asked a question as to why the practice
that was followed earlier has been disconti-
nued. (/nterruption) 1 want an answer, Sir.

SHRI K. MANOHARAN (Madras
North) : Don't you know, it is a serious
matter which causes anxiety throughout the
country, throughout the length and breadth
of the country; this fellow died, the infpector
also died; il is not an accident according to
certain persons. Notice of Call Attention
was given. You have rejected. Nobody
knows what prompted you to reject that.
You have got your discretion, we don’t deny
that,

MR. SPEAKER : We have a Debate.
We have got a Debate already going on.

SHRI PILOO MODY : What has it got
to do with the Budget Debate ? Then why
don’t you do away with everything ? Why
did you allow a discussion on Cotton
yesterday ? We could have discussed that
also in the Debate. In the Budget Debate
the Minister is not called upon to answer all
irrelevancies which we aré entitled to say
during the course of the Budget Debate; but
for a specific motion on a specific subject the
Minister has got to reply specifically to the
points raised.

MR. SPEAKER : Therc are so many
Calling Attention Motions every day, It was
more thau 20 this morning.
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SHRI PILOO MODY : Yet there is not
one today.

A A '

'’ MR.'SPEAKER : Don't be loud inter-
rupting me.  Kindly hear me. As far as the
other Motions are concerned, which are not
accepted, 1 shall go into the proceduic as to-
whether the ptocedute was followed, whether
they were informed, of whether onlv in cae
of accepted Motion, they were informed. As
far as the case of Naghrvala is coaberned.
woe have Hiscussed in this House this subject
for a number of times,  (Interruption).

SHRI PILOO MODY : For an entire
session we tried 10 raise a Debate on this
very subject and you had not allowed it.

SHRI JYOTIRMOY BOSU :  After the
death of that person, nothing has happencd.
We suspect foulplay on this and that is why
we want this to be throughly discussed.

=t sew fagrd amddR (vnfrg)
AT AL AT AET E 7T E, ¥AG AVHIT
w1 feafy o @@ et @ Feav
ag sifgr & @vanv =g T AAA @
AR %7 U A1 fHearw § e

AW WENA : AIHF FEEdAC A0
Y AY WAy 21

off wzw fagrQ ol : 97 ¥ a6
& & 9T g WY gEET & a7 A A
% g &\ 797 ag w4 1 Ww7 fawew
f& e ¥ waT & AT W@
ey Ay & T & A AT gy Wi §
iz a%‘r T |

0l oy o

. Mﬂr~ ISPFAKER:. ;L eannot do 1t myself.
! eBHRI JYOTIRMOY BOSU : Why can't
you do it yourself ? You want to save the
Government from embarrassment.

R B o fo g

MR. SPEAKER 1 No, not at alf.

'
s
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SHRI JYOTIRMOY BOSU : Why are
we prevented from raising this Call Attention
Motioa ? We have to exercise our rights.

MR. SPFEAKER : There are so mans.

SHRI JYOIIRMOY BOSU : Everything
wn be djscussed here.  We are all elected
Mgmbers; we are not nominated Member of
the Chairman or somebody else.

ft pew wa wgarw (giaT) @ S
Affem gA & & AT 7 ST WAT F
wfroz & Aefur @F &, Saw) =eTe
a8t TR wmar €1

WA WPET AW AR Y

ot ge9 WY FYATR ¢ TgT T HATH
wa HedfT 4 dEy TEy § oW I
Fa@ar o g Wi 3AET o ST
il wvH ¥ A gl gAY IR A whE
AEY AH F 1 W7 A9 A9 aFfeuzr 4
qigy & & 2 f& wua gt b Hefag
g Fwvd Jroa fo s, A 3aEy S
a fenr W ?

SHRI PILOO MODY : Is there anybody
to speak on behalfi of the Government ?

SHRI H N. MUKLRIEE , Parliament
has been in possession of this matter. What
happeued was, in regard to this NMagarwala
matter. the Government could get away with
W at that pomnt of time becausc certain -judi-
cial provesses had been invoked by certain
combination of circumstances which are very
doubtful in the minds of some of us. The
judick] process has been sought to he
invalidated and today there 5 no other
alternative except discussion in Parliament.
We ought to know abqut the whereshouts
of the moncy. It & & very subslantial sum
of ‘moncy which was involved, namely Rs. 96
lakhs, and beaven koows what else.

MR. SPEAKER : Would hon. Members
please listet to me? This question has
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aheady been answered in this House. On
22nd March, 1972, a question was asked in
this House on this matter, and the hon.
Minister said in reply to part (b) of the
question

“The sub-divisional magistrate is holding
an inquest under section 174, Cr. P. C.
into the cause of death.”

SHRIS. M. BANERIJEE : It was an
unstarred question. The number of starred
questions has been reduced from 30 to 20,
and we are not allowed to put sufficient
number of starred questions, but we have to
put only unstarred Questions.

MR. SPEAKER : Tle point is that the
matter is Sub judice, 1t is for Government
now to come out with the information
whether this is still going on an whether this
is Sub judice or not. The information that 1
have is only this that it is Sub judice, How
can 1 admit any motion on a matter which
is Sub judice ?

SHRI PILOO MODY : This House i
pot bound by matters that arc Sub judice.

SHR1 JYOTIRMOY BOSU : The man
has been killed n jail.

*ft geR 9 wgEw - W AT A €
fear s @y & B AamrEET & QU
FT | AT § AW g g A wwEy
F1 WY ATA-gH FT FIR AT |

SHRI H. N. MUKERJEE : The judicial

process has been rendered defunct by certain
number of incidents happening,

MR. SPEAKER : The matter is already
under inquiry.

SHRI H. N, MUKERIJEE : The judicial
inquiry is not there any longer, because the
man is not there.

SHRI PILOO MODY : I charge that
this is a lame excuse that js being trumped
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out in this House that the matter is Swb
Judice, and, therefore, it cannot be discussed,
I know of no law which forbids us to discuss
it.

MR. SPEAKER : Can we discuss Sub
judice matters in this House ?

SHRI JYOTIRMOY BOSU : The man
has died in jail and the inquiry officer has
also died.

MR. SPEAKER : The matter is Sub
judice. 1 have no power to admit anything
on a Sub judice matter.

SHRI PILOO MODY : Then all that
they have to do is to go on prolonging the
case, now that the man is dead, for the next
25 years so that Parliament cannot discuss it
according to your interpretation of Parlia-
mentary law.

MR. SPEAKER : So far, thc matter is
under judicial inquiry, and 1 have no power
to admit any question or any motion on it.

SHRI JYOTIRMOY BOSU : It is in
their interests to come forward with a state-
ment.

SHRI ATAL BIHARI VAJPAYEE : You
can ask Government to Jay on the Table a
copy of the post mortum report. That is not
Sub yudice.

MR. SPEAKER : It is only when
Government inform me that it is not sub
Judice that I can consider it,

SHRI ATAL BIHARI VAJPAYEE :
First, you said that the budget was being
discussed, and so, the question could not be
taken up. Now you are saying that the
matter is sub judice and, therefore, it cannot
be discussed.

SHRI JYOTIRMOY BOSU : Therefore,
kindly admit a callidg attention-notice.
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SHRI ATAL BIHAR] VAJPAYEE :
You can ask Government to lay the poss-
mortem teport on the Table of the House,
That is not sub judice.

SHRI PILOO MODY : I charge that
this Government is guilty of crime, but you
are not permitting that to be exposed on the
floor of the House.

SHRI JYOTIRMOY BOSU : All that
we wanted to do through a calling-attention-
notice was to make the Government make a
statement on the floor of the House as to
what they had to say about the death of
Mr. Nagarwala and also the deatd of the
DSP Mr. Kashyap, who was inquiring.

MR. SPEAKER : After this, 1 shall
enquire from Government whether they have
get any report about the, ...

SHRI JYOTIRMOY BOSU : They will
obtain the report.

MR. SPEAKER : So long as the judicial
inquiry is going on, I have no authority to
admit anything on jt, All that Lon. Mem-
bers can do is that through a question or in
the course of a speech in this House on the
budget, hon. Members can ask how long it
will take. They cannot, however, discuss the
maitter.

SHR1 JYOTIRMOY BOSU : Let there
be no impression in our minds that you
want to protect the Government.

MR. SPEAKER : How can wc discuss
it 5o long as it is sub judice 7

SHRI JYOTIRMOY BOSU : Death is
not sub judice. The accident that killed
Shri Kashyap is mot sub judice. We want
Government to tell us how these two persons
had died. What js wrong in asking for that
information ?

SHRI PILOO MODY : Mysteriously.
MR. SPEAKER : As soon as the inquiry

is over, it should bo the duty of Govern-
ment to inform the House as to its result.

CHAITRA 4, 1894 (SAKA)
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st gww & woET 7 ST st
TY AT, g gW AT AEA | AW WL
Hagg frar s 3 fe o AT A
AE-H FT ATEATAT AT §

st gea ant (S99w) A FEY
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fHRI JYOTIRMQY BOSU : 1 want
your ruling as to whether you are going to
accept our call attention motion.

MR. SPEAKER : So fong as [ am not
sure whether it is suh judice or not ] cannot
do it.

SHR1 JYOTIRMOY BOSU : Do not
create an impression that you are anxious to
protect the Government.

MR. SPEAKER : No please.

SHRI JYOTIRMOY BOSU : You are
creating an impression that you want to pro-
tect the Government,

MR. SPEAKER : If the matter is sub
judice, it 1s my duty to protect them. How
can 1 allow it ?

SHRI K. MANOHARAN : We do not
want to discuss the merits or otherwise of
the case. WNagarwala has died uader
circumstances which aie very mysterious,
Another man has also dicd in an accident.
These two things happened. My question is @
what prevents you from asking Government
to submit the post morterm reports about these
two people, nothing elsc. The rest is sub
Judice.

SHRI PILOO MODY : Before fiddling
with it.

SHRI VIKRAM MAHAIJAN (Kangra)
The matter is in the court.

SHRI ATAL BIHAR!I VAJPAYEE : The
matter is in the court of a sub-divisional
magistrale. We can demand that the entire
matter be referred to a High Court Judge.
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We ali know how sub-divisional magistrates
i Dethi function. T do not want to cast any
aspersion

MR SPEAKER : It 1» not for the
Speaker to say whether it should go to the
High Court.

SHRI ATAL BIHARI VAJPAYEE :
We are entitled to ask why the matter was
not referred to a High Court Judge

MR. SPLAKER : You can ask how long
this will take.

SHRI PILOO MODY : I would like to
know which rule of Parhament forbads dis-
cussion of such a matter here,

SHRI S. M. BANERIEE : On a powmt
of order, Rule 197 under which we table
call attention motions which you m your
wisdom accept or reject, says,,

MR. SPEAKER . 1 know .

SHRI S. M BANERJEE . I am quoting
to refresh my memory.

“A member may,  call the attention of
the Munister tp any maticr on a matter
of urgent public importance, "

MR, SPEAKER : The decision is with
the Speaket,

SHRI S. M. BANERIJEE : Some mem-
bers 1n their wisdom have tabled a call atten-
tion 1q copnection with the mysterious death
of Nagarwala and another person. Some of
us have tabled a call attemtion motion
regarding the closure of 1IT, Kanpur.
These are for your consideration, These
matters are, according to us, of urgent public
importance. Neither of this has becn accep-
ted by you vet. In one case, the mattér may
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be sub judice accordmg to the verdict of the
court or according to your observations, but
what is sub judice i the closure of th’e I ?
An educational institution has been closed.
Dr. Mathaia, the Director has behaved in a
dictatorial fashion at the instance of Ameri-
can imperialists.

Under rule 340, i demand that the bus-
mess of the House be adjourned to discuss
this matter of urgent public unportance,, **

MR. SPEAKER : I am not allowmg
what he says to go on record

SHRI S M. BANERJEE . **

MR SPFAKLR : Whatever it s, 1t s
for me to judge. You cannot force me like
that. If you go on foicng me bke that, ] am
sorty 1 cannot allow 1t.

SHRI S. M BANERJEE . All important
mattets are bemg discussed 1n the other
House. We are precluded fiom discussing
them here. After all. we are all elected
Mcembers, Therc, many of them are nonunat-
ed. (Interruption)

MR. SPEAKER : 1 am very sorry. Mr,
Bancrjee, kindly sttt down. (Interruption)
Two Members arc holding the House to
ransom I do not hike that.

iGN W WG FI4 AT WK
5T @ & 5 dlaad T Ay >, am-
W T A TG, HOHIT FAW & 6 a0
w1 (o)

MR. SPEARER : Ordes, ordex, I. am
very sorry. Do not try to exploit iny
patience.

*¢ No. recorded.
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PAPERS LAID ON THE TABLE

NoTI¥FICATIONS UNDER NAVAL AND
AIRGRAYT PRIZE Acr, 1971 aND
Navy Acr, 1957

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCLE (SHRI VIDYA CHARAN
SHUKLAD) : I beg o lay on the Table :

(1) A copy of Notification No. S. R. O.
1-E (Hindi and FEnglish versions)
published in Gazette of India dated
the 12th January, 1972, fssucd
under sub.section (1) of section 3
of the Naval and Aircraft Prize Act,
1971, [Placed in Library. See No.
LT—1532[72.)

(2) A copy of the Naval Ceremonial,
Conditions of Service and Miscéltan-
cous (Amendment)  Regulations,
1972 (Hindi and English versions)
published in Notification No. S. R.
0. 69 in Gazette of India dated the
11th March, (1972, under section
185 of the Navy Act, 1957. [Placed
tn Library. See No. LT-—-153-3112.]

ANNUAY REPORT OF DELHI TiNaNcIan Cove
PORATION, CENTRAL LX'18E RULES,
INGOME-TAX RULES, DDELUT SALES

Tax Rures, anp NOTIFICA-
TIONS UNDER CENTRAL
Excise AND CUBTOMS
RuLyEs

THE MINISTER OF STATE IN THE
WMINISTRY OF FINANCE (SHRI K. R.
GANESH) : 1 beg to lay on the Table :

[ ’ v s

(1) -A copy of the Annual Report (Hindi
| and .English versions) of the Delbis
Financial Carporation together with
statemtent: of assets and liabilities,

. profitand loss account and Auditor's
Report for the year 1970-71 pub-

lished in Notification No. F. 6 (10)/

91-Ff. (Gil) in Dejhi Gaztte
undef

r8ited the 1t Fébruary, 1972,
“lsith-skction (3Y of section, 38 of the
State Financial Corporatidns Att,

v

(2) A copy of the

3)

4)

(5
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1951. {Placed in Librarv, Sec No.
LT— 1534/72)]

Central  Excisc
(Second Amendment) Rules, 1972
(Hindi and Enghsh versions) pub-
lished 1n Nofification No. G. S. R.
252 in Gazette of India dated the
26th T'ebruary, 1972, under section
38 of the Central Excises and Salt
Act, 1944, [Pluced in Library. See
No. LT—1535/72.]

A copy of the Income-tax (Certificate
Proceedings) Amendment Rules,
1971 (Hindi and English versions)
published in Notification No. 8. O.
5595 in Gazette of India dated the
30th December, 1971, under section
296 of the Income-tax Act, 1961.
{Placed in Library. See No, LT—
1536/72.}

A copy of the Delli Sales Tax
(First  Amendment) Rules, 1972
(Hindi and English versions) pub-
lished in Notification No. F. 4 (12)/
71-Fin. (G) in Delhi Gareite dated
the 10th February, 1972, under
sub-section (4) of section 26 of the
Bengal Finance (Sules Tax) Act,
1941, as in force in the Union
territory of Delhi, [Placed in Librar.
See No. LT—1537/72))

A copy each of the following Noti-
fication (Hindi and English versions)
issued under the Central Ixcise
Rules, 1944 :

(i) G. 8. R. 111 published in
Gavettc of India dated the t5th
January, 1972 together with an
explanatory memorandum,

G. S. R. 169 published in
Gazette of India dated the 5th
February, 1972 together with an
explanatory memorandum,

(i)

G. S. R. 271 published in
Gaczette of India dated the 4th
March, 1972 together with an
explanatory memorandum.
[Placed in Librarv. See No. LT —
1538/72.]

(iii)
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(6) A copy each of the following Noti-
fication (Hindi and English versions)
under section 159 of the Customs
Act, 1962 :

(i) S. O. 1 (E) published in Garzette
of India dated the Ist January,
1972, 8. 0. 79 (E) published in
Gazette of India dated the Ist
February, 1972, and S. O. 171
(F) published in Gazette of India
dated the 1st March, 1972,
together with an explanatory
memorandum.

(i) G. S. R. 92 (E) published in
Garctte of India dated the 1st
March, 1972 together with an
explanatory, memorandum.

(iii) S. O. 301 published in Gazette
of India dated the 8th January,
1972 together with an explana-
tory memorandum. {Placed in
Library. See No LT--1539/72.]

NOTIHICATION ¥ NDER NamionL Hiou.
wAYS Acr, 1956

THE MINISTIR OF STATE IN THE
DEPARTMENT Of PARLIAMENTARY
AFFAIRS AND IN THE NINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA): 1 beg to lay on the Tablea
copy each of the following Notifications

Fourth Lok Sabha

(1) Statement No. XXXVIl
(2) Statement No. XXX
{3) Statement No. XXIII

(4) Statement Nos. XXIX and XXX

(5) Statement No. XIX

(6) gtatement Nos, XVII and XVIII
(7) Statement Nos. XIX and XX

(8) Statement Nos. X and XI
(9) Statement Nos. IX and X

Fifth Lok Sabha
(10) Statement No. Vi

(11) Statement Nos. Vi1, VIII, IX, X and XI

(12) Statement Nos. 1I and. Il
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(Hindi and English versions) under section
10 of the National Highways Act, 1956 :

(i) S. O. 178 (E) published in Gazette
of India dated the 7th March, 1972.

(ii) S. 0. 179 (E) published in Gazette
of India dated the 8th March, 1972.
[Placed in Library. See No. LT—
1540/72.)

PerrOLEUM (STORAGE) ORDER, 1971

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH): |
beg to lay on the Table a copy of the Petro-
leum (Storage) Order, 1971 (Rindi and
English versions) published in Notification
No. G. 8. R. 8 (F) in Gavsette of India dated
the 3rd Janvary, 1972, under sub-section
(6) of section 3 of the Essential Commoditics
Act, 1955, [Placed in Library. See No.
LT-—1541/72}

STATEMENTS SHOWING ACTION TAREN
BY GOVERNMENT (N ASSURA-
NCES, LT(,

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI B. SHANKARANAND) :
1 beg to lay on the Table the following state-
ments showing the action taken by the
Government on various assurances, promises
and undertakings given by the Ministers
during the various sessions of Lok Sabha :

Fourth  Session, 1968.
Fifth Session, 1968.
Sixth Session, 1968,
Seventh Session, 1969.
Eighth  Session, 1969.
Ninth Session,  1969.
Tenth Session, 1970.
Eleventh Session, 1970.
Twelfth Session, 1970.
First Session, 1971.
Second  Sesgion, 1971.
Third Session, 1971

{Placed in Library, See No, LT~ 1542/72))
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INTERIM REPORT OF COMMITTEE ON
UNEMPLOYMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHARI-
LITATION (SHRI BALGOVIND VERMA) :
1 beg to lay on the Table a copy of the
Interim Report (Hindi and English versions)
of the Committee on Un-employment, on
Some Short-term Measures for Employment.
[Pla:ed in Library. See No. LT —1543/72.]

x2°'23 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secretary
of Rajya Sabha :

“In accordance with the provisions of
sub-rule (6) of rule 186 of the Rules of
Procedure and Conduct of Business in
the Rajya Sabha, I am directed to return
herewith the Appropriation (Raliways)
Vote on Account Bill, 1972, which was
passed by the Lok Sabha at its sitting
held on the 20th March, 1972, and
transmitted to the Rajya Sabha for its
recommendations and to state that this
House has no recommendations to make
to the Lok Sabha in regard to the said
Bill.”

12°'24 hrs.

GENERAL BUDGET, 1972-73
GENERAL DISCUSSION
~~Contd

MR. SPEAKER : We will now resume
the general discussion of the budget. Shri
Sathe to continue his speech.

SHRI VASANTRAO PURUSHOTTAM
SATHE (Akola) : As I was saying the other
day, the principles and the philosophy of
socialsrn have been there inherent in our
heritage right since the Vedic times; not to
say that socialism was there in those days,
but socialistic ideas have been there ingrained
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in our entire philosophy Now, in the recent
times also, there was Karl Marx a seer of the
modern times, who also laid down the
philosophy 1n thuse few words when he said
“from each according to his capacity and to
euch according to his necds.”

But I might point out that even if we
take the definition of democracy, 1 would
submit that socialism is in fact an economic
democracy. It is econemy of the people, by
the people and for the people. If that is
implemented in practice, then we will have
true socialism. In fact, socialism is the other
side of the coin of political democracy, There
can be no true democracy without sociatism
and no true socialism without democracy,

I would submit that when we think of a
fresh outlook towards the theory and princi-
ples ot implementation of this philosophy of
socialism, the first and foremost thing that
has to be considered in this country is the
production of goods. Ultimately what remains
of goods produced after consumption is the
surplus value, that is capital. Therefore,
production should be given priornity and pro-
duction in our country should be need-orien-
ted, need-based, not profit oriented as it is in
the copitalist system. If that is done, we can
give employment. 57 crores of people in our
country need the basic necessities of life.
They need to be fed and clothed. But in the
capitalist economy we are catering to artificial
demands of those who have the purchasing
power, The entire production is oriented
towards consumer goods which meet the
needs of a small section of the people who
have the purchasing power. Why cannot we
allow the hands of crores of people to wotk
and to meet the needs of the people ? If we
do that, we will give employment to all the
crores of people but that will also mean that
necessities will have to be produced on decen-
tralised basis, and you cannot do that if you
allow monopolistic control m private sector,

You agk a young man to start a small
industry'!{nd stand on his own feet, How can
he do it ? Take for example production of
goap which anyone with a little knowwledge
of chemistry can do. The monopoly house
produces Lux toilet, which containg only 20
paise worth of material but is sold at 80
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paise because of the publicity system of the
capitadist economy It Lvery cme actiese in
the country says my complexion  pgood
because | use this soap haw dare any damsel
i a village use anv other soap produced by
that young man ? You have therefme to
reoriente  the entne  prodwctian  of ow
economy sa that 1t cai be peed-based T'his
will apply to all consumet gaods

Now what applies to dividunis appliis
also to regional imbalances Ybu carnnot
develop a backward région because of thr
capitalist ¢comomy One of our edonomsts
desctibed our economy asa “puppy econd-
my”, what in Maiath; we call ‘pitloo econo-
my' If five pups are left free ta eat together,
the heaithier one will et more while the
weaker one will get less, which mwans the
bealthier one will get fatter acd the weaker
one will get weaker, This 18 piessely what »
happening in our economy mn the name of
free enterprise. The rucher regions get vicher
In the name of backward regions the Siate
gels moneys but uhlses it for the develop-
ment of the alroady developed regon

Take my owh State of Mahmashtra You
must be aware of that colossal pltn of the
twin city of Bofbay and they are goulg to
spend Rs 2,000 crores of natioha) weaith in
the coming 20 years They say * this 1< only
meant for fndustrial giowt  Néw if that is
dohe, how can other regiors gioWw 2 1n ths
2000 ¢rores, twenty badkward redotis of
this colinfry can b¢ made to grow But thev
argue * if you do not aliow it to be done in
‘Bombay, the mdustries wilt &Y go to Glfjarat
‘or Andfird  Is Gujarat or Andhfa outside
1Adia 7 How long afe you gohg to tontinte
this pdrochlal thinking in this doudhy °
“Pherefore, T subfmt that dur éntire etonortiic
! donsideration has 10 be postive in Fhavour bt
the developihg regions 1 would kay rRdt of
we have to thimk of socialism, we must think
! terms of gvingemployment ta the millions
of young meén of otr cotntty That cah be
» dome f ve take up big projedts Like linkeig
1he COarga and the Kaveri. The whole.con-
«<ept 14 & grear challengel & wilf gwve jobs to
it jemst 3 opore f young men . In Puvanic
Ntirdes, Bhagirath a bronght the: Genga fram
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Swarga Now 1n modern times, the Bhagirathu
of this Bharat is golrg 1o take the Gldga to
tho' Kaverr 1t will solvé our probles of popd-
latidn for years to core Th the next 27 vehss
the population of this country 18 gomg to be
100 croies The only way m whwich thih
problem of populatier explotiton can be
solved ® to have more frrmated land, and
that can be done by this natienal gnd

Another problem s the problem of cotton
in our country 1 come froma tratt which
produces cotton  The most anomalous thing
m this COuALry todsy i ¢hat we are {mporér.
ing Rs 100 vores worth of cotton, long
staple, m the name of ¢xport, but the majo
part ot i, abowt 80 percent, 1s consurhed
mternilly The exported cloth is made out of
coarse and medium dJoth  You go and tell
the cultivator mn Vidarbha that e will get
only Rs 60 a4 quntal because there 1 no
demand fgr ks short steple cotton which can
he used anly foy thuty and forty comuts, This
1 the victous cucle that we have got ato in
reg ud 10 cotton  We import thi long staple
wotjon 1 the name of export and if 15 used
for producing finer cloth which 4y consumed
internpalls by only & limted part of ow
sociely, Will they die f thus fingy sloth »
not produced 7 Why can't we stop thes
mnport and divert that money tq help the
cotton cultnators ? The other day the Mmi-
ster was saying that Government does not
have money to pay a proper price to the
cultnators  On your appeal they produce
more, and now you say that becawse they
have produced 60 lakh bales, their price will
go 'dow,r. Will that kncéutage ghem ¢b pro-
duce méM nexi Year 1 We bivie tnbde a mass
of our (otion economy We have also made
4 mass of our sugar economy

? iV

© You'know' the sugér tapitahsm, the'to-
opotative capitalisny that has betn tredtéd in
this country, m my State itself What 1s
vhappeninig ™1'Vdu (havéimadéke swioet taste
of sugdt ‘bitter for ithe childres.of (ke ipbdr
Evety time & mother slags ben child potito
sk for ok suger,: 1t is & slap 1m olir face
+Tosay thatht is a‘Tustity of thetich 13wrong
They. @b nOt use'it, as mest of thert wifer
3 fwcern tabuiesn o 1 ¢ nl
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You are imposing tax on kerosene and
other things like fertilizers. How can we
Jhink of encouraging the Common man, of
This ébumry by 'such ‘measures 7 ‘

That is- ‘why I beg to submit -with "all
fespest that. I was surprised.at the Jogic given
in the budget. T do not know who has draf-
ted it, But the gentleman who driifted ‘it can-
not be a student of logic or law, I wil} give
two examples. One is the reason given for
tm 0sing more excise duty on kerosgns. There
‘is @ ‘shying in Marathi “The saint is hanged
for the fault of the thief”.

Cui Yo BYgw e g
oY E T e £ ot

Can that“be u 'logitdl’ considdration - for
xmpow;x a_, higher'duty .on kerosene, which
is also the need of a poor home foy giving
‘light'?” Another fantastic logic is given for
imposing ‘more [téx ou steel and fertiliser.
Many of qur basic. industries,, uo&ably sn.d
and ferfilisers, are operating well below capa—
Gty dhd in  ordér thut 'they :miay ‘operate at
{uilcapacity, you want:to - impose an-. addi-
tianal tax. Is this logical or reasonable ?

So far as thie budget'is concerned, as the
:l?rimq Minister said, the:other day, we fst
absolutely. fr;sh outlogk both ..about
fhmnes as well'as ' implementation. wherein
‘you must: Anvolve the yolmgcl‘ people of ‘this
 vountsy apd, 1hiavg-faith in them. - They;.can
turn ‘mountains. if you help them to do so.
“They cafi wark miracies. Therrs. are the—

fxf‘emm‘rfzgi

RE K NS 3 IS "«1

Rif w¥nedifto Have Wro hdve faith in the
yoring mpeny inithe dountry atid we will have
our problems . solved, You must get out of
(R P W!D, menta‘fnty for ‘eliéry ' Edlculation
I8 Ut Baohormics. | JOu Tatelligent civil
IVapts .can , ork AiFgcies. They are so
lham that at the same time they can pre-
HiBuagRe: BSth for WA and USSR. Al
m yirmend: t:give:: 'ﬂnm 19 theguideline.
That guideline. must be faith. apd, confidence
in the péopile. of this country, + &

CHAITRA 4 1894 (SAKA)
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a3z § 3g ufr sgwv 4228-50 %7g
Rk T gFT G FT TR ¥ W
gfggi & 19712 & Foe ¥ sgwm
forar T 9r 467037 FAT T AT AT
wafs 1972-73 & sgmT ag swEAY
534877 %7 EI U5 T AL AT E
f&®v T ¥ 610 F11T WY AT AT
am-de A # 110 F0T # agrad
g2 = fame 3 wifw 731 9
T gL 1

ST T ATRT X T AE F R
fr sfefams medidgm & aony framess
oE\EH ¥F HTUTT 9T AIHEAT SE ]
sitfr o Ifw F=a T 9T 9T FEH4AT |
frareee uedtiew # freqd A ot 9w
TIST AT 97, ITH qreg yraes’ oy arfas
21 forgss oedigm w1 s gW RS
A 731 #9E WO FY daw § AragEr €
Y, 323 FUT w90 gEAT 1 I A
I a7 wIH F7 Fiferew Y & fe ey
afgfedq qram e g @ IAE 368
FUT F1 ArAgAr gE g1 afea aad ag
¢ fF s ved samer g€

¥ wgr & 5 9 v e g §
ITE 332 FIE Y HT AL {H HLA
9% AT | 118 FINE Y GRS T
AT FETe T ¥ A R ww @ €,
AW I A K ATA qrEHr w1 A 9IA
31 FUT T CERAT THATER TLET T
st xq d v g1 g faeme 332
FAT & 9w WA § | THH G 242 ¥4F
# FA%ad 49 Og fear T g1 W
qaar & f5 ag 9t @@ ¥@ A A
ot yraieT § R gw A W QU AR R
forg forer Wl WY g e T AT
¥ g g faor & sovrer 3 ¥ st #
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YL FIEF I GO GAT FIAT WHA §
f& s am g o afes A
TR & o oo oaww qae A §)
A ag o a9 § | S afuw aq
g s wfym & oY sfuw ag
T

Heqer oY, 4 AW AN F WA §
ez g1 AT @ o ag awe fawra Y afy
gy ¥m, g Tz fawm &1 w@ w27
frod Al ad & fawre #1 a7 W w4
gAY s €Y &1 vy faqwrw #Y I ge
W) agwgarqaTa gy g, S fE
g AER 7 wgr & B 9@y o A=)
ar e §, weard ag § fF 68-69 & fawrw
%1 wfg frveae w0 g1 Y &, g R
T &7 ATRETaT Ay 3av f fawva Aiyge
TR 1 TYFAT & 1 w67 &, ITH W w=A
gi 8 | 57 TurT A7 T ATV QT WA B
w1 @ ¢ A fawrw & fao ofes
g2 § FTET w7 @ AT &0 e
T FAer AT @A wEr § 7 faer Adr
AERT ¥ @F qgv wew i A & fe
Fa9 wogr @A i Ag & afy e
WA & qry 3% G & FTERT AATHT
IR FHd ¥ @ O wifew af 6
€ @ wyw 7 v AdY g K oA
ot #Y gTAT Avgar § :

“arey q ¥ g o AT g1 99

oA f oW Ao A gfe

o § fo oswrfa & Tr, Ww

frer spaear T AW & § waw

wdf wg awdr 1 T fag S

gy qfciaat w1 owviwr @

AT FCAT AT A B AT IA

wrafage ST S IEAT Y THe-

wgltl
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#7197 Ayl fae qaft ot &7 frear
a1a & quez § awrd & frnwon ¥ fam
75 FOF s Es & g gE g 7 o
gat & FqgmH & farmroy & fag S0
FUT wqq7 7@ Tar 91 fAed § Faw
I'5 &7 woar @« gor 1 we-fe
FoamA F fAm JY 25 w0 wM G
7T G, Iud A Fgw 9 $AY TYIT Wy
gt war 1w S Al €Y A &
qraw o1 fqo am, oy eHY 9T e
fau év s fag o, Iw awe ad
w73 & fu qrieramiiz £ owfy o & o
¢ AT qg GUETT WY FT [T ALY I
AFY | T aAS ¥ PaT TA AT T
swar 7EY i A1 wwhAy o qu-Aw Hqat &
fre vwar @< F79 & sFnT fET W
2 W @ wrd dvg A fawar
37 aat & gt ¥ e fafier ok
T ey davsrwE garAgr) &
i At f& gg awe faarm ) afg
[T 7 =y a9a F f{y g M
AT A gA G wr F g vy Avy
AT ) &Y fpe o fawm & 72 fre @
g, o 9 o & fauifer gsr ¥ o
913 weft i §, wd gfg FYHA? afx
fawre o7 23 T gt A At w7 SEw-
T &8 Far grm, 7O ger & AR
& grSAT # fdelY ? e ¥ sgav
fH aF ?

avfit & ‘arrfaw after’ @ wr wr
fora® qar wwar & fr 1970-71 ¥ ufefas
AT BT YT 1964-65 &Y gEAT F ¥
g i, gt #v@ ¥ wfr afe ava W
1970-71 ¥ s gf § 1 Wi o wwa ot
1967-68 & wfy =yfre et it o,
W 1970-71 ¥ ww G af | qwWE
Tyt ¥t wod w g ar Wy § e
qE xg T § o oAy v w sy T
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YN T IT W 1 T4 T §F IaA
e ¥ wrAF - S &7 9% A
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oF faemmse ave 21 9 w9 anfaw
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B FIY BT AT TE AT | AT qAT
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Y GATT F F¥ & wrgar §1 wew N
&gt AT Y F 1 qrew gAT Afgy
g TTEVE % qF oI ! OrfeaT #1
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qIFT A90ET & A9 08 & 99 fa2e
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# ga a1 FT W@ § amen-fviear &)
gw frawr drar 3 9 § 7 AOd A g
R Tardma ¥ €7 wm
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IR IR IFN A OOFT aEEGT HH 6T
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WA wfaat s & fay o S
€ &1 gw ot o A F g 9§,
T WA & AW W FH o fewe §
afi foar waT i 9g sEaar wiw@
ar &Y §r5m foafar & ofwaw s
qrAwT § |

fredt & e a7, wizengere o7, ama
fodm o it sy Ararg ax oY Ew
STAT AT, OHATES YET ek _f §,
IF AR T FAr 9Ifgy A e &Y
TLE FY eI & aX { avdizar & S
aifgd 1wy gud ww frar s e &
TN FET JET A/ ! AT &
¥ g 30 sl «@7 1 9w wwE
&7 § a3

ag W svawmE § fF FaE § g7y
¥ e e w9 § fawe w30 9
AT 1=t B g faer wnfgd s
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7 fax @ aw ®¢ ggfe ¥ d@gw
e § )

MR. SPEAKER : Shri Nawal Kishore
Sinha —He will start after Lunch.

We adjourn for Lunch to reassemble at
2P M.
13'02 hre,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

The Lok Sabha re-assembled after
Lunch at Five Minutes past
Fourteen of the Clock

[Mx, DePUTY-SPEAKER in the Chair]

GENERAL BUDGET, 1972-73—~
GENERAL DISCUSSION ~ Conted

SHR1 NAWAL KISHORE SINHA
(Muzaffarpur) : Mr. Deputy-Speaker, I rise

CHAITRA 4, 1893 (S4K4)

Budget - Gen, Dis. 174

to extend my full support to the Budget pre-
sented by the Finance Minister, I welcome
this budget as a realistic budget, as a socialist
budget. I am aware of the criticism that has
been made in this House with regard to
certain provisions in the Budget and I will
at a later stage express my opinion about
them.

A short while ago, we heard a very
interesting and shall I say disconcerting
speech by the Jan Sangh chief, Shri Vajpayee.
He particularly stressed two points. One was
with respect to our efiorts for achieving self-
reliance. The second was our efforts to help
build up the economy of Bangla Desh or
assist Bangla Desh to stand on its own legs.
With regard to self-reliance, the nation has
shown during the last 25 years that given
time and infractructure, we have been able
to make ourselves self-reliant in many things,
Foodgrains is only one and there are many
other fields which can be quoted for the
benefit of Shri Vajpayee.

I will not go into details, but I hope that
government members also will have courage
to point out that sclf-reliance cannot be
achieved in everything. No country in this
world is self-reliant in that sense, as we seem
to think. There are many articles in regard to
which for many years to come, despite our
best efforts it will not be possible for us to
be self-reliant. The question is where and
how are we going to obtain those things.

As was pointed out by the Finance
Minister this morning, we got these articles,
metals, etc., not as aid or assistance from,
say, the USA or other countries which have
strings attached to it, but under bilateral
arrangements with many countries and world
financial institutions. There 1s nothing wrong
in it, because thcre are no strings attached
to it. This is what we have to bear in mind;
otherwise, what speakers opposite say can
create an atmosphere of disappointment and
dejection in this country at some stage or the
other in future,

Now, the second thing which Shri
Vajpayee pointed out was with regard to
Bangla Desh. Here, in this House, Shri
Vajpayee and his other friends have said,
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times without number that it 15 our bounden
duty t0 help our brethren in Bangla Desh
not only to achieve freedom but also to assist
them 10 standing on their own legs We are
domng a few thimgs for thém which we should
and we will have to If an atmosphers is
created in  the country against this kind of
assistance which we are extending to Bangla
Desh, 1 do not think it will be patriotse or
even desirable from humanuanian pomt of
view These are two things about which he
should be wary, i¢st an atmosphere of thus
lond 18 credted which does some harm to
these causes

It 1s admitted, as Shry Manoharan
pointed out, that the Dpposition Is a hebe-
ssary mgrediant of a democratic system Bt
unfortunately 1n this country the Opposition
15 in cornplete disarray Tt 18 hot for us here
on ths wide to st their house in order

The other day Shi1 Manoharan teferred
to charges that were made aganst hum by
two of the Central Mimsters All that the
Munisters had asked was ©+ do you want a
conference with the Centre or 4 controntas
tion ? This had very much angered Shn
Manoharan But may 1 humbly pomt out to
hum that what he 15 looking ter is non-exis-
tant, that 1s, complet¢ State autonomy and a
federation m ttus country.

With yowr permmssion 1 will quote a
sinall para from the vepart of the ARC which
1y very ¢lear on this poat

“The Consutution that was tramed was
neither purely unitary nor purely tederal,
The word “Federation’ 18 nowhere found
w the Constitution, Te meet the requite-
ments o the sjtuation, the Constityent
Assembly described Ipdig as 2 Uniop ob
States. This was deliberately done in order
to discountenance hssiparous tondemies
a0d centnfugal forces. Residuary powers
were conferred on the Upion and aot
on the States and the nght to secede
from the Union was not recognmesd’ .

Now, this makes 1t clear that what b!c )
logking at, he will never be able to ger, The
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7 ki
Centre 4o «an say 1t there are many fields
m which 1t has oo jutisdiction  the Stdtés
and therefore the Constitution should bp
amended, will he like it ?

So far 4s the controntation part 18 coh-
werned, the ARC has said——it 15 recommenda-
tion 15—that this should be settled 1n
camera, T am afraid the DMK party attempw
L6 take this quarrel to sfreets

MR DEPUTY SPEAKER* Whut hes
all this got to do with the budget ? What the
other hon Member said that day was wrrele-
vant

SHRI NAWAL KISHORE SINHA .
Was 1t wrelevant, Sir? Then, I will stop
referning ot

MR DEPUTY-SPLAKER . Thos ar
pohtical questions

SHRI1 JYOTIRMOY BOSU  (Diamond
Harbour) The Speaker destred that the
Nagarwala case can be referred to in thiy
debate 1f we want, and so 1t will hot be
trrelevant we can seter to 1t ( Interrupsion)

SHRI NAWAL KISHORE SINHA
Actually, for two years, Mr Manolaran has
not been mentioning the State gutongmy

hat has happened this year that he bas
thought of mentioning State autonomy again ’
That 15 what I have sard  As I have smd, the
opposition party n this country 15 in a
disarsay, This election has but them oh the
run I want to tell my friends that they
should do some heart-searching

For example, Shr1 Jyotsinioy Bosu®d party
lost hcavily Why should hé kave lost sv
much m West Bengal ? He 13 blaming cvery-
body in India He said that his party lost
very miany votes becaiise we prevented the
voters from gomng to the booths 1t was pot
so ft was bbcause o vbters! fndwhisn we
instilled fearfessdens by dfbrdibg! ddoquste
protection came in large numbers to vote,
which Ius peopie: havie berh 80 fofr prigssing
Tins sort of thing Mappen] and more veters



177 General

came to the booth to cast their votes. This
cannot be prevented. It is for Shri Jyotirmoy
Bosu and his party to do some heart-search-
ing about it.

Take, again, for instance, the casc of my
socialist party friends. It was the socialist
party Chief Minister of Bihar who went to
Bengal —it was then East Bengal --and came
and reported to his people that the so-called
Bihari Muslims were assisting, were helping,
the Pakistanis in Committing atrocities on
Bengalis.

MR. DEPUTY-SPEAKER : That would
be relevant in the debate on the President’s
Address; how could they be referred to in
the present discussion ?

SHRI NAWAL KISHORE SINHA:
They would not allow me to spcak on that
and so, T am referring to them here. 1 would
not take much time. Now, the socialist party
Chief minister returned from Bangala Desh
and told the people that the so-called Bihari
Muslims were assisting the Pak forces in
committing rape and loot on the people of
Bengal. But the same gentleman told the
people in the elections, that the Bihari Mus-
Iims are being butchered and they should be
repatriated to India. This kind of thing can-
not help them and make them hcholden. to
the people of India, and this is what I am
worried about actually because I want real
democratic system to function.

Now, you have repeatedly warned me
that 1 should speak on the budget. I had
many things to say but taking the cue from
your warning I shall try to be brief, and
leave the other matters for some other friends
of mine,

I was going to say something about the
budget. In the budget it appeared that we
have succeeded in achieving our target and
have even exceeded it in regard to foodgrains.
We have lagged behind in the matter of cash
¢rops. This is what is really disconcerting,
and we should do something about it. Why
1s it like that ? So long as we are not produ-
cing the raw materials for our factories, our
industry is bound to suffer. One thing is very
clear and that is, our irrigation projects are
not making much headway.

CHAITRA 4, 1894 (S4K4)

Budget—Gen. Dis. 178

There is a saying : “&e ﬂa', FTA™

o

If the fields are dry, the factories will
remain hungry.

In this country we have created a large
irrigation potential.

Now, how is it that that potential is not
being used ?

There is a very interesting reason for
this. At some point some unimportant thing
occure which prevents farmers from taking
water. In the Gandak project, for instance,
therc arc no field channels. Kisans are
supposed to build these field channels. But
in this area, irrigation is a new innovation
and the kisans there do not know much
about irrigation. Government would not
construct field channels. If we have spent so
much on this project, should we allow this
small work to hinder the progress ? I do not
see why that work can not be directly taken
up by the Government so that the project
may bccome useful as quickly as possible.
The burden on the Government would not
be high considering the entire cost of the
project. So far we have been able to irrigate
oply 27'5 million hectares in this country.
The land under croppoing amounts to 156
million hectares. So, this is only twenty per-
cent. You can see how far we have to go
and what amount of effort we have to put in
to achieve our targets.

From the papers circulated in 1970-71
while the national income fell in mining sec-
tor and non-agricultural sector, it rose by
5+2 per cent in agricultural sector. Kisans are
fulfilling their pledge to the nation. It is the
other sectors which are going Jown. The
agriculturists can do more provided more
facilities arc given to them.

We hcar about agricultural tax now-a-
days. It is a sensitive area. 1 am not against
tax. Taxes will have to be levied. But glib
talks about this kind of taxation is fraught
with grave danger. This tax has to be collec-
ted, not from a few industrial houses or a
few commercial cstablishments but from a
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large number of kisans spread all over the
country. My experience has been that m
such cascs this kind of taxation becomes an
engine of oppression, 1n the sensc that petty
government officials arc entrusted with the
task. T do not remember in which paper I
came across this suggestion that farmers
owning five acres of land or above should be
taxed. This is what the Government should
consider very carefully.

There are a few political paities who
talk about land reforms. But it may surprise
you that when many Members of this House
g0 to people for asking their votes, they do
not talk of land reforms because the rural
social organisation is such that it is not safe
for any political party to talk much about
land reform. WNot that 1 want that the
monopoly should continuc; we want that the
influence which the landed class wields in
the villages should be broken. If the above
suggestion about five acre limit is mple-
mented, it will bring within its gambit such
a large number of agriculturists that it will
be extremely difficult for the Government to
explain this at many places. We have to be
very wary how we levy agricultural tas.

There is the question of distribution of
industrial commodities among the kisans, 1t
is a very difficult proposition. You cannot
distribute sugar. Are we responsible for dis-
tribution ? No. The State Governments are
responsible for distribution. You give cer-
tain quota to the States; it is they who
arrange distribution through their agencies.

Sugar could not be properly distributed.
Why ? Not because we did not give them,
but because they had no distribution
channels, Even when the quota was suffi-
cient they have failed, and wec here are
blamed. That is a point to which I have
no answer under the present Constitution,
but you all may think about it. So, some
proper arrangement should be made for the
distribution of industrial and other goods
required by the agticultyrists to see that
they get them in proper time and at proper
price.
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1 have to say something about un-
employment also. We kept a sum of Rs. 50
crores last year for a crash programme for
solving as far as possible the rural un-
employment problem. Many Members are
angry, and naturally so, that the money
could not be spent. In the given situation,
it could not have been different. The money
went to the States in July. We are now in
March. In all these months, in almost all
the States the poltical and administrative
set-up was unstable. Knowing it a we do,
it was just not possible for the Statc Goveru-
ments to spend the money.

Another point which is more important
is, how thcy did spend the money at all.
Roads and other items were taken up in the
constituencies of MLAs 1n many cases whete
big projects had already been undertaken
and the labourers were getting work.,  This
prugiamme could not attract people n
many places because the labourers were
getting hugher wages from the contractors in
those arcas, and they would not come for
lower wages. Again, this was the responsi-
bility of the Statc Government. It was not
the responsibility of the the Government of
India or of Parhament Members. For imple-
menting all such programmes, whether it is
Rs. 50 crores or Rs. 125 crores, there
should be a committce of MLAs and MPs,
headed by an MP of the district. The
District Magistiate should be the Secretary.
There should be a Parliamentary Committee
to report directly to Parliament about the
progress of such works. If you want the
money to be spent properly, there is no
other course. If Government adopts this
course, ycu can feel a little safe about this
money, the way in which it is spent and the
outcome of the programme.

The setting up of the Rural Industrics
Commission is necessary for solving un-
employment, or under-smployment for the
matter of that, in the rural arcas. The
Rural Industries Commission was recommen-
ded by the Asoka Mehta Committee. There
is the Khadi and Village Industries Com-
mission, but its work is much too limitee.
The Asoka Mehta Committee recommended
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a much wider scope of work. I do not
know what Government is doing about (hat
report. Itis a very valuable report, and [
would recommend Government expediting
the work of changing the Khadi and Village
industries Commission into the Rural
Industries C'omlnission.

Aluminium is taxed both in the general
budget and the railway budget. Itis an
article used by poor people. So is kerosenc
oil. The reason given by the Government
for taxing kerosene is just not convincing, I
do not think even the Finance Minister is
convinced. 1 request that these two items
must be reconsidered.

The task of ushering in socialism cannot
be achieved by two or three budgets, because
the Finance Minister controls only Rs. 6,000
to Rs. 7,000 crores by his Budget. There
is a lot of other money in the market.
Controlling all that will take time. Our
Finance Minister should procced fearlessly
and courageously on his chosen path. 1
submit in the words of Mahakavi Dinkar :

AT s e wrer av o s B
T
FOFET T8N oY AT GAT A7 AW @A 1)

SHRI H, M. PATEL (Dhandhuka) : Sir,
the budget is not without its merits. TIts
chief merit is that it recognises its limitations
and does not set out to fulfil either “a tryst
with destiny” or some objective of similar
grandiose dimension.

The budget is also not without its
romanticism, The romantic strain is largely
confined to an extraordinary hope that the
State Governments, largely because they have
been bull-dozed into political uniformity,
can also be invigorated into economic 1edi-
calism. How else can one explain the native
assumption that agricultural income-tax will
soon be adopted all over the country not
only in its own right but as part of the
Total tax on total income, both agricultural
and industrial ? The only basis for this
fiscal fairy tale is, that yet another committec
has been appointed to go into this question.
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The budget is blataatly cynical. It says
one thing and means another, well knowing
that no onc can possibly believe all that it
says. The budget is demonstrably super-
ficial. 1t alludes to many things important,
without the slightest indication of how it is
going to achieve them.

The cynicism of the budget can be seen
in its treatment of price and cost of living
and its supctficiality can be seen in its almost
casual disposal of the whole question of
formulation and implementation of its pro-
grammes of social justice.

The uncovered deficit is as large as
Rs. 242 crores. They have now increased
the taxes on kerosene and steel, what is to
say, on the lighting, cooking and housing of
the weaker sections in the countryside and
the lower and middle classes in towns and
cities.

SHRI M. RAM GOPAL REDDY (Niza-
mabad) : Weaker sections do not use steel.

SHRI JYOTIRMOY BOSU : They use it
for making ploughs.

SIIRI H. M. PATEL : There arc many
things for which the weaker scctions in the
countryside nied steel. 1 am surprised that
there is nol this much realisation that for
agriculturists a special steel quota has to be
allotted, because steel is an importunt  thing
for them. Yet, the Iinance Minister assures
us that priccs will not go up and the cost of
living will remain where it .

In fact, prices have been rising after
every budget. So also has unemployment
been rising. Tn the meantime, industris
excepting those for whose products there is
demand among richer groups, find it difficult
to increase their production or sales. These
three things go together: Rising Prices, decli-
ninr or stagnating effective  demand and
mounting unemployment. The basic cause is
the same namely; the progressively rising
cost of production. The cost of production
rises because of highly unimaginative and
unsound laxation measures, The proposed
tax on fertilizer well illustrates the point. To
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start with, on principle no input should be
taxed; this is even more essential where the
input happens to be the most costly in the
world. Is it not a strange irony that we show
our anxiety to help the poor and small
farmer by making a profitable avenue of
investment in agriculture costlier for the
small farmers who havc only very lately
started realising the benefits to be derived
from these modern inputs? The proposed
tax on power pumps is another similar
illustration. These power pumps lower the
cost of irrigation. They save costly imported
fuel and support an important decentralised
small-scale industry. The imposition of tax
on either of these is not really going to hurt
the rich farmer but it is certainly going to
hurt the small farmer.

We know, and indeced should have learnt
from experience, that except in very rare
circumstances lumpsum provisions are a sign
of laziness, superficiality, lack of thinking
and planning. Yet, the whole range of rural
programmes such as housing and water
supply are brought under the undifferentiated
umbrella of Rs. 125 crores without datailed
description of its own, and the Finance
Minister has the audacity to call this an
innovation, This so-called innovation is an
age-old device for covering up one’s failure
to do one’s home work. Morcover, it is a
device which is consistently frowned upon
by the Auditor-General and by those who
are interested in the budget as 2 document
of action and not as an instrument of pub-
licity. The Government should have learnt
a lesson from at least the fate of another of
its own projects namely, the crash program-
me of rural employment into which went a
great deal of political ingenuity and nothing
at all of economic ability and hardly any-
thing of administrative feasibility. No wonder
that that crash programme seems to have
crashed at such a very early stage of its
career.

Sir, we are used to taking repeated doses
of taxation, but need we also be made to
take repeated doses of inefficiency ? Oul of
the Rs. 50 crores allocated for rural employ-
ment, proposals for some Rs. 40 crores odd
were approved during the year. However the
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actual expenditure until the end of the year
was only Rs. 3 crores, Other social welfare
programmes have in practice met with the
same fate. For instance, sanctioned for small
farmers’ development agency and the margi-
nal fiarmers and other agricultural labourer
programmes since the beginning of the
Fourth Plan were Rs. 11 crores, but the
actual expenditure on them so far has been
only a little over Rs. 2 crores. Qut of the
rural works programme for which Rs. 25
crores were sanctioned for 1971-72, barely
Rs, 9 crores have been spent,

What can be the explanation ? The
solution 1s not to be found in the appoint-
ment of a parliamentary committee, as was
suggested; it may help, but it will not enable
you to spend the moncy. What was lacking,
and what has been the reason for this failure,
was inadeqatc advance preparation of pro-
jects. There, of course, must have been
burcaucratic lethargy plus inflexibility among
those who were asked to implement these
projects and, of course, there may have been
other difficulties.

The Finance Minister was fortunate-—
and he las certainly used the fortunate
circumstance in which he was placed —-that
people were pre-conditioned to expect a
heavy dose of fiesh taxation, because they
knew what had occurred in the last twelve
months. There was the large number of
refugees we had to care for; the country had
also experienced floods and drought condi-
tions in sevral States as well as cyclone in
one State; there was a short, sharp war with
all its implications; and then, arising from
that, the international development which
necessitated our having to make up our
mind on becoming more self-reliant. If the
consequences of all these had to be faced,
then it was felt that there would be a larger
dose of taxation.

The buoyancy of our economy and the
remarkable resilience which our economy
showed made the task of the Finance Minister
somewhat easy, Also, people tand to forget
that in the two budgets——May 1971 and
October 1971 budgets—the Government did
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impose an additional tax burden of some-
thing like Rs. 500 crores. So, he had to make
a virtue of necessity in not imposing fresh
direct taxation. When everybody was expec-
ting fresh taxation and more tax was not
imposed, everyone heaved a sigh of relief.
So, they say, the Budget is a good one. But
it was forgotten that many important ques-
tions were left undealt with.

How do you exactly overcome the various
problems that we are faced with ? 1s jt not
by ensuring economic growth at a rapid
rate ? How do you achieve this economic
growth ? What are the steps that the Budgct
spells out ? It is silent, entircly silent on the
point,

So many industries are working under
capacity. What steps have been tahen to
ensure that these industries work to capa-
aty ? Taking more money from the people
may parhaps be justifiable if only the moneys
taken through taxation and other measures
were utilised in a productive manner. Inves-
ting more and more money in new public
sector  enterprises when the old ones have
proved themselves to be a heavy burden on
the country --are we never 10 learn any
lesson af all ?

SHRI SHASHI BHUSHAN : (South
Dethiy : Here comes the Swatantra bine.

SHRI H. M. PATEL : There is no par-
ticular harm in the Swatantra Parly hue
toming m. I am speaking from the point of
view of the countiy. There are certgin pro-
blems and the solutions that I may propound
may not be acceptable to you. But the pro-
blems are there. I suggest one way, the
Swatantra, solving those problems; you have
another way of solving those problems:
and they vary. T did not catch what the hon.
Member said, nor do I think it is necessary
to hear, because there is a big gap and gulf
that yawns between his point of view and
the point of view which 1 belicve in. And ]
believe in my point of view only because I
think that that way lies the solution, the
answer, to our problem. We want mor¢ pro-
duction. It is only through more production,
more and more production of wealth that
We can have more to distribute and to

CHAITRA 4, 1894 (SAKA)

Budget-——Gen, Dis. 186

remove poverty. It is not by producing less
and less. (Interruption)

Mr, Deputy-Speaker, 1 trust, my hon.
friends opposite believe in democracy. They
say so, and if they do believe in democracy,
then they should keep an open mind and
listen to points of views of other than their
own. Having kept their minds open, they
might then endeavour to think and digest
what has been said and may be, some light
may dawn upon them too.

SHRT JYOTIRMOY BOSU : It is some-~
thing which they cannot digest. (Interrup-
tion)

SHRI H. M. PATEL : I do not wish to
speak on points other than the ones connnc-
ted with the Budget. Therefore, I shall con-
clude. But before doing so, I might draw
attention to the matter which was raised a
little while ago by my friend, Mr. Jyotirmoy
Bosu. He questioned about Mr. Nagarwala.
We are not concerned with Mr. Nagarwala
but surely we are concerned with healthy
functioning and working of nationalised
institutions. Is it or is it not something
strange that the State Bank of India, a
nationalised ivstitution, should be prepared
to hand over, on an instruction received over
the telephone, a large sum of money ? Is it
or i it not strange that the Finance Minister
should be unwilling to answer as to the
account from which this money was drawn by
the State Bank official who drew the money
and gave it out ? 1 am speaking solely from
the point of view of the banking institution
and its healthy and sound working. 1f this had
happened 1n any other institution, if some
one similarly had been successful in drawing
oul moneys from a commercial bank, any
bank, then Government would have been
compelled, and would have indeed considered
it its duty, to go into the entire matter and
may even have considered it a justifiable
reason for taking over that commercial bank.
Here we are not even being vouchsafed any
explanation as to how it comes about that
a healthily, soundly working bank can
handover a large sum of money in this
casual masner. How does it come about in a
bank ? 1t surely be the bank's own money ?
The bank will give out money if it stands to
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the credit of an account. The bank will give
any money even if it does not stand to the
credit of an account, if it has agreed to give
to it an overdraft. What was the position
here ? Whose money was this, und how was
it given out ? One ot the persons involved,
a cashicr, hay been found, I understand from
newspaper reports, to be exoncrated of all
blame. How can he bc exoneiated ol all
blame ? What inquiry was held ? 1 would
very much like to know whether Govern-
ment held any inquiry, whether Government
went into these matters and then was satisfied
that it was a very understandable thing for
the chief cashier of a bank to haadover
Rs. 60 lakhs not standing to the credit of
anybody to somebody totally unknown or
who was not the person in whose name
presumably the mosiey stood.

SHR1 SHASHI
about Sami Patcl.

BHUSHAN : Spcak

SHRI H. M. PATEL : No doubt, that

was also wrong.

SHRI SHASHI BHUSHAN : There are
50 many frauds,

SHRI H. M. PATEL The hon.
Member, ,,
MR. DEPUTY SPEAKER : Anyway,

you have exceeded your time. Please con-
clude.

SHRI H. M. PATEL : The only reason
why I am raising this point is not becausc
it has anything to do with Mr. Nagarwala.
1 have kept his name out. I have only
referred to a transaction. Is it not a transac-
tion which should be gone into and fully
studied and steps taken to ¢nsure that such
a thing does not bappen again ? Has a com-
plete thorough-going enquiry been held or
not ? I am quite certain that the Finance
Minister, knowing him as 1 do, would have
held a most thorough-going enquiry into
any simifar incident arising with respect to
another private sector Bunk and I hope that
he will similarly give full consideration to

MARCH 24, 1972

Budget—Gen, Dis. 188

this matter and indicate how he proposes to
satisfy himself and satisfy this House over
this matter.

SHR] SHASH! BHUSHAN : A very
poor argument,

SHRI S. R. DAMANI (Sholapur) : At
the very outset I wish to support the Budget
proposals presented by the hon. Finance
Minister.

Sir. the year under review is a very event-
ful year, a very important year and a very
glorious year in many contexis since our
independence.  Out  economy has proved
successful in every respect. The unexpected
mflux of 10 million refugees cast a heavy
burden on the country. Secondly, Pakistan
forced on us a war which also cost us about
Rs. 170 croies. Despite such a huge unexpe-
cted evpenditure, our cconomy has with stood
all the strains. W see that the risc in prices
is only less than J¢/ which 15 less than last
year's increasc of mote than 559 Itis
only 3.6%. That shows,__,

SHRI JYOTIRMOY BOSU : He sup-
ports it,

SHRI $. R. DAMANI] : You have to
see the over all circumstances and compare
the nse. It is only 3.6%/ during this year.
The refugee influx this year, as [ mention-
ed,,..

SHRI JYOTIRMOY BOSU : Expendi-

“ture on elections.

SHRI 8. R. DAMANI : Our agricultural
production has gone up and it is now about
110 million tonnes. During recent months
you hear from Punjab, from Hasyana and
from Rajasthan, demands that they were not
getting railway wagons to carry these food-
grains. There is so much increase in produc-
tion of foodgrains that it has not only made
the country self-sufficient in food but has
created problems of movement and storage.
Itis not asmall achievement, itis wvery
good achievement and it will continue.
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Secondly, in spite of the Indo-Pak war,
our exports have increascd. They have recor-
ded a new high. Even our foreign exchange
reserves have also risen. That shows the
soundness of our economy and that speaks
well of the ability of our hon.Finance Minis-
ter in handling the affairs of the country so
successfully in spite of the difficult times and
I want to congratulate our Prime¢ Minister
and the hon. Finance Minister.

SHRI JYOTIRMOY BOSU : Why the
Prime Minister ?

SHRI S.R. DAMANI : She is ouw
leader. Of course, there is also some rise in
industrial production, though not upto the
level, upto the target fixed by the Plan-
ning Commission. It is usual that whenever
our Members of the Opposition speak. they
speak only to criticise and they use the same
language. Mr. Indrajit Gupta, who is not
present here, said that the Finance Minister
has produced a capitalist budget and therc-
fore capital market 1s rising. He said the
same thing last year alwo that it was a capi-
tahist budget, shaie market was nising, share
prices were nising etc. Actually when the
prices were going down becausc of the heavy
taxation all the time, when there was fall in
priccs of share market, he said the same thing
this time also he has said the same thing. T
come to the conclusion that like a parrot he
knows only what he is taught to speak. Our
friends from the opposition have no new
idea, they have no new imagination; they
have got one idea only, to cititicise the
Government.

I wish to say something regarding the
present industrial scene and the lower indus-
trial productio n. Qur major industries, a large
part of them, are in West Bengal and that
become a troubled area, ever since my friend
Mr. Jyotirmoy Bosu's party came to power.
Then what have they done ? In the name of
workers they indulged gheraos in and thou-
sands of factories were closed down. Produc-
tion suffered and the workers also suffered.
Take the case of Durgapur unit of HSL
where it is running with 359/, capacity because
of everyday strike and non-cooperation from
the union people. In the rccent cleclion
Mr. Jyoti Bosu’s party has come nowhere:
the people have rejected this party from
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power and they blame elections; the people
have now realised all those things, and that
is why they have solidly voted the Congress
party back to power. Now,I have every
confidence that in West Bengal also the
industrial production will risc.

Qur Prime Minister has given a call for
sclf-sufficiency in industrial production. T am
surc that this will be achieved. But ] wish
to point out that the Monopoly Act has been
coming in the way of the setting up of new
industrics. When the Bill was under discus-
sion here, and prior to that before the joint
Commuttec of which I was also a member, they
fined Rs. 1 crore value of asscts for defini-
tion of a dominant undertaking. But, any
small spinning mull of 12,500 spindles will
cost more than Rs. 1 crore and becomes a
dominant undertaking under this definition.
| remember our friends from the opposition
saying that a firm having onc crorc of rupees
should be considered as a dominant under-
taking. That idea was accepted. Now it has
come 1n the way of 1apid industrial growth,
‘There is no domination at all. The power to
curb dommation 1> rested in the Government
and whenever they feel 1casonable they can
act and there 18 no  question of any domina-
tion by any category of industiies.

Now 1 come to the question of monopoly
houses. Firms having Rs., 20 crores assets
aire being consklered monopolv firms o1
monopoly houses, Now, Rs. 20 crores 1s
not imestraent alone, but the total assets of
the company. has If any campny total assets
of Rs. 20 crores, it will be considered as a
monopoly house. At the present prices of
machinery and plant, Rs. 20 crores is a very
sinall amount, kven a 500-tonnc capacity
paper mill would cost about Rs. 20 crores or
even more, and yet 1t will be called a mono-
poly house, This factor also comes n the way
of setting up of new industries and increasing
ouw industnal production. Therefore, I would
request the hon. Finance Minister to look
into the matter very seriously from the
practical angle of removing all the hurdles so
that our industrial production can jump up
once again. People are anxious to set up
new industries, but they are cxperiencing
difficulties. Those difficulties should be
removed.
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As [ have just mentioned, the sharc
market has improved. In spite of the fact
that the corporation surcharge has been
increased from 2} to 5 per cent, this improv-
ement has taken place. This is because the
people have confidence in the Government,
There is a stable Government at the Centre
and there are stable governments m the
States, and those troublesome elements and
those small parties which were coming in
the way of production will not be ablc to
exercise influence now. Therefore, in spite of
the increase in tax, the people are investing
and the investment climate has improved,
because the people have confidence in the
Government and not because of any other
reason,

In regard to the Wanchoo Committee’s
report, some hon. Members have spoken
harshly about the report. 1 would like to
say that I have gone through the report, |

SHRI JYOTIRMOY BOSU : Which

part of it ?

SHRI S. R. DAMANI{ : 1 have gone
through all the parts of the report. I find
that the recommendations to bring down
maximum rate of individual tax to 759, are
very valuable and they have done a commen-
dable job. If there will be more savings, then
there will be more investment. If the present
high rate of individual taxation continues
and there are no savings from where will
investments come, then for everything we
have to depend upon Government, and
unless Government invests the money we
cannot put up rew industries. Therefore,
Incentives should be provided for private
saving, Two years back there were incentives
for savings. I was expecting and the public
were also expecting that the Finance Minis-
ter would be good enough to give some
incentives for investment, but the hon.
Minister has mentioned that these matters
would be looked into when the recommenda-
tions of the Wanchoo Committee would be
considered by Government. 1 hope that the
Finance Minister will keep this in mind and
provide some incentives for savings so that
there may be investment for production,
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investment for cieating more employment
and investment for self-reliance and invest-
ment for increasing our exports.

One vere remarkabie thing that the hon.
Minister has done in his budget proposals is
the additional pension of Rs. 710 ctores
for plan piojects. 1f this together with the
provision for social justice is spent properly,
and in a timely manner, many of our prob-
lems will be solved; many of our irrigation
problems will be solved; many of our indus-
trial problems will be solved and the prob-
lem of uneconomic holdings would also be
solved. Therefore, 1 feel that attention
should be given to implementing these
schemes for which such big amounts have
been provided in the budget.

Now, 1 would like to say a word about
excise duty, 1 would likc to put excise
duty and smuggling together. We read in
the papers cvery day about smuggling of
watches, textiles, nylon fibres etc. Lvery day
gold is coming mto the country and silver is
going out. This has becn happening for
years. No fool proof remedy has been found
so lar to check this. Again, in the case of
smugghng of nylon or terylenc yarn for
instance, what are the reasons ? There is
first excise duty on raw material; when it i
turned into yarn, again there is excise duty.
When it is manufactwed into cloth, there is
an cxcise duty put on it, when it is printed
and dyed, then also theie is an excise duty
coming on it; when it is turned into ieady-~
made garment, there is an exXcise duty
imposed on it. At all stages, the incidence
of the excise duty is so big that it is attrac-
tive [or smugglers to smuggle nylon and
other goods and make a, good profit out of
it. All these dutics at various levels of
processing result in high prices. So these
excise duties should be rationalised in such
a way that there should be left no incentive
for smuggling.

15 hxs,
1 only draw the attention of the hon.

Minister to the fposition regarding gold
smuggling which is similar. Gold is being
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smuggled in a huge quantity in to the country
and silver is going out because of the large
margin of profits. The Finance Minister
should look into this matter and take proper
action so that smuggling can be stopped. 1If
that is done, much of the foreign exchange
which is now going out can be saved and
the country can become stronger in that we
will have much more foreign exchange
reserves at our disposal.

1 hope the points ] have made have
been noted and the Finance Minister will
deal with them when he replies to the
debate.

SHR1 JYOTIRMOY BOSU (Diamond
Harbour) : I am aware of the fact that my
time is limited. Therefore 1 would like to
concentrate on black money, its mopping up
and the Wanchoo Commission report,
though 1 cannot resist the temptation to
refer to certain other things.

I take 1t the Budget is an occasion for
misleading the people and concealing facts,
because this is a government by the mono-
polists for the monopolists and of the morio-
polists. In the last 25 years of uninterrupted
Congress rule, wc have reached today the
bottom in the world in regard to per capita
income of Rs. 72, the lowest in the world.
Even Pakistan has a pcr capita income
of $120.

You talk about exports. Exports have
declined. In 1971-72, it declined by 3-6
per cent against 8°6 per cent the previous
year. Qur figure of export compared to the
world figure does not even come to one per
cent; it is 071 per cent of the total world
exports. That has been their performance in
25 years.

You talk of wholesale prices. A lot has
been said aboutit. I only wantto deal
with one instance. The cost of production of
sugar is 12 annas. With whose money have
they created this industry ? Till 1971, they
had invested in the sugar industry Rs. 365
crores through 1DC.

You talk about unemployment. Two-
thirds of the working population are un-
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employed. You talk about giving them em-
ployment without creating the machinery for
it. These are all cock-and-bull stories.

As regards education, you have achieved
illiteracy of 75 per cent of the total popu-
lation, the highest in the world.

We are the most battered race. Of the
total loans given to countiics in the world,
we have taken 41 per cent and for that we
are giving 42 per cent of our total export
earning for Interest and servicing charges.
If Mr. MacNamara is correct, 1t will be
100 per cent if things go on hke this un-
arrested.

There has been a decline in industrial
growth. 1 do not wish to go into it — it has
been discussed here many times. But have
they done ? They have excmpted licensing
for projects valued upto Rs. 5 crores. The
licensing capacity has been allowed to be
incrcased by 100 per cent. What docs that
mean ? Socialism—no. Concentration of
more wealth in the hands of a few-—yes.

You talk about taxing the rural rich.
You wanted a short-cut, a fire escape. So
you appointed a Committee. Of course, some
steps are taken. Out of a contemplated
realisation of Rs. 500 croies, you have been
mopping up 13 crores from the rural rich.

I now come to the main issue—black
money, the source of every evil in this
country, the source of power for the ruling
party «nd Shrimati Gandhi. Also what
about arrears of tax and theu realisation ?
According to the report of the Auditor
General over Rs. 840 crores were the tax
arrears till end of Maich last year. Out of
these, corporate tax and high personal
income tax are in the top. As regards black
money, then black money, which ] say is the
root of all evils in this country, political
manipulations, the source of power for the
evil of the ruling people, is growing in
volume. If I can quote, one of the members
has said that the annual generation of black
money should be assessed for 1968-69 to the
tune of Rs. 2,833 crores. For 1969-70,
there is a development growth in that sector:
Rs. 3,080 crores. He hus given the formula,
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You cannot Just hoodwink it. It s said that
it could be applicd by regiession technique
which gives you the relation between the
domestic production at factory cost and the
income evaded in certain forms, It is very.
very clear. So, no wise maa will dispute it,
that your blach moncy generation pe1 year at
the moment is in the region of Rs. 3,000
crores.

Not only dehiberately did they not collect
the arrears of taxs which involve the richer
classes and the monopolists, but they protec-
ted the black money abeut which 1 am going
to tell yon now. About this black money
we have been talking to impress the others
and the people of the country as a thing
which disrupts the economy and as an evil
which will rin the country and 1s the source
of political evil. Nagaiwala fell a  victim; his
Rs. 60 lakhs was nothing but black money
siphoncd out of thic election collections. The
cause of high 1ate of taation s hke the
outcome of tichetless uavel. One does not
pay; the other pays more Your ratc of taxa-
tron will go unchecked It will nise every day
if you cannot control cvasion and the gencra-
tion of black wealth.

Mr. Salve was very, vety cloyuent hele
apd he blamcd Mi. Wanchoo. [ make no
comments because 1 have to study the repoit
more deeply. But I tell him. 1 am charging
this Government and Mrs. Gandhi and the
Finance Mimster, of aiding and abetting in
the protection of black money.

SHRI K. P. UNNIKRISHNAN (Bada-
gura) : Where is the CPM getung its election
finances from ?

SHR1 JYOTIRMOY BOSU : ‘The Wan-
choo Committce’s 1eport says it 1s a final
repurt. 1 want to ask, Mi. Finance Minister,
where is the interim ot supplcmentary report ?
{ am saying on my own responsibility that
an intenim report was submitted and that
has been put 1n the cold storage as a secret
piece of document. I say that aithough a
team headed by Mr. Patel, Finance Secretary,
Mr. Pande, the other Finance Secretary and
the Governor of the Reserve Bank of India.
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Mr. Jagannathan, went to the Wanchoo
Committee to pressurise them so that it did
not submit an interim report of the type
they have given, it did not work. They were
adamant, but they succumbed to that pressure
when they said that they will make no men-
tion about contents of that report in the final
report. But they pressurised all the same. [
want to ask Mr. Chavan whether they did
this with his or the Government's sanction.

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): You said
you have yet to study the report deeply and
you will not comment on it.

SHRI JYOTIRMOY BOSU : I know the
interim report was submitted months before.
1 tell you what was said tn the report. Do
not look embarrassed.

In the first report, a ceiling on cash and
jewellery was strongly recommended and they
that for an individual, a ceiling should be
fixed to the tune of Rs. 1,000 or Rs. 2,000
subject to a control of the assessing income-
tax officer who will give a clearancc of the
form which will give his background whether
that man is entitled to keep Rs. 1,000 or
Rs. 2,000 in cash 1n his housc. They also
very strongly rccommended demonetisation
of all currency notes including Rs. 10; this
has been shelved and thrown into the waste-
paper basket.

Then they also recommended a capital
levy, and belicve me, even the summary,
released to the press through the PIB, of the
final report has been twisted. I put a cate-
gorical question to you, Mr. Chavan, what
is the fate of the interim report, and whether
the officials of the Reserve Bank, or the
Reserve Bank Chief, the Finance Secretary,
Mr. Patel and the other Finance Secretry,
Mr. Pande, went to the Wanchoo Committee
to say these things. 1 want to know whether
this was done with your consent and when
the interim report will be made public and
placed before this House.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : I have been listening to this
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long debate. Various views have becen
expressed on the budget reflecting the social
philosophy and the political thinking of the
parties to which the hon. Members belonged.
The budget had been described as unimagina-
tive, feeble, frustrated and all sorts of negative
¢pithets which the English language could
produce. I submit that this is a budget of
faith,, (Interruptions) because 1t reflects the
situation in thc country and gives stability
and dynamism and helps radicalisation of
our people and gives them hope and aware-
ness and prides in our nation having achieved
the historic victory as far as the external
situation is concerned. It 1s realistic budget
because it takes into consideration a proper
assessment of our resoures and allocates
resources to the most critical tasks that our
nation faces today.

As the Finance Minister himself indica-
ted, the budget is an important instrument
to achieve social policies and national ob-
jectives which the Government has  placed
before the nation. But in a country like
ours with a huge population, with so many
complexities, the budget alone cannot be a
mirror of the reflection of the determination
of the Government to achieve the desired
social and national objectives. Thc Budget
has to be seen within the total strategy of
Government’s policies. We cannot 1solate
the budget from the general insurace which
the Government has taken over, from the
taking over of coaking coal and copper
firms, from the guidelines given for conversion
of loans into equity and participation in the
management of these enterprises, from credit
urientation of the nationalised banks. How-
ever small these may be, they are significant.
we cannot also isolate it from the decision
the Finance Minister is likely to announce
about the differential rate of interest. I may
also submit at the Budget canaot be isolated
from the decision that the Government have
already taken about introducing urban
ceiling which will now be discussed by the
new Legislative Assemblies which have been
formed as a result of last elections. It cannot
be isolated from the agricultural income-tax
enquiry committee which has been set up
under a leading, well-known left-oriented
economist, Dr. K. N, Raj. There is con-
sensus on this and at the Chief Ministers’
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Conference this was discussed and the
manner of its implementation and the manner
of its introduction and various other dctails
will have to be worked out by this Com-
mittee.  This Budgct should also be secn in
the context of the taxation law amending
Bill which was introduced in Parliament and
which is now before the Select Committec
and which will be coming before Parliament
for consideration.

Speaking on the Budgel, the hon. Mem-
bers from the Swatantra party and some
other Members also said that the Finance
Minister tried to mislend people, that it was
a smokescreen and so on. While criticising,
they take only that aspect which helps
them.

The whole approach of Mr. Jyotirmoy
Bosu was about black money. This House
has discussed 1t often, ‘There is nothing
original in what he has said. It is all known.
The point is to see that this evil of black
money,

SHRI JYOTIRMOY BOSU .
the interim report ?

Where 1s

SHRI K. R. GANLSH : We have ans-
wered questions about the interim icport,

SHRI JYOTIRMOY BOSU : You can
answer once again, On a poiut of personnal
explanation, since he has mentioned my
name, 1 want to ask Mr. Ganesh, |

SHRI K. R. GANLSH : He can men-
tion everybody’s name the Prime Minister’s
name, black money etc. He should not be
so touchy. He must listen.

SHR1 JYOTIRMOY BOSU : 1 cannot
mention black money, oh ! I see. Kindly tell
us what happened to the interim rcport.  He
has becn very unfait. I am not as brilliant
as he is. 1 have nothing onginal, that is why
he is a Minister and ! am here, 1 understand
that. But please be truthful and say what
happened to the nterim report. We want to
know. When was the interim report sub-
mitted, and what 1.2s happened to that ?
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PROF. MADHU DANDAVATE (Raja-
pur) : He is doing an injustice to the Govern-
ment. The Government has the inherent right
to shelve reports.

SHRI K.R. GANESH: [ was sub-
mitting that hon. Mcembers pick up only that
part of the Budget which helps them to put
across their point of view. They only pick
up that part of the statistic which helps them
to put across their point of view. I wish to
submit that during the last two or three ycars
there has been a messive social investment
which has been made by this Government.
In the two interim reliefs which the Govern-
ment gave, nearly Rs. 150 crores have gone.
What is this expenditure ? 1n terms of
economic philosophy this may be an ¢x-
penditure which does not help the growth
of the economy, but the Rs. 150 crores
during the two stages of interim reliel that
we have given have gonc to save the crosion
of the standard of hving of a very vital
section of our society.

To this should be added the 8 1/3 per
cent bonus which the Government is con-
templating, and has given in certain indus-
trics. To this must be added the various
wage agtcements which the working class
have concluded with the management, for
instance the stcel agieement where an  ordi-
nary unskilled worker in the steel industry
today is getting a minimum necd-based wage
of Rs. 350. To this also must be added the
Rs. 100 crore food subsidy that goes to the
Food Corporation of India to scc that the
strategy of food policy which the Govern-
ment has adopted is maintained, so that the
consumer is saved.

It s a tremendous butden on the
economy, it is a burden which the economy
cannot bear, and if the hon. Members
cooperaie with us, we can discuss whether
it is possible for our economy to spend
Rs. 100 crore, but there is no concensus.
This Government has been spending year
after year, and next year it will be about
Rs. 100 crore.

To this must be added the various alloca-
tions that have been made of about Rs. 125
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crore to tackle the problem of the educated
unemployed, etc. We also concede that there
has been some delay in implementation. The
criticism was made by Mr, H. M. Patel and
others that there has been some delay. That
is why the Finance Minister has made a
lump sum orientation becouse it may be
that in certain areas drinking water is
necessary, i1 certain areas house siles are
necessary, in certain other ateas unemploy-
ment schemes are necessary, in certain other
areas slum clearance and slum improvement
are necessary and so on. We had a system.
There is some drawback in that system. We
have to remove that drawback. We have now
evolved a method of allocating and a method
of accounting. All this takes time. We are
now cnriched by the experience which we
have got.

| have some figures before me. As far as
dry farming areas are concerned, though in
the beginning there was  very little expendi-
ture, now an expenditure of Rs. 16 crores is
envisaged. As far as the nutritional progra-
mme is concerned, it has now picked up. At
this point of time it is about Rs. 11 crores.
As far as unemployment scheme, are con-
cerned, though the Budget mentions Rs. 33
crores, schemes for Rs. 47 crores have
already been sanctioned. Therefore, the first
hurdle has been crossed. As far as scheine
for the educated unemployed are concerned,
Rs. 35 crores have already been sanctioned
by the Government of India. The number of
schemes that have come are so formidable
that more provision will have to be made,
Therefore, a certain experience has been
gained in this block allotment and invest-
ment on social schemes, With this experience
which we have got, the implementation may
be much better. To this must be added the
drought and flood relief given by the
Government.

From the time of nationalisation of banks
till today, if you see the credit that has gone
to the agricultural sector and other priority
sectors, the orientation of credit is clear. The
Finance Minister himself is not satisfied with
the rate of progress and feels that credit is
not being fully taken to the poorer sections of
the society. Yet, I would like to point out that
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from June 1969 till the end of this quarter,
about Rs, 161 crores or more have gone to
farmers alone. If you total up the figures
which 1 have tried to give—the amounts
given through banks and various social in-
surance schemes-—you will find that this
much money has helped to achieve the aim
of distributive justice. If that is not so, what
is the other method that the Government of
India can adopt ? On the one side, the
Government has been allowiig productive
forces to grow and on the other side, it has
been secing that as much of monopolies 15
curbed as does not hurt the national
economy, and putting the public sector in a
commanding position. Thus, the Government
of India has been investing huge sums of
money to bring about distributive justice and
social justice to which this nation and this
Government is committed,

Our CPM member 15 a very learned
leader. J am not refe'ring to  Mr. Jyotirmoy
Bous; I am referring to Shri Samar
Mukherjee. He took us into a Marxist class.
He indicated in his speech that cur economy
is in a state of bankruptcy. His colleague in
the other House, who is a Professor, spoke
like a statistician or Investigator who quotcs
figures from various reports uand goes on
hurling them before the House, without
having a total perspective. Now, let us
examine it. Is it a fact that our economy is
on the point of national bankruptcy ? Politics
apart, I think thatis a very antinational
statement. What is the reality ? Our economy
has been in a position to bear the burden of
the Bangla Desh crisis. It was in a position
to bear the burden of 10 miillion refugees.
It was in a position to bear the expenditure
of Rs, 300 to Rs. 400 crores. Our economy
has been in a position to bear a very high
level of deficit financing. All this has been
possible because it is a resilient ¢conomy,
built up during the last 20 years. Certain
strong foundations had been laid and the
economy could survive all these shocks and
come out almost unscathed from the Bangla
Desh crisis. Is that not the touchstone ?
What is the use of hurling statistics from
here and there, when the reality of the situa-
tion is that the economy was in a position
to withstand this tremendous burden ? That
is the major touchstone that should be
applied.
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As the Finance Minister has indicated,
we have ended the financial year with our
foreign exchange reserves intact and with
8 million tonnes of foodgrains at the dis-
posal of Government. Though the prices have
risen, they have not been skyrocketing so as
to disturb the entitc cconomy dand bring
about conditions of insccurity, tension and
discontcntment. Deficit financing was kept
at a reasonable level, The CPM members say
that the economy is in the stage of political
bankruptey. It is a part of their pohtical think-
ing, because in their political thinking theic
is tremendous discontent in this country,
there is tremendous tension in this country
and there is a revolutionary situation which
parties like the CPM could take advantage
of. Well, the mid-term elections and the
Assembly elections have proved that there is
a condition of stability in the country, not
stability of the old type, not stability of the
status quo, but stability which arises from
the confidence of the people in the radical
policies followed by the parly in power,
stability based on hope. This is the material,
this is the environment on which we have to
build the nation and take thc economy for-
ward, and 1t is this realisation and this assess-
ment of the situation on which the Finance
Minister has brought 1 his budget which is
full of faith.

Shri Indrajit Gupta is one of the best
debaters, as far as  this Parliament is con-
cerned, and it is always a great pleasure to
hear aimi. He has asked the Finance Mimster
to spell out him philosophy. 1 am sure the
Finance Ministet will spell out what, accor-
ding to the party in power and the govern-
ment, is the strategy, what is the instrument
and what are the concrete steps which this
government desirc to take to bring about the
national objective,

I would submit that fo: the last 24 years,
becausc of the vision and far-sightedness of
our fleader, Shri Jfawaharlal Nchru, this
country had planned devcloped. The public
sector has been put at & command ng posi-
tion and thcre has been @n attempt at
equitable distribution of national wealth, We
have brought in land reforms and tried to
bring in reduction in dispaity through taxa-
tion and through fiscal measures. Through
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our credit institutions and the banks we have
taken credit to the poorest and the vulnerable
and disadvantaged sections of the socicty.
The new decision for conversion of loans
into equity and the enforcement of the mono-
poly laws are steps in this direction.

MR. DEPUTY-SPFAKER : He has to
conclude now because we have to take up the
Private Members® Business.

SHRI K. R. GANESH : I shall try to
finish as early as possible.

MR. DEPUTY-SPFAKER : He can take
one minute now and, 1f necessary, continue
tomorrow.

SHRI K. R. GANESH : These are some
of the concrete measures that this government
has taken. [ would ask Shri Indiajit Gupta,
for whom I have gieat respect, that within
the framework of the parhamentary demo-
cracy, what are the concrete steps that the
Communist Party of India want us to take ?

He has said : nationalise the 75 monopoly
houses.

SHRT INDRAJIT GUPTA (Alipore) :
Will you give me another chance to speak ?

SHRI K. R, GANESH : He says:
nationalise the 75 monopoly houses and
nationalise foreign investment. As far as
nationalisation 1s concerned, wherever this
government has found it necessary in the
interest of the national economy, it has not
failed to do that, as will be borne vut by the
history of this government for the last 24
years. In the context of parliamentary demo-
cracy, 1n the context of our Constitution,
particularly article 246, in the context of
our existing laws, what are the concrete steps
which he would advocate ? This is my very
sincere poser to him,

MR. DEPUTY-SPEAKER : He may
continue his speech tomorrow. We will now
take up Private Members, business.
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15,29 hrs.

COMMITTEE ON PRIVATE
MEMBER’S BILLS AND
RESOLUTIONS

TENTH RrePORT

SHRI RAMAVATAR SHASTRI (Patna):
1 beg to move :

“That this House do agree with the Tenth
Report of the Committee on Private
Members® Bills and Resolutions presented
to the House on the 22nd March, 1972 "

MR. DFPUTY-SPEAKER : The ques-
tion is :

“That this Hause do agrec with the Tenth
Repoit of the Committee on Private
Members® Bills and Resolutions presented
to the House on the 22nd March, 1972 "

The motion was adopted.

RESOLUTION RE: UNEMPLOY-
MENT PROBLEM—contd.

MR. DEPUTY-SPEAKER : The House
will now take up further discussion of the
Resolution on Unemployment moved by Shri
Bibhuti Mishra on 10th December, 1971.
Out of 1 hour 30 minutes allotted for this
resolution we have taken 53 minutes and
37 minutes remain. Shri M. C. Daga has to
continue his speech.

st gowe yrw (TY) o IATSAE
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YTV ¥T ST qrg AT AT § AN wg
& gy wrf Faw go™ A1fge 1 UF A
g W § FF gAY @A ¥ Faw arEw-
a1y, gaTaT @1 N AT § A A’
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FGYST JAT A T AFA | A AT
R FXW AT A1 g7 Fvw & Ao
aaget F w1 7Y 3T AT AT AF {
THRAT § AN AT AT H AT 7 AT
et gy or g & 3an foafr S
gvEm @Y s gafar gErT OF
Feor gt s ¢ fr g9 g & wrAy
At F Ay AWt ¥ FIA 3T

(zmaaw)  zwfyo & wweAr § fr ot
geq A fayfa 4 7o daw g
&1 ad) a7 qrFeaT 1 7A AU A oA
7 afg #1€ aa% ggr afwnw # Araw
T | T w & qq gAAT T EW
qrFAr & qfaq agA w1 @A g NI
97 fgva &1 F18 YEd AN FEY 4T |
THEY JI7F orret oy 7 78 afasy
AT AT VET & | A TH WINA H GIFT FI
FEA Eul AnmA R frew auw w
97 AT AT 49T TIALT BTAT AV TV
WY IAHT F19 ALY fA9ar 1 | o
TAET FTT APV TEA § IAFT AW &
F1 faedErey avere FY FE & | e 2o
¥ arad o a3v Widy "arT a7 g1
& fr gr awrY 1 A FTAS T
T, IRAT AT A1 g ¥ ¥ Fav
YT FIW A I AU AT AN W
facery, ararfa o gorwr dar @Rl S
Iawr ardy e Ao 97 I
TAATAY T JFTT FT qHEAT F1 AR
TE g Ied giee s AT AT
Rzwamd fao aoFr Jarw arFv
Tarn wg g B gwm e gwan
Fhar ¢

MR DEPUTY-SPEAKER  You had
taken seven minutes on the previous oceasion

SHRIM C DAGA 1 will take ten
minutes and fimsh my speech

MR DEPUTY SPEAKER Out of
1 hour 30 munutes, you want ten minutes
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more ? You are perhaps repeiting the same
arguments that you uscd 1n the last speech

SHRIM ¢ DAGA No Si 1 will not
repeat those points [ am not 1n the habit of
repeating T will tell you certun new things

MR DEPUTY SPFAKRLR How do you
know ’ Tt was months 3,0 Plcase concludi
now

SHRI M C DAGA Sconcr the youth
ful spirt 15 channcthzed into uscful pur
poses and new honzon of «(ruatne
nitional aetinities shown to thun  better
it would be for the ¢conomie regencerd
tion of the country ¥ ul ng this cconomic
chaos with  far reaching  soual conse
quences 15 inevitable

ot FFTIT F| AT AFEIA JE TET P
famar frr G g7 ar = AT v 4
A arw o agmr awa ¢ froeme
WA FAATH D ¥UTABT 0T ¢
faaer 25 dq sftfem & #w fazar 2
agas w7 froe s aempe ovA gy
afe F1 wftfma 41 A7 o F97
"9 X THTT g7 T O AT
oF groAga € 417 T ¢ ure ¢
JART | FH AT A TR ©F TAR I
F7Z  QITUF IGET FT WT TV
T gfafe a7 fr o @ A4 @z ar
JIET GAAAT 9T FAT ATLH T WO FA
FIH ISH | TA TSATTI I 7 H AT
FEH AT ST T A4 F1ET AT
TAAE R AR QPETAT A TEA A7
TRT g TA MITTT & TTRHF  He99T
g wx= ¢ B arva §9 [Faa O waaes
g & f9u arft woorm @ oeAffae
AT HTT AT # 1 AT &7 A
Fq= q AT T wAAgT A1 AT o1
wfr #agy ad| I 4T 47T 02
afiqma & wafs gvar gfrgrsar 3 afae
#r averar arw vm fadm ¥ 88 afewa
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Ay s Y @l & arrfaE wEAn
sfam & 7 @l sdsmmear § St AT
Fedfiwor wwa A8 gar 1 e g fw
ardt g 85 wfma ot gy v T
Y & qry gd=wdy §, SR e
¥ 75 wfaerg & wfas o 9 JFofrd
Farg ¥fega @1 wedr & wafan atdy
ot ¥ |y F1F F7 oFars aw’ f) 9
Am 37 guowg oA, REw
Fr ydTfe w1 qfme w20

IER gTITT AN R aw R wwEw
U wET 25 AT & A #1 T qwA £
St QIE-B1R aE FAT & JE AvE
97T @71 s7v  fear I 4 AT €t oo
aifam & 3a¥ wraew ¥ A9 wEr O fw
st fefyat & @ sr-dgrza 1 4% 77
WRSwman g 1 faaraaF o d
F g ey wrfefy s 2aAr A &
afyn ofr 27 &)

MR. DEPUTY-SPEAKER . Please try to
conclude now.

SHRI M. C. DAGA : I am concluding
in a minute. I want to read a relevant quota-
tion from here .

“The Education Commission suggested
that under a good arrangement every
graduate should be given along with his
degree or diploma, an offer of appoint-
ment as well. This offer need not be
binding,, But a compulsion on the State
to make such an offer would be the
surest guarantee that the output of the
educational system is closely linked with
employment opportunities or manpower
needs, . All the evidence from countries
that have adopted guaranteed employ-
ment for umversity graduates, such as,
the United Arab Republic,,,”

This is done in so maay countries. gt [T

A AT AamT T § R m e ¥
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# 1 AP 1Y qaT gY@ § 9AH qARY
&7 s dar gRT d frow wwEAM &
ey saa § frrae et §, &
wY oy A fror & o O feafa ¥
g9 T W FT AT ) T Y |

MR. DEPUTY SPEAKER: The hon.
Minister.

SOME HON. MEMBERS Rose—

SHRI S. M. BANERJEE (Kanpur):
My party has not got an opportunity to speak
on this Resotution,

MR. DEPUTY-SPEAKFR - Kindly listen
to me also. 1 hour and 30 minutes are allot-
ted to this Resolution We have already
taken 53 minutes Only 37 minutes remain.
Out of this, the Minsster has to inevrenc and
the mover of the Resolution has to 1eply.
Moreover, this guestion of unemployment
has also found a large part in the debate on
the Budget. Theic is another very important
Resolution ako coming up.

SHRI S, M. BANERJEE : The Resolu-
tion moved by Shri Bibhuti Mishra is an
important one. The usual practice n this
House has been to extend the time on such
important Resolutions. The political parties
would like to take part in it and have some
say in the matter, 1T would request you to
extend the time. I move that the time be
extended by 45 minutes,

MR. DEPUTY-SPEAKER : It is upto
the House. If you want to extend the time
on this Resolution, I can accommodate a few
more Members. By how much time do you
want to extend ?

SHRI NAVAL KISHORE SHARMA
(Dausa) : 30 minutes.

AN HON. MEMBER : One hour.

MR, DEPUTY-SPEAKER : Let us be
realistic,
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SHRI S. M. BANERJFE : Make it 45
minutes,

MR. DEPUTY-SPFAKER
Shn S M. Banerjee

All nght

st gHe gRe W (F1AY)
ITEAL AERT, YH agr g & ¥ oew
JEE a7 a7 g/ wvwr e fw &
Wy g F A=A Iw owag w vw
Az | & wradg fagfa fase oy 1 qurd
ar g fF 3 AzA ¥ Ty Ay g
fFam

UMY HEIGT, AT AFTT HIT
YaaeT £ &t feegrar & g1 Wi g, &t
¥ qman g f gEd) dEadis A
ST HSIyOT T AT o7 W AW H AT F@T
war a7 i § fafaas a7 Sga Fioe 5
srad, T & sraan g B 3 |toon A
g fomd) geit v g7 ey o A
#M § ST oarerade TR AT & 99T
A HATY I A R A | Afey
7R & are &Y Tl awaT IwOT
ATIIT 88 WTG § IIFT THFIIT 25 ATA
R oy ) awm W Agy vy fF enfaw
ey #% &) war 9w fF 80 TT@ AR FY
A frwdr ar @ A A FET £
ATEIE 88 W & qEwT | FYIE 25 A
¥ § ot ? = anar fie A AT
Nt TR AR & oY qge AT A
| foe st werar Wiy AeE
g s grQr duedfy AT ¥ dwrA
SuTEr qdt | Fd qaadir A g
/Ay fis wrar FeTd T w0 A
Wfer ag o ow Ay gf 1 AT am
SuTSae WEtew, Ry A qAH A
atfeat ot arw W Tw, fowEy
WA ¥ Wt ¥ AR wvA A
Farw srdewfdl ¥, ag W @ are HrE
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T @Y & fr awrdt 7Y few aw AR
fogar s

THET geret T AT faat war v
TEY gEM & ATY-AT g9 W AT
g7 faay wqr 9t 9w WA T avgw A9
T TR Y, gl qe, wErTE o AfE
FTAAIT T oY Y 8T 1 et 7 five
w7 F o Wy ¥ WigE & 2 ool orETE 2y
g0 WA Fo Lo WA ¥ A fw
arfas Frgfacr aedf & qm ww &Y W
s &, 47 i & fF foadr awms st
B & A%t 8 ? & e v F S wEAT
arear § f aFfusre $t o W ET |
HFETIST BT, ORIGFTT AU FoA
#7 99 A FEAT § A1 a8 TP & fgrr
g aftwwar | FfFq T ag A AR AN E
foF s & st Arew | 75 afea F g
¥ fgegear #7 1§ ¥ SuvaT O fAwE W
T d P Fr gg aw A § fF e,
JIT EATT F7I€ To T OF & €T H (1A
WY F% &Y & grat § 77 T § w9 6T
¥ am wifed, g9 o w7 W w
wifer, 4faw #a1 ag 79 7@ & & 700
FIIE TRAT ATH WY AFTAT GA F w4 H
A ANE? FTAEE R W AT HT
FzqTeT AT gAY, AT AT w7 AL AOF
¥ qEAT A gAT A AWW § Ay AW
fF 50 a1 100 FIrE To AFT fFA g7E &
AT A€ AWET FT T FT 7

JUMeq  AGIRA, AN I ATHY FY
gry MY fF AFE\aEE F AN
gEra Jmar | dte Mo Hie &k
UHo UHo Yo 9 Fq & q17 THfAAT
q7 o & F1F foeer A ad faeat
T UEERW & qEET TS
Fq T H A E AT A% AN ey ut
#Y s A9 AT §, ghvd gu oW
gy §, OR-B1 e w1 WY &, Iy
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g fat 3w A g gEr § S
& &Y 4 ¥ | g% gra A A8 &
a% §, A ovH nw fadg & wigar Sy
#, Sy gl & |l oF aww wver #
5w &Y T & AX ar A srrewgan
FIH AT ZW AT HY 9T #Y AT &
foa® sreaey 3T g v & @
Froor o 3w ¥ oo Frdy o wvar
IO AN AT AT AT X1 A
7% FT At @rawAT T ow A W
TR T ¥ g AW A anfyw A
N qETAT WA | W A uFIfE #
TRCST F7H £y ST aF |

%t ¥ edgwewr N qIT Iw FEA
§ afra a8 T Awend gw A @
Y ) 9 Ra # Sy AworaTdy A &,
WE A T A AT AW G, W
aug & fF agt ot I aer afv E 7
T oy FYE wed AT Awar g R
wH IFN 7 oww o e AwAr
g IR ey ppwmdE s
AATAEATEr AW ¥ T AWEAT F7 gA TG
frar §? femaF T WA g
fear 7 for e R oanfar S
g™ fear & 7 o wgt oX R et WY
WA FT WET R 1 TR AW R gIneEE
wErET, AW 27 ¥0g dw ¥y § Ry
AT 8 A1, 10 ATA, 7599 § A
=t ¥y ¥ farewr AmEw A et Qe
To TN ¥ B AT gg AATOETE W
ATE ¥\

T H AgE Q@ T I T T
foos wET A3 CR NS @S gl R
IAx oF fedie WY wega & o oy T
fir et wfterT 2,000 ®71E To 2 Aifw
e W 5w g frwd | gaAT v st
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& o 7 14 daY & ooty & A
2400 1T To YIFT F A AMAT, AN
& agsr geardardt & gral ® ar ) @few
§o & 3 foaer AFee § 9w
ATHIT ST oGH GAT F AGY AT & A
AFTH AT A gETSAT T ATC OF ATA
IAET Tg AN HYT AT AT AWV
AT TE 9ET A ) ATy WwH A
qrfae 98y 37 ANeny FT AR AT
S AT & AfE Ssgrerae AT s
1ok NFLam NFE, A ARY
Ay &1 Afe W og qBY fr g Al
T AW #, gurr wiiesy sar oAy
wigsy a7 srgwrvag AT o o e
AT A A & P S @R & Tk
afer & e, w7 T faeEi amuEY oA
qre ¥ garg ¥ 33vear ¥ o )

AT FAT AT 9gS FFT AW W
ALY 7 &t A Wy ¥ 1 1957 ¥ TR
&1 g *f@d | 37 wug &7 oF faw owv
Wi a1 g s 10 fast #1 wifew
AT &) N OoF g9 $7 wfas W7
qg 9T 10 saret w1 wifew g war §
wfFT amgTew e, AT aTHE
100 597 off S AR wTWE ¥AA
50 %o @ WY | UF ol WY wWT
¥ EAT 9T AE AIF  FEUTH AT A A
& 9 W grarg 9T vgAT 9T A AW
AT www & w7y waT 1 wgh qT w@A
afqw fawwar &1 fr o asar wwfod
far § o ag qu dT A wwar g, WA
firerre & AT 2, A7 gETr AT wwivg
A aimrgr iRy atv g ¥
I G FT FAW ITF GEH AT oNaAr
§ 1 yofag oerfimT &Y sy fRar o,
AT N Aovwnw fen oy @
I FH A FT AW BT IETE ® A
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foar St WY AW AFE H WA #T
farrco AT gk & At

arn foitfaafor &1 fevitar wre 27
g FERTA ATA A Aw oy Al 2
ifr ¥ g & fF g fetar g qur
4 ? ol Tl o faRg A ey
7 TET § 9T AT ITH! VAT AEA B
Y 9 X F9 IAF) UF q@ X IFT &7
weT 3|7 9 ar foEd IR favam @
far sty stdTr Y At & AfEA, Fe aay
FIFT ENIT | T IFFT T 1 7T A
o ady &Y A=A &

THEY gEITAT &1 AT qIA AYATAT
X gfxar ot #1 fae @St SqaT
Atz fal | 37 |IFTCH AT g Al WA
¥ IaT g gaH faan, A e garay
Ia9 T BT | I ST § I QA
&1 W faqr, quve qgAT a1 e faar wE
F ATV F ) AW wmT F @ oguw
HAY TH WIS F qIC 7 ARAT ) 909 @
TH WA AT FW | AN e W F
gt P 10 @ & ;IR 4T g @
TR ? AT T T AR § St Faw
T STy ar gE @ war g o
et § NI &7 AT g FHIT agAr
T FH WY |

HORl & qg & gH e wv
g HYaT § 7 qoet qrEl wr ATy
wht wwar § 5 gwfuwe, SWge
gy AR da Fr asdmEew fE
I | A Y Frelt weafE) #1 Ay
farar smir st Fwrd e wew faaT ST
W WA & 9 & 5w wE S any
L2t

Wt agn wE Aew (@AY ¢
ST WEEA, T Y waA A Fal
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frag vt iy g R =d dwE W
taeamRe’’ | e IR e st A
AT e F I FE A ST A
TF A ATHY qAT TN F 37 A wEET
HHEYT ATCHASTINE F1 & A% fFame 7%
Wt 7g ool 7 o= o vy & wwfw
featd, =t st feovd & ey A f
T qrgy AT ®T gAfRgfEET w1 aw
v ATEAT TR FT FIH FEET A AS
FBA TO SEET g & qAL ¥ | A7
F17 qgq T ¥ 7@ w@r ¢ o7 qOaw
&0 Fo UHo 19 ¥ §I% AT { FH
g W AT §, M area FEr e fE
g1 wtat F1 AR faa dewewr fear
Y | AT I T § W FrEFY 7
A A N oA A A¥ gwr o av
aadlad 8, ad it ugy § T arv
qr YR E IR & AW FT ¥R ene
fastrar mar & 1 sfafor fod & =1 o=
¥ "1qq GTTATE T FEr AT

“The total number of jobs has increased
by 36 21 lakhs in June 1970 to 44 95
lakhs 1n June 1971, thatis, a rnise of
about 249, in a ycar,”

oft g9t ¥ Sw §Y Far v foraar & zo
e F1 BT THar AT g, oA
oy w1 7 &Yy A wifew S aw
t, gaar & fagrr o WIR @ 9w
Far 9T <@ § )y gaa famogw
Fifer # & | T FIHG TR UHAT
e wifwae SR v wEE
DA N AT oo FO9 125
syt fear &, fad aTE 215w § OF B
Y feur Y oTREr Y @Y @g AT
&, ia ¥ ST AGT WA & IAH!T GrET AT
Fw fae Avar & 49 SEE TAw@ A
e arefas wo & wgfas &7 & gar
oft Y v
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smAar Fak WA ae s
gré o= % 3fg gf &1 gv w-afa Al
FY faerr 7 uF gré oger ol § o I
s & Afegiea W frea W g &
Y 9T AJYZTT AAOFAPTE § ITHY AWAT
& sty Y SaTeT § 1 A AN ¥ |||
X N F 93 X FagEs W IwTT
72X At Aw N} few Ag A wrAe frafa
927 &Y A%AT § 98 w9 AN A a9 &

TE 9 ANGT TS FETAT A ;A
T & 1 v Y QT gIIA FT AW FHV
ara fagw § 1 afs g9 @ www A e
A ATG AT 9N it T AW &
AT § | R & Ay N QI |
Yo wrE-ed ¥ RY U7 § 98 Faw 0w
#&Yw ¥ @rg § @ 98 wew gm A8
g | wrgaT xfim A arg v wE
1 9q A foma W @ A agw W
& Ay &, Afew ot 93 R wofifme
o At Afegien & s #vE s
g gar | wv dfaefedea & nfaa
¥ qre1 aga s faw swwm, Afee
NIt Y St qegr aaers o § @
&7 vror gEAt S @Y & | ¥ o emew
Tfaeex & fraa s=f feqie & ofrd &, e
I AT 1967 AT 1971 & fHrd 71 ¥
& oY STy FIT SfE G W e
I forr & 9§ oor oY 8 v awar
A g Ak &1 IEA T W
o1 a0 | A gad e A
ATF 2T ¥ ¢ w0 w4t fAw qET &
¥ wgar argar § &5 91 o oy
¥ oy aw 7% §fr 9E & S w1 A
AT S ad Y ey, §F Av O N
%, a% % qg v B 1 qreT AT §

ar g AT A ® qr BE
93 & Ay ¢ e v wET
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atEr #oatg oA ¥ O feafr X X
FFAT WP 5 ¥ AW 9¢ Faw FHEY
q91 3% &, gaay g2fvw frod smww @
&1 y9T g7 AEY g7 | T 9% ATy €
wesfvar & ArAr gon & oo fagfa
fog &1 g 2T ¢ fr gl W
OF ¥ GW A 4 ANT A ATHT EHAY
39 g7 WFHTATE F TN w1 qve faar
T d R e Waw fawa arde
AT

{Saxri N N 11w sry i the Char]

st aefag Araam @i (TEYT)

awrafa wgRa, & o fas o1 agr T O%-
7 § B 38R agw A AT $
wega 4o a1 & dray wwwan § e 39
ey &7 em A ad oy | g g o
A4y A AT ] IHRAYEF AT
aifgr | FrAdty wET wET A st
faf 2 o°¢ & saF @HYE IGT FE
avgar § foa qar 9w 7% fF smurEEe
& qR ¥ gu ¥ ey Afasss §

1968 ¥ ST AW TRATYNT ORATAA
7 vhomeT g i gy wear 47 30,11,642,
1969 ¥ ag fErT 34,23,885 a% 9§
W, 1970 ¥ a8 f6TT 40,68,554 &
AT 1971 ¥ gz fHT 50,99,919 g war |
mifr a8 fere 99 gvde ¥ AW 253
griz % e fear ) Afey faed |
¥ AT AT CrArgiE e ¥ et
FTATAT TR ¥ AT AR #) gremwe
faar wn, T WY ST AT X | 1968
¥30,11,642 & ¥ Fa=r 4,24,227 srrafaa
&1 AT fEar way, 1969 ¥ 34,23,885
¥ ¥ 4,32,182 srafady &1 oy e
Tar 1 1970 ¥ 40,68,554 avafadt ¥ ¥
¥ 4,47,195 nfaay w1 wra foar qa1
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T 1971 & 50,99,919 ¥ & 506,973
svgfa &Y grermhe frar tar &0 37
=g g & fErd &, ot w4 w@ew A
et fopar & f% 50 9v&e 0| =N @
& W grEmgde oFFae { S9AT ATH
vfaez & AdY ®vaTA | o7 gW 39 qeAr
NH AR AT T F9 A ¥ AwA
a4 5w qaw ¥ wrfufr e

&9 A9a &Y frod 97w & wifEw
Y| dug froid & faar @ f gy aet
darew Y qeAy g7 AT qgAT AT G 8,
T gL AW qZA A TE R | AEGE
wfaeft cifar s gav aww frew ¥
BAH smaTT FH & Qg fog afy i
qgAT 9 Y & 39 afr 7 gw A A
T T F7 9O @ @, CFEEAE 1T
St ZATR qgt § 9EW gW AT QA MY
1 & A "mIrar @ ¢, K AT AT
YATAME g4 AT TR | UF AREAT
A1 ot § T agraT & Al weAT A avE
WIS AT TE R | MRV A weged
W AR AT FHIEA &I
AdIaT g @ @ § dSfw gw AT gAY
2 T asgemee dar @ram & wear ¢
f& s Sy @@ ar st qE &
T AT wT Ay &Y Aep 7 gwEr #W
=ETT HeAr Aifed 417 aveR FY e
&Y AT |

a1y gy feafy il g1t a1 @) @
A 50 Teefiar 7Y @ ga 3o Afaw
faga &7t sreearT #T fgw ) @ gAT
i aw W § gEer o frdge § 9an
T I IR AN ST ST
P wgt o srroreTaie w5 AT g, T
ag 93 faiy R w1 &Y ar faar g fodr
WY 7§, gEW AW BT g L L
fFe ag & g o feafe # @ew 3 0
& srad o gw ferd s T e
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g9l ¥ “wewdw’ ¥ By )
IOz YAUICATANE ¥ AL Tev v & fn
78 fRrT 67 198z A% g T g, SER-
dquz wAoTEAERT w1 T 09 9l
qF 94T g9 & A7 92 qvde wWifaad
# ferr qfq g ¥ sEr @ X
ozt waEa ST ET OTAET 164
T @ T ¥ A w1970 ¥
fmrd &1

§ AT AT FT T AIY A D gAA
AT AR § 1 9gF AT g F o1y s oF
1 frerez 3 1 o w7 ofr S gvga
ofr 71 fewifanz 777 &1 dfF s
arF Az v w9 A7 v & wwfao
AT AT AW ) Fraafed A7
B wga # AqWa a7 § B S s
A1 AT frord 1T 19w & SRET o
&% 7 oFTE | WV T ATHW Ay
Framadfer agy gar€ @ Chaadew wiw
A2 F1 OF g ART | 98t 9 TFavEr
Z1 78 & qet 97 §¥ AVE w1 1L AW
T ETT ALY FRAT AT 1 AT AT FE ARG
& fF da =t atar i STAw @R F
AN qF FATE HT& qgf 77 IF%)
Framifes awr T 417 IAH AT gha-
a13 g @ifF 98f 97 S1F | ATTHT TF+19-
Hz FT FTH g1 9% A7 F=TAq AW FH &
T &AL % AfqF aqT I T |

T A A ATIH! UF qIF q1 ¥
ofrgrsr ¥ FH 7T AT AW gAA ATH
F7ET TRATHAT F A FT AT I@AT
g | aae & Aumw feurddea & =-
FefY forasy argeft 2, vt A ¥ &
3 & Ay wERa § w5 W g fw
7z a7 garH 2y fF gresrrie w feaer
Earer o frar mar &, fradt sew §
R fRaer 2a™ TIFT Hige ®T et
& | faaw RIT &) gawT] fHaT 9T ST
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2, SvF qaud fFET S | UEemEdE
F W B guer A7 fearddee #Y
29T 97 7 Srear Afgy, afew A
¥ oI CUATIRE & NN T T2
arfed

16 hrs

T F gL OF AFTiF w1 TR0 A7
W FA #r faeRrd g AR e
97 § | ur srfeang wify grar @S
AGH FT 39 GNAT F1 g9 fEur owr
arfgr | afEw R /v A g@ T
&1 AEsflvar & g fan ot wg AW
R oHR D W[ A wgwr @ I
%, ot 7g fafeaa aafay f& aaw @
¥9 ¥ g A gFAT g, 9ALT wgear
g AT AFAT § 1 a9 AW AT AN FIET
FHIATZST H1 aF IgAT 937 AV AW Y
T WIS gHAT QST g1 S |

# g0 wEITE FT AN4T FIAT )

It apEtATOER qi¥n  (AREN])
aumfa wgrew, afe & & 0l T Q-
FMA W 7w & gay i #rE geas
agh s AT §, &Y TR 9 S
e A fguw aft @0 wifgw 1 &<
qa-gdfy AT § 97 g HEdr €
TUH F+F § A FH Q) onnd, ¥
am & JrY fa7 weet wet @ @ {0
g7 uF guadiy aemr ¥ 3N @R
AT & AR 97 FTE G T AT
&, dfew frew gtedt & qay gaar § fs
g< gaadfr gromr & ag dwrd A der
az el 31 Wl dl Ay N
qU@T IAAT WAKT ©T GV HT E
fr ag 3 & fom nw ofwae & oy
femrd & 7€ & 1 oo &7 g WY
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AT ], A% THET HI qANE IR
afT ATHTC 7 GHEAT F) TTAT AT &,
IAFT EH ALY FAT AT , AV AG wY
7T g @ o7 ¥ € awrd e
T Y g7 & ¥ gEw ¥ I9H A
FHex §, 98 Iq¥ NS gz vEr &1

@ HIT F et A AH FO AGY
Fga avgar §, afew wqd owadtr deer
¥ wentafy geamea & oF wedt H1 9G4
waAT FreAr §

“Serious and growing unemployment
among the non-techmical education 15 a
chronic problem In recent years, 1t has
been deteriorating <ven faster than usual
This indicated even if 1nadequately by
the sha:p rise o the number of educated
on the live register of the employment
exchanges The total increased {rom 1 4
million in June 1969 to 2 1 ymillion
June 1971 ™

T g1 &y w39 atwEr ¥ g%
fag & F 7% qaq-adfy FoEml & 7
T TTHTT T GHHET FV g9 F § TUEW
W1 I 71 L wA & g yndor
R/ & fav o B ww & oArw &
FTRTT & GHATT FUT TIF #7477 9,
#few wq ag gvfy &F o ¥ @
N e § W Ik fag fm g™
s fraromar g, o Yur e ¥
THFR A GuEAr & YATT &Y ACE
e e Adr 2 W@ & = oae
THTT XY qEHfee /Y ¥ Gyme 27
& fag w3eY Twar @ T 8, Afer 1
g8 S dn ¥ ws T frar mar &4

T g q3-fad wy st 2afir-
Fa LW w1 W & g wrfaer W
qar A% Wt &, @Y Rw ¥ wyonar 1T
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sah Y frafa dar gt 1 ga sgA @
s 2w & Aoz ¥ fau sggw aramE
e feafer dar 7 oy | afx 3w & afe
iy ¥ giy-gam v g=x BR-G1F gEm
=qvfaa fed 9, a1 grft #1 e e
a W A wEEr FEAv ) afy gwrer
TIATE T6 AW 97 a4, A1 gT TO
A &Y gET § | HOFE AT TR AFT
HT FAATSAT 1 TgEAT ALY AT

v dwa ¥ iy o war @
Y AT FT ATIH A ATART TG,
¥ gF gL F AT WA AL FWE )
TIEIT £ WG T T A1F FFT AT
2, ufew 9o fau graegs  afcfeufqar
930 AE FY AT § 1 AMT AA-ATAS F
FYFTT F1 @Y W7, AT q9ar ww@r ¢ T
forget o o &1 w1 w AT Ao
a7, 48 FTH 7 AL AE ¥ ) J]; FY oAG-
fas adeqaear ot atafasr difr &
THT EIA F FTOT JOUEA 9T W1 &
fsm® FrTor §FTT & Away g7 W E

zufag gaw ae wiv 71 g f% afquw
R qEted ®Y& Ao, T, 9
& gfgwre o difes afus9r e
ard | afg f=h safes #1 P S arew
wd fawray @, A1 Swst 3 A fear
A7 | ¥ET HY 9T g qE AWAT FA @
AT & | GYFIT & Qg qrEt, W 7
ATWATTAY ¥ Ig qUET 77 TAET E) Al
oW gw oA srd-smmewm A
AT & qaw ¥ fada) w1 sravgwow
FW, @ T A7 AT 7 awer
B aE gRiY | garr s et av
smarfes 7§y

fafre ot wrferfiae el & gt T
fmweds i md &1 qurw, TR T
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F Iy w0 aresdt ww oah 2
o7 gAwT w1 Ay fear o &, AHR
¥ fo gw afew wtare ar WK AE
T ATAT E | T WA A gy v @ B
e AR FT ST gx & fAv I fra
g | AT 59 AT F1 oEwT wHT
Frar arfer 1w g v ¥ fE
AIFTT 9 GEAd F1 6T EIET FIEA
et gy ® FAfE Fw a1 IFN AR
FTATY F oy ww ¥ qAGT T HARX
THEAT FEAT & |

s 7w femie nat (Fmr)  awafa
AERY, TATT & ¥ SR gefAaT &Y &
w17 Ty, wfegee, Agne, TRE-AYUE
71 ar aF &7 9iE aiE ¥ gy e
ATYTIO ATEH) €1, ¥ T AT AT
frarA & Afea 31 avFa foaw ot
ar2 a1 S {7, e e fag gg
7T g7 & fF WS swaAT T, vasar
AT AT |

a3 @Fer agg aWIT g, e 9
AT T AGT &1 AT 21 X T FAE AW
STTR ATAA (@A ATEAT § | ATIIX 9N
A1 AT FAF) ST 4T F15 FAY FHE,
#faa gaaT 5@ GRLaT § ganE  fqo
g wTOY ¥ g wifew 1 3
FTT7 FHI A T o g8 & T mw o
FHAIFeAT H1 55 QA HT IW T JHEYT
e aT frerme &7 faar am, arfe a7
ar #1 Aeme & g3av few w9
ST, A7 AT G, A FE s
arETel ¥ 78 faw A st faav g &
arn #3ar § i awim aege s g
dza qF AW WY AT BF #) sqaedr
w77 & form gve o oW SE 1 A gEd
At ag & & wwr ghafedio &, e
Frarfaar s genfaafor sl &
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ot gaw wwt (Soo)  gwnfa
qgEw, WA A AV & gt aw
g T, fawr dag QAW A S &
aq ) ET A A S A

waTafa aged : W a9 @ E |
C e T FIE Y AT 8, WA S5
YT ATGOT FTT & |

it s fentt ot : & o wX @
a f& @ ey ¥ AR
gfrafedisr @ T g0 deard @, SwR
gL ey Ay ot qeafery fawar @ &
ET T g avg W famr {7 #7 syoAAv
afirrs awan 8 ¥ sfa o dF aadr
ifg 1 drmar § st ) & gee
ugdwe & et wfgn o wEwE
W% gW DT qgY @ e av feT fraw
& W 7 g wfaae ST AT | g
g @ 93 fr it sufes few ar #1
TATEA HAT ATgaT , 9eF fag Sww
e, va UdRge T g A ug
ara g0 Wt @ AR Yfewrer oY § wife
FArET  agt Iurhfew aoerT Y §
ok araa Q& AWegwea sy & wfeard
T R, 9< w & fegr § gg w3 AT
g AR e ¢ Wk g AT g #)
T ¥ aremr arfge 1 & Ay S
i frgde ogdha Y ara faew aqt
Ygrgmoar W AN ogdem
#1, gT i gelt A sy gy Y
HqdqT oy AifecdE ugEee # a Far
21 e ook ot & oo fegmm &
oF g W gemw Ay o af @
wifady 1w siw #1 @raar Sifge &)
TWiaT § @1 HT dew Ny F AT 9%
9 TR B g YE wo wifgn )

Hah g & ur AR fadaw v
srgeT § 1 ot & Fqward W gTond
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¥ frg, o wlay A sty aTo qEdl A
AYH WOT L AT WY § 9u fag Srewre
72 § 5 gfe gur i & sedwr A AT A
& oy frar o 1 dw Afar w1
wigt At wraw gf § Swwr FTaw fRan
w1 | gl AW gE § IEHT HETH HAY
TR I AW FT AT
Q% R q3 : Fgl & s

s} T7e femte oat - oufter &) ol
TG Y gL AR agA A ¥ | QT @
ferdz @7 vgr a1 fir 7@ frart s
AT a7 AvFR F) 37 R A1 oyl
g av g5 Saw F @7 97 w9
TrfRm |

UF wez &1 FgAr =igar (. dfwa
T FREERH TTH F1 A fader geedw
S & g A e s e
3% afee & afaT 77 grag gueh 1 o7
qg1 forar aa&T T8 § 9N FT qglr 6
qTT ATAT § AT qrEr A faeraedy gnft
e ¥ TEA &Y ATT TN OF FT AT
AW 5T wew Faw fear o, @@ owgA
sETE § ) T wed & Wy & yeE
FT gRYF FAT § AR AET H §3 30
wadl wERT & ygAr Fear Agar § fw
TS FTHIE a1 7, Y IO AT A
GAT-YAA AT qGT qHA g AT

st gRo Tw Muw XN (Frarm-
a17) : IUBAN FEIEA, AACFHTANE &
TR ¥ 9gT 99T 95 gAY U qrfee
gard off i g dfadlt & oF g &
wqrer ®) IQeT Agy fawar wifgy o a%
fr ge dfaelt & ww-uw e #Y g
7 forer W | WU A AT GF qo¥ o0 §
AT ug vt w1 Wwgmw W g ged
amya W g dar rgr g feuw
Sfae & It & e i W &, s w®



225 Unemployment

oM ¢, ad fuferw 4fr g, s E
97T ¥ Q¥o UEvo To WIE, T & qe &
-5 sRir 1 Awfat frm s § o
7 faw 7% afer 9% 990 ) fem) A
ot Avfeat faer v &1 madwe §
geAt w1gar § fF O @ o Aw e
qgw Fg) wafs wHW w7 ATy e,
aq 8, I9F A% AT 7AYo
A arady ? oo awy § Frad Awfat
fafit ¢ ag s 3w g &0 § wgt
Arwfeat 7dr &7 AT /gy &1 o wat
Y 1§ AT 7 faady § s oY swT
19 & g% Ire-ary, qle-qfe Awfat
oF-uF w7 wfaw v d o g€ A
fade & f gm0 Sf9 geare & W
mE FAE THF fAN gFLT A q07 | o«
% Ty afY #I A4 A% g€ A9 A
AT AG AT AT AT @ AT
ag

7 *E1 91 @7 g f w#@A &1 qEArT
&< faqr o 1 & ag wgar aWgar g
F gwifes @ 9/w v fas 12 8 20
gfaqg AW T FW F | FAK §E R
$0 sfama =RT AHA 97 FTH FI & |
9 T g€ g5 I Aw® qg g AT
fs ooftw qv ot F@w &, G &, SRS
qewe 80 § 50 wfrma < femr 9w
arfY 50 sfrma ¥ Sqrar S 9% FI
F79 T A g1 | fieT A gT e
7 ow efry 2T gE A fom QR
AR FY oA g gar frar ww o 9y
IRy ag g W g iR W
e A WY A T FT IT AW &L
geedtor & ey foay AT | o A% FEEG
FagR s At @ @90 § 99 9% %
ur Bfeft § qF sl ®Y Awd f,
AT Ny AT AThRY

warefy wea ¢ & A AT @ o
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¢, g om arfEax ¥ 9w fafres s
A, IT T FrE FAA TOAT W AT q&
qaA g |

oW T grate wwwa § 9w we
(=it wreitfary wmf) : wwefr wEeEw,
A fast oY & Wt ag Aweq A W
7| 47 I 97 FTE q97 g AW A A
wEH & WIEdl § zaw wny faar ) g2w
3% aTareY 5 o ors8-ared gET
few & 1 rar f Agw #1 Wl gAR wTS
&, UTEIT TARI AT FTH A¥F § AT
TEIF TFITF FZH I A faw
Er d food fr g9 ST A oEew
&7 & | qg A S i e ardt
7 fyedr ad 9@ rEESA AET A 999
ifadeat & 5 @19 71 7gr fF gw 39
Y T @ew A, qwvT F7 fazmed
17 30% fafas ga s 97w I §
qRA aF wHT g T I
=Tt Y g gE ¥ w19 & g9 qISATeT
1 399 FW & AN fear & AT w1 99
qaq g4 @1 & & 9T A & gra
FIr & w160 AW &K Avwfear £ and
fand i+ zg quedy 7 gw fAsw &% |
#feT Z@ AT agT AT € 1 FaEAr WY
FTH & AT ST AR a Aifwa A @
I & HFATC gW Ug NAST FT AFAE |
frest g & @At gt #49
3 &9 10 1 S &1 At & ag
afer oofy Sy & ag o ATOET W FYC
et gnit fr 3 FUT 80 AT Wi
¥R g A § arAm o Ay
saEqT g9 VAT qE

st g0 Tw Maw WA ;AW A
uF FIIC JTIAT AT FERAT L L 15 A
# 15 w0 araHY JqTar g |

st qver mfwex wwf : 7g SiF wg



227 Unemployment
| #ft arer Mfaex awi)

2| afww ot qerd # glaamg g § o
st dvfrme gfaard dar &Y wf gy
g ¥ gE i § T AWT B ogeAT
Syrer g1 T W R oy few o fafe
¥ faay fF gu A0 3 A Sawr A
FT qq forqmr fF T SRy 91 @
wIw ot & 1 9y ¥w i faeet g9-adia
FroET § gA &w ¥ g6 faufeat s
FATL FIL T TR0 g | foe g ot
9T, & AW qF §H AT IS 9L |
T 98l #1 IHREAT FA-HOR T
gt g wefv 1 {f damEn ¥ frme g
WG T ol F 9 qg T AR
|99 gN 9 W FI FH 93 qE,
9 gIg A ST gHTY SUWM 99 @ 4,
AN farfaear s g o< FFT0 7w
Tl 9FE § o qg o @Y 5 eAnRe
W\ Z@ gHET F7 ARAT & & Ao
FrANT A8 43 WY, IR Iy T
TR FIHY qqG NAS 1T @I ] |

w0 frfefaon oot av g g B
TR a7 @) §, &fEw oY aw g g
W aiwt T o A ¢, Fed e
wFgHAY ArAw & aa e feady dwrdy
a7 & 1 o afeg A o) 9 § 3%
grae fea & & oawr wwar §, AfE
WRY gt # wwing Gdr ey ar
O R

o} TaTw fag (Diftare) : few
A a8 Aiwe g Avfgd 1

= are Mfarg wat : gart fo o
£o lo 7 ¥W Haw ¥ YW W maar
q1, 9G¥ g AR gur fF e ¥ 50
ey F1 g W N Iqwar §
423 WEEHF YT N FH T w7
AFT F &1 I 79T AW g
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oy wTar gar °r fe wEr areet
A0 fad @ saw oIz ¥ O g
o Wi | g FETT 7 qREE W
B F, N gEeT § IAw ARG W
T @ 971 94 IA¥ qeT T Al
IR Famar F gw 93 ©@ &, e
frw w1 frar  fr 91E o=t Al foe
A AT W AEH |

o o wor awf (QEHT) ¢ T T
& e ¥ owT W@ E

ot wrer ifaey wwt : gX ot S @
faserr &, faas smamy &1

it A fEA (Tost-aeT) ¢ IE
o O o7 & Foed aro sy e
& a@r FTAT &

it wrw wifawy wwf : ag WA B, T
AT A ATTHRS A4 HT AR
T it o 8, foredr arad sy e
T T

oft g W Wi 3 FUT 40 S
o dg &, Faad qrr e @ )

s wret fasy wwt : a0 FEnfer

ated @R E glasgE w ¢
gaR gy at aivE agr

oft g wwr wwt : & s feoet @
@ w7 vy §, A w7 & wtwd ad €

=t go gHe wweit : sk fgaw A
T et ar e §7

ot wiw sifese wat : AwTd A 2,
iR am R T g R @
qag & oY wxw gy §, % Wit & aaR
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a1 g fag gaer oft eRemar
& seaera § w9 frgew A o afw
arw g 9% fr ¥ ¥ feady 0§,
AR T o *fcfew §, saR e
FT WH | IR F@ TIEETS & 8,
¥ IR 92 gw 3g e A wfw
#T 78 & 5 2w ¥ fraet 3wy § &
IaY forr ST § @en #% 1 Afww
o &1 & ag ff wgr agar § e awfa
R arg wfefesy aff Y, @ ot soF
AR g A ¥ R gy qer e § wE
AT, EH AMGTL €F AT A7 FIAT F77A
ar @ & fr sarer § sarar sT-wed dar
g arfe Afa ) aee 93 a% o©
At FY Ao forer = )

awwfe wgag : gy aaersy fr
Fiferdl #r o § ?

it arw e awf : afuw § afus
AY IUW AR 7 SR &7 J@H F¥
Fife FY a1 @ &1 EvAlwa qOAET
#t IFfrme A-grS wew w0 W wifa
M HEE A dqacad @
A% AT @ FE W oS aF |
Aqaarese 41 F o § egfs &
AT Y § | AT FIE ATHAT ATAT IR
FHHT WgaT § @7 AnAerees $8 |
T dar faw w@r g

W i welw () ¢ e
WHETEYE SR A A R RE
it § 39 A famar 41w faegw
T A1 &, Ay oF WY oxenfige €, fadt
+f gy mmrqsqws‘r e d%
& frerr &1

st wre itfaey amf ¢ GO FT AW
ﬁiﬁm’rﬁrmﬁ'&tﬁtﬁr g
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ot yerot wew : g fadw A
afgd, g ey =l

st sitpow svE™  (WETAE) ¥
frnfey atmr &, s fagw aga
ger 2

st arvqew afgrare (Svwg) o
farnfeet € oy wx@Ra o Wi § )

ot arer mifaeg awf : ag == @1g W
grgde fafaeee arga « Sifew & wmgd,
1 TAT SHRT TUTATT G A% |

s e SIWATY ¢ IAFT TSI
far, ag srqwy o FrRady &

st wrw M waf: & g4y ol
§ 99 AT FAT TE FAT § | gH o oY
Aty grar ¢ 5wt org awar afew
2, gu fom off sy 2, IAH ARAR
zq a3 ¥ fory wad & & O deerd
FeTE WA, 5§ 9% § s fwar 9,
forer® mwean 1 g e 7%

St wEATE qeataw w8 (W)
FuT Wt HEIET aQTaN 6 &t S T
ge #G 8, wro wme & kel ?
Fq7 SHEY 1§ sraer § 7

sit wrer Mfwg wwt ;. wwfer &
syaeaT W AT TE§ |

Wi qEAT  gEitew W T
FeRAe & ¥ §r fowr 9@ ® AR
gramanl s AT WE,
wfwT gAd Ty oY AT ST WY § 1

it v Mifas awt : gaTd ACE § g%
Fifire &1 a7 @ Y fedwrd gr o wm,
gawy Qe fear arg Ay deter WY
ad I oY, 9w wwqw & AR F a7
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[=f arer wifger qai)

g ¢ f saw fa@ wr@d @ dquEd
an, qf faw v g avg @ wglret
qaer surar wfew g, gt agt fifaw A
7 & e Y TIEIRE U
F1a9 &7 91 T &, fowq afuw & sfuw
M FY w17 faer A% ) oEreT TAv @
fr g7 IS & 99T gOX AT &T
A 5 7Han

st gro Ao faard (v av)
sty efefrzan aar 7 &, avq gaansy {6
fe feq w2ew | frgan e faer )

=it aver mifaeg awt @ 3w fao Sfas
Y 91 vEY § 1 werEe) FHET sl g
7 & aifF ag T@ wrHer F1 fedw & W
I 3% gara ot fxr & fo o e
faarr FT i & ST oeR q A% I
st s Frafam ST o @y

sl FHAVE JETER W @ ATHR
ot g BT IGET FT WA AEN @I @Y
g, gwETh T A WY I A A
gy v §

ot g Mfaw ani: A Fgr g
TR SqEwaT Ay W @Y § | ST AT a9
FAE, IEwT fawry o | w@VHIT W
T A wifow v L E

o weaTw geRtew w8 AgT &
g HIE GHT AT WO ¥ OF FT
Y & AT T ATTWTAT § | AL S 1HT
AT qAT WE q7 SAY A femr wmaT,
yiat & wRwT v anev &

ot wiw Mfasy awt . 3@ gHT &
qweaT AaTd % fay o wrelr e
®Y o1 @ ¢, TS W DA ¥ 20 AR
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¥ sftrr /R #1 Qo faer g%l L T
g T ¥ Y G g Y o &
fir w1 ST #Y Fw fawr e g
wifir & 6 & g g AT ®1 ww e
&7 | nfy wfgw A= @waw @R
7 i FY ar € fr 50 gonme A
®t o fawr gdar 1 o R@H fw
Tz @ foam & @Rt fifaw
g &1 Tood g o s R g
IR 57 @ § oY @y gmr f 50 AT
wF &Y ey safar ar T fE R
faxr & ox g anafaar &7 Y0 &
org g oy AT AX aod e v fE
TIoq AvHrl 1 fezga € vk ¢ f gt
I § a2 F9 7 FW uE gEEH
& nF yTAHT ®1 JET T & WY
(sawew)

ft wdaCy geatew @ @ W T
foro strae #1€ o gwed &Y @ awgy
o% 97 {ug g FT AHY § ar
afr? - (vowww)

st e Mfr Wt qgF s
aqaTsy 5 oy AT 9% a9 faverE
w3 av 7y 7 g7 A defw g
& ABT T FA 7 gunT Ty Ay dAy
ATHIT ST ORI & FIT A &1
g g w1 fdw dfy mife
st IO &, AT AT H ww Y wH
s ARdt w1 Qe feay adr g -
(qawm):

To wytTOa at¥T AT 6 HEA
7 awrft feaw wfe w2 oy ?

sft awr mifeww Wi . 39 aw@ €
fedex gmrow ¥ war wfew § 0
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oY e AN g §R AN wd F wwA
qg FEAT T AT qw § AfFw IEEy
FAT ATAA AL R 1 A & A ag A
o frag awen agy ah oS
i fal FTEr waer & gwwd &R
fog aver @7 e wv @ E Wy A
E &1 fag g7 ow w4 & 3 A
FAT g 6 Sy QA 7w
24,398 FAT *Y sygeuy o Ffew gAH!
dEATHT 24,882 FOE KT HIwqT H TE
foad fr am Ao N w9 FF
WO FTE oo a% ) sANET A
o wifre g7 A FY AT WY E ) 25
T ¥ gy gwam ¥ fag o7 A
v fr fom ww7 & qF fak & EY
AT w7 f Sy @Iy @ oA
T THT F Hr T AN R
TR ¥ F7 g7eT fFar oy vgr )
(m) .

Wgrwy wf : 9@ v are
TEMTC 7, oTY IAR! FHTIY waAT 0 Ar
av agy ? - (vwaww) -

qamfa afTT : T A7 qwe A
aet & IzwT FAWA w1 T, #5 agf
¥ WY W T T AT 0w o
FW X A ) gH TO T FT aFA
2w e A F O ot F@ grm
U AT FAT X, IUHT AT A ALY
¥ 3T gurr ameelt g FTR A A
Y 1 T3 )

ot I Mo wwf ;- wey gT
o ¥ nexe 5@ & @ w6 9
T¥ar § —ag wxravfaw § 8

ety v o o few w1
At g Y g @i

ot wrw vitfuey ot At eAR fam
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AT gueq 6y o 7 & wnfar wATE
W g9 97 @gT WX TET& SN
frder fa & &=l warvaat F7 &Y e
F7ETA A 5 a1F Aoy g 0d QT ar
AN A A F1 AW @ qv F oafuw
& afis ST &Y oo ffr | g SFT
& ATE ¥ wge fear o vgr & fy AW
#1 IFTA A g7 o Al qg A
ST, ST GATC T AT4T T & H-
a7 &1 @ w2

gt ov waraadt 0 & fow fan
T Al IF AT agd & W S
aAsY &9 § 1 ¥ FEr fqwfaq 2 g o

ZW et 39 FA7 a5 ad afw ¥ Afe
TE BT A TET 1 (Sqawm™)

=t geasiie qea (&+Y7)
7 W st a2 7

L i

Maafasr i @ AAFaH
g#t gar T #0fE g7 ¥ G947 AET Qv
2 wafan ga S & arv ¥ ¥w W9
%Y |- (WAYW)

ey frafy & & wdy faar AT A
qrar & fx avEr o Kt F7
78t § 5 39 queaT 1 0§ Jelr w6
% wafa? ¥ AU I AHET AT AR
R

ot wow at® (MgT) ¢ e e
AT N FYEHIT T 50 F97T w47 FT gTeqv
@t THrd mr gy Ee & oA 9w
fastfaar & & sraar =g ¢ f& owRw
geErt & 118 Fratd ard & oY g a9
1 gy waw g fF 3w oA & SR
gfeargyord gar & av A ? ¥ g
gz ¥ f& 50 1T woqr ot fewr wam
FEHT AWH FTA F AAA TFAN VR
¥\ g7 AT T AT FTAT AAG ANE K
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ik &)

o frar o7 @y & 1 A Wy R X T
ar¢ sy far @ fr 99 wyu &
¥ &< fear o oK oo 9w WU @
gewreame Y 1€ fedd W § ? ok
gt O s Py g ?

ot avw ntfaee wat ;50 F9 war
foast =wfr sy agt o7 & o R
X T wHTA A frdw o o @
e BB art & Qe S A
wifz S Fow A AP w1 e F v
7T AT A gt q% gArdy S
2 75 9w IRy X @S fear o vEv 0
fo off g faare s R e
4 &7 o arveT AgwT frw AR ¥ @)
aEATE

it gewl v G (RgTga) ¢ & ST
w1gar § & awrd wew w9 ¥ fao @t
qfie, MTEdE AR @ frw @v @ § e
T wgaEY GV & IET qFYTH FIH @
far s Fr Fc g & ?

awafa wgtay : g T agt 97§
Y grav |

ot Wo qrro farardt : & AT =vEEAT
¢ fr faay evw o o fry § A%
¥ & femr T fgan war ot whaer
¥ fpgar QoM A € swpaear & 7 war
WERT I qAT & A1 gW G0N 6 waf aw
T FT awdr

off arw M wwt : R S A
oty frar &, ot aw stwe A ww
A frer g} Sfew star W wgt
aT qamar i g A & gwnig e
fra &l ® A faw gl SawY

MARCH 24, 1972

Problem (Res.) 236

ey %1 vf § < Ay AN AoF qIRA
m...(w)...

&t ®o gAc frardt : 7z & fiw 7w
Tt a7 LTt T

=t wfirer were (afear) - 0wy
Tqar g1 fefeerr & a@ 12 org wqo &
feara ¥ faar sy ar B Ao F fAoa
TEN W ITET  UPAIT ATTTAERE 0T
o FX ¥ saeyr § R ATy 80 qvde
FTUGHIT FACETET 9T WX fwar
ardy Y & s wvgen ¢ oo siwta
firrr oEFdT WY F FW 9T v
m?

ga<t arq ag & f7 ow fa& & d=w
TAAAET FT R NUIA ST AR § %
aifgea e &1 efrw o o @ Wk
I Fata WY GTF a9 w1 SqEedr § |
Mg g g’ akos
T X il wrAd s w/ g
dr agl 9T R S AT A F@ A
forar ol ?

=t aw Mfaw et : g8 1 s
Fgr @ @ frafed ¥ wow wER W
fade faw & fF el aowTe ¥ A
FTU #AT FW N 4 AR ag FIH wOAT
@ i Namatsg afir ¢ s
wer T A feay fafen o s
ey Sf ag s T § fis oF gae
et g fax & ¥ fag s fawer
A 2 & et

g & T R R A A wgT
Tu% I sAR faar wrwr ) gw A
X wEY 9 Fedew § anfe afew ¥
afaw A ¥y wor fag @ 3
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it qovey wat © #r anmg AT T
¥ afiwre A waw A sfewrd ¥
afrafore w8 ?

iy v : g gaver oyt dar
a@-m l"'(m)""

QW WAt AT ¢ AT qATEX T
gt ar ar wfgm

oft FHAT gENrey w@ ¢ guTEAN
wEy, qraw gy & weft agiaw ¥ qeAr
qrgr g e s o oy fafew @ fe
ZaeR ¥ qOm i wgt AwdraT vw FAE
R & v w7 §, o7 3 ¥ feag
o ofefenfa & fF fasil & Fvadiom &
FAg ¥ ¥ a7 3 faw I Y o @ &)
#Y7 arEgy waw dgar RS A fned
¥ ag Uit fedt & ae § W wiasyg
AMAT AT § qF WY FF LT AT
T gEIfAn goeed & A v A
TR QX 1 @ ¢ AT gEAd F forwre
BT R E 1 mer A WO FH
R &t faare § ar @i ?

ot arer Mg wwt : 5 s AT
e & orwn § e gw A AW AW
T @ § FdmT A 3o F A SR
AT ®Y dafuq garra &1 ¥ &
oy 9 v a¢ dx fipar o &%

it fargfe frw (arigrdY) : SoTsas
wEvey Aoy oY wgd § fF A qrw erer
i § 1 wrere gy frgw Wl FEE
o foi¥d & o wer Fawar §, W W
WA, JAFYT qIF HAT S K7 577 THeTAT
arger § 1 Iud fay § : “Out of the total

number of job-seekers, i. ¢. 44°95 lakbs, as
many as 20-53 lakhs were educated persons,
L ¢, matriculates and above, while the
number of engineering and diploma holders
was about 65,000.”
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a1 & qwAr Srgar § f et of wgd § fr
398 T Ty A€y R, AfEw Tw W
N ¥ 9 A fF ATHIC Y AT, gO®
are ver Fgl war war ? osw frgw
/il w1 g fode e o avae &
T qZT g 9T gAY § 1 7 fohE a2
11 &73@d, 1972 #1 TA@A g0 AT
FFT 1 &) A )

g4 g ag fv ga faer At o

wET & 16 19 FT A sy H o
“But the two major programmes for
employment in the rural areas a-d for
the educated unemployed which were in-
troduced in the last budget could not be
given proper shape for some time; and
actual expenditure is likely to fall short
of the budget provision of Rs. 75 crores.
Once again our experience in the current
year highlights the fact that the momen-
tum of progress cannot be kept up
merely by provision of finance. Timely
preparation and selection of projects
and speedy implemcntation are equally
important.”

wqar faay ot AvErT ¥ @d wdf Gy
ag §ORT %1 597 & 1 e wal § s
qeE o ¥ 70 v &1 5 far £

gl aFma § g Wgar g
ZATTY GIFTT FgAT & 7 T O avew
sgfrae wifer & (& et Y & wgw
fF oF fFara & “RED CHINA TODAY,
The other Side of the River, by Edgar
Snow.”

IRF qgai e agvr A few g ¥
e Agt gACTARHE F q@TA K G
fpar & asfr g9 ®, ©F AGAT gen
qeA% & d@F F1 Agea g1 T 1 AT
¥ Ak ¥ o fomr & 1 ST EAR AW
& ot 3FTE 9T @Al §, UF gl Er
T #12 W@ &, 4z @ § N ag kY
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EHRT AT A, AT ALY X gweA( Y GR
AT BATRE E gy 1 w fF & wear
g fr aftam gy ford &, gw afqum
¥ fod 78 8 1 e a7 wdrEge oW
FY o AL AT, WA A Rew, qHT
g o o 7f &7 AwAr §7 gw
FrREEgNT AE wfgw & B sy
#1 A, afew v AT FERICE IH
o1 & fad & agt g v § 1wl
AEAT N TH AT FT qA TH | AN 3N
faa ¥ wgr @ & 0% T T # W@
] & fr #fave v & fafre s
T1fgd 1 AW F qvfAn AW g, FE
srgd, srew fafrees w1 a3 q@ @,
wrgt-orgt g & & g7 Wit IR w@
FFTV| WY AAET FALEA & X ® ;AT
I g mifrena & werd w7, g@EL qA
¥ werf w7, IAAT FATT g X AFA B,
AfET o TTHF ST g AT
£ 3% wa g fAT T aga ww
¥ 1 e agy I AT faeRr AE RA

Y it wgy § e Afar aaw &
dqem § f5 oF A ga SgddwE A
gl oF AMe st wwd sER W g,
#YE W QAT A A omar & A &Y
T FY FAT & I ATE W AT AR
ezafa #Y grag A QL DO F fam Ay
frrred | AfqA avew #T qEETO AW
w3 | St AT U T § I w1
szar A% § Fav gy | A I @
AT AT T qEAT % ¥ ALY g
ax a% gw fawxr 4 @ 7Y\ TW WA
¥ grv & Aoee ¥ wEr A g e
wrea ¥ arga @ifyg adr § afew oA
TN 3% ¥ ad) dar ¥ 1 wrf S
weay &, W€ famr wdy s g
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W AW 9T € 6 e daw
T T FET B, ATH! QAT GAT A &
it f g A = S &, S gw s
pfefer avg & wogr fawar &) A
faerm & 1 T gue Afed | afe s
o) AV AR & wweEr S gL Ad
fear &t g & gw adt Sf@w | ofwar
# o) &7 Sftg A &, s Iw AWy A
TN QI AL AT AT YIAT BT IIT ¥
&% far e & o qet gt @
7 Y | gAY W oasage Y8R
U Heft HF FATE |

danmmr Efe qur wer &Y zw
w14 F1 797 FYy zewr §, o &, Sfew
S Araw &, dar frm AT Y s R Ew
Argq vAA @ dfE sEEY s A A
A, AY FFr FA | A AT A9 K AT
& 3= w9 ¥ AR A

qIN G q &Y ard w8
amar wgar § fr oF gt At o
FHAR @ oy I T var ) e
ATga gowae § 1 sufad gawr e
el | AT TH A B AW g AL
U G SIRAT ATIRT AT SIAAY, AT
@ f& sgIrket ATE ® @ wmE,
FAAT ®7 ALY G | wqaw ¥y FgHH
fis 7T AT W AT AT | YT ST
®1 o & oy + ey off wrerd o
WY | EATAT AT I HTH FT WT | WA
A AT AfH N ey g rgn
gre ¥ 40 wver  sTEfEWY WY w9
ag #gl ¥ ag Trer AA P A A9 wwel
fomeefrer Wfad v &hy ® ww
Aifad | e w1 g Ay S gy 7@
2 |
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AT w77 2w g A K A
1 a9 & difrav fafrrer A @ sar
of fE ¥¥ e WM oqe’ e @
TR AT T 7 | 57 F g’ wex F1
AT 3 T HTHTT 47 FIX TS0 7 A
AT FT FATT & A T FT LAATATL
arT JY wew w1 afgy, o wewm wfer
39 AT $T A9 21 afew oW
WFATE BT G TG HVA § A 9T qA
#1150 fF amga amX A1 FaD
AFTH F g7 F F far o7 woE fam
s Y vt Afed ddt 7 e fo
AT weATa gav faar  arfae gw A AT
FT F AT §, AT FT AT W ATHA
i afiifr fafrer a2 @i gR ®
qFT AF 1 AT AN ey qAANT W B
ag 37 7T A F | UF qay qg HEAT FT
gfaga & 77 & 41 gadt oy ag anfed
q o IF AT 4 wfea @ oAg gw
TG & ATY 77 Tq T g & AT
AT EHHT A T AFAT § | TH AFAAA
Y T FI FT TG A7 & v Alfram
& Trgefeen fafres & & fr gw s
AN | GH ES W AWM #T AT
TAT 7Y F 1 AqTH F AT AHIT AY AAS-
ATAY AT &, TN WY | AT AWSER T
aframay ag & i @ 1 = g oo
garat 9g www it 7 SR
Ag® ¥ wgr fr fgrger ¥ e AAmETET
B} Az da ¥ wldy S 7 Fgw A
#1 99 qr7 g§ a1 IRA A g fw
g AT gATSIETE ATEN &, dor € AATS-
g & avger § 1 whdt s ¥ wegfaed @
w1 fe & qu & vavey qurwAE §, $7
wegfeet & =i frar gty am e
A wamar AT g ¢ (swaww)

wafrg & qowre & s fw @ife
fafrrer v g ¥ o fr @ A A
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‘AT’ SR gAY AT | AW W1 B A€ FEd
gz A gerwl Awrrar g vz A fefafers
FT a%F T FZ a9 qF T TENE
Ffwwr o atrreRt gwmer Evn B frr ave
FT AFTA B A &) 7Y v T FafEsat
a1 ¥ i 4T gAY w1 Ay fade A
TR AW KT T § FT AMET | qET 97 HY
g1 7ot W Ave 1 fu=di T Enh
famiy ag fama & fr et fafarer &
TR, &l urETH & FF ) ASAAT AT @Y
T & fR 28 Swit &7 W g 8 T
?lmwﬁTWﬁﬂT’fc"eﬂfﬂ‘od{h
ATSo HTo THo FTT"[&%’S{"?"F'T%W.
TS, AET, TET & wrfen owo#
AT faEY &, omw wrAd) 1 19 A
far v@r #1147 T A AT FHET P,
GNAFT T AT £, ATHIT F T &
AT ATT TATET FIA ISTHT FHFTIT KT
Fifwo 787 &1 T7 919 F1 =7 77 fazeman
ARG AT gEr A AwAT § 1 T
ATTR! FF FT WA & T T AGA AT
¥ fr o fo) AT S ARTY AT
FIA & (7 | a1 AT g7 7w &) 3H
feafar &1 g a7 2

MR (HAIRMAN  Thete are two
amendments, moved by Shr ¢ K. Chandrap-
pan He 1 not here 1 will put the amend-
ments to the vote of the House

The question 1s

That 1n the resolution,

for +effective™ substiiute

wradical economic and practical™ (1)
That m the resolution—

add at the end

“d to bring forward a scheme for
providing unemployment relief to ail
those who are at present involuntarily
unemployed ** (2)

The motion was negatived



243 Industrial Relanons &

AR WY ST qEAE 1 AT
g

st fagfa fast : s srvae yeaTaw
g v g9 wqar, T, wdm A Ay fAo
Fiftrr w30 fr gw WY FEA g AT
A & qror 7 & fAv A ¥

ot a1 Mifas awf . F wraAr qeeg
FT WA FT A7 FEAT § AW fow
I § TN FET F AVATT FT A AF
A7 g fr fomelt oo g1 7% @R 47
FRET &I | o fAr @ FIw gemw
7T vg 2 i Iedy & wed 3@ ATV gt
E gy & gugar g o oamea
qEEY T NEATT FT IR A 7 |

MR CHAIRMAN Is it the pleasurc
of the House that he may withdraw ?

SOMF HON MI MBERS  Yes

MR CHAIRMAN So, at the pleacure
of the House, 1t 1s withdrawn

SHRI BIBHUTI MISHRA
the Resolution

I withdiaw

The Resolution was, v lease, withdrawn

16°54 hrs

RESOLUTION Re* INDUSTRIAL
RELATIONS AND LABOUR
POLICY

SHRI INDRAJIT GUPTA (Alipore)
Mr Chairman, Sir, I beg to move the follow-
ing Resolution

“This Howse s of opimioss that in tle
tlerests o ¢ vorcoming industrial stignd-
tion, deveho pie g el reliince and expan-
ding sovial justi. fur the working cla s,
the Government of [ndia should 1mme-
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diately adopt a new industnal relations
ind labour policy ensuring rights of
ttade  union recogmition,  collective
bargaining  without third-party nter-
ference, removal of curbs on the right to
strthe and effective workers® control over
production at different levels

I hawve been motivated paitly to bring for-
ward this resolution  because of the slogan
which has suddenly become tashionable in
this country emanating from the highest
quarters namely that there should be a
maratorium on stihes and Jodd outs,  The
Rshtrapati came out with this appeal some
time ago in the name of self-rehance The
Prime Ministu has supported the Rashtia-
pati’s plea on onc 1 two occasions  and
this morning 1 find that speaking mn his
capacity as chairman of the Nauonal Pro-
ductivity  Council, somewhae 1 Delhy,
today, the Minister of Industrial Deselop-
ment, Shrt Moinul Hague Choudhury has
also appealed to the woking class and trade
unions to agiee to & mordtorium on strikes

SHRI S M BANLRIIF (Kanpur)
And pav income-tax

SHRI INDRANT GU'PTA I think
that this 1v a very appropriate momen{ when
this whole nsue of the labour relations
policy of this Government should be debated
and discussed 1in Parliament

The key importance, in the whole struc-
ture of mdustrial planning and economic
planning, of labour selations policy has been
totally oserlooked in this country [ think
the hon Minister should pay a httle atten-
tion to this matter But I would request him
that on the next occasion when Govern-
ment 1n therr official capacity would reply
to this resolutton, the hon Mimster m
charge, Shu Khadilker should be present
because I want to know exactly, when he
replies, what Government propose (o do No
assurances will satisfy me 1 want to know
whether Government aje going to adopt 4
new policy or nct

16 56 bre,

[Sunt R, I, Baassnant tn the Chav |
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Why is it that industrial relations policy
in this country in its vital importance, as fir
as the whole structure of economic and in-
dustrial planning goes, has always been
neglected ? Of course, 1 think the basic
reason is that in a framework of a caputalist
economy, there is still a tendency, whether
we like it or not, for the worker to he
regarded as a cog in the wheel of industry,
as a wage-slave whose only obligation is to
carry out his prescribed duties in return for
the wages that he is paid and nothing more
than that. Also, in our country, despite the
growth of capitalistic economy and so on,
we have inherited a lot of feudal idecology
also from the past. We find various sorts
of paterpalistic theories about the relation
between employer and employed, paternalistic
theories which are a trade mark of feudalism
and not of modern capitalism. Such theories
are also peddled about in this country even
today. For example, the legal concept of
the relation between a master and servant is
sought to be imported into industrial rela-
tions also many times. Then, sometimes,
there are some employers who try still to
convince employees that they are all members
of a famuly in which the employer is the
guardian or the father or the trustec of
children; and the employces are his children
and they should be obedient and respectful,
These are all inherited from our feudal past.

These are idcas which regarded the trade
unions as necessary cvil. Privately, of
course, the employers say that they are
a nuisance. What is to be done ? They can-
not outright say that there should not be
trade unions, but they are after all a nuisance,
according to them, and one should try to
regulate them always and contiol them by
appropriate laws. The trade union movement
Is not regarded as a conscious orgapisation
of the working classes which should be accep-
ted as an integral part of any modern indus-
trial society. It is not an object of chairty.
No modern economic socicty, whether il
is capitalist or socialist, can make any pro-
gress if it does not willingly and consciously
accepled the organised working classes as
an iutegral part of that system,

1 hra,

The attitude of the employers—1 am not
referring only to private scctor employers, 1
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Labour Policy (Res.) 246

am aho referring to  Government in its
capacity as an employer—has not been help-
ful. The Government has. 1 now, a dual
role.  Wlhen Govelnment appears on  the
stage as the overall adnmnstistor of the
country, as { <hall presently show, it tends
to be a httle mare objective in its attitude
to the wothing class, But when it appears on
the stage as an cuployer nself —in fact 1t
is the largest employer today in rthe country—
its uttitude 1s not only no better than that of
private sector employets, but, I regret to say,
often worse.

Today we are really facing a crisis in
this country in the sense that either we have
to develop along a particular path of self-
reliance and self-dependence and bicaking off
our dependence on foreign assistauce and so
on or continue 1n the old 1ut as before. At
such a moment, the posttive and even, |
would say, the dectsive impact which a
strong and united trade union momeat can
have on this development 15 either not being
understood o1 1s neglected or even  sought
to be disrupted and submagad, by the anti-
trade union attitude of the employers. That
1s why you will find that while on the one
hand, we are drafting plans for developing
an independent self-refiant economy —some
people even sav for bulding socialism—hand
1n hand with this, a most pnimutise, iff T may
use that word, structure of industrial relations
continues 1 this country, which has nothing
in common with any modern  industrial
society. This structure is based on 2 reac-
tionaty theory which is that workers are
basically, intrinsically itresponstbie; thercfore,
they must be kept under control. This is the
basic starting point on which the whole
structure of industrial refaticns n this country
has been based. He is not ticated & a part-
ner, but as some sort of an cnemy or
punance or an  irresponsible clement who
must always be suppressed, controlled, regu-
lated and so on,

The present industrial relations structure
of this country rests basically on two sta-
tutes ¢ the Industrial Disputs Act of 1947
and the Trade Union Act which we hawe
inherited from the British intact with very
small charges. I cannot go nto details for
want of tuve, but § say thus that this whole
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machinery consists first of all registration of
trade unions, registration without any right
or recognition. A union has to go
through a prescribed form of registration
which entails upon it certain obligations for
maintaining certain papers, accounts, records
etc. which have to be submitted every year
for verification, inspection, approval to the
government machinery. Such a union even
if it satisfies all these requirements is not
entitled to recognition,

We often talk about multiplicity of
trade unions which is a favourite theme of the
employers and the Government blaming the
workers for having too many unions, but the
Trade Union Act itself prescribes that any
seven workmen can get together and have a
union registered. I am asking members to
consider this-—we get into the old rut and
go on thinking in a particular groove for
years and years—and try to think afresh. Is
there anything sacrosanct in the Trade Union
Act except that its basic postulates were
inherited from the old Rritish Government
in India ? You permit any seven workmen
to register a trade union under the law.
Theoretically in a factory employing 700
workers, there can be 100 unions. You
cannot deny that right to have 100 unions
with 7 members each. Is this not an Act
which is an anachronism and is it not time
to think afresh whether some changes are
now required in the law ?

Then the Industrial Disputes Act with
its whole machinery of conciliation is there.

SHRI M. RAM GOPAL REDDY (Niza-
mabad) : What is his suggestion ?

SHRI INDRAJIT GUPTA : | am com-
ing to that. Don't be impatient. Compulsory
adjudication at the discretion of the Govern-
ment, whether there should be adjudication
or .not, ban on strikes in the so-called
essential services or public utility services,—
afl this mechanism exists, and yet, in this
25th year of our Independence, no law has
up to now beeri made which confers a
statutory . right of retognition on a trade
union in this country.  After 25 years, ail
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this mechanisim is there, but the - right of
trade union- recognition does not find a place
on the statute-book. We have had four five-
year Plans drafted and they are being imple-~
mented in the name of building socialism
and parallel with that you have got a state
of affairs in which the right of trade union
reccgnition has not been accepted in law up
to this day,

After 25 years, the right of collective
bargaining without third party interference
is not the general picture at all. 1t has been
outsted by third party interference at every
step. After 25 years, there is no machinery
by which the workers, the organised workers,
can exercise any sort of control or, let me
say, a share in the contro} of the actual pro-
duction process if not in the . private sector
at least in the public sector. We are talking
about socialism after 25 years. Although
that is not strictly my subject today, 1 can-
not help mentioning it, that after 25 years
there is no law in this country laying down
a nationa!l minimum living wage. It does not
exist,

So, | wish to maintain that it is this
structure of industrial relations which is what
actually lies today at the root of the problem
of multiplicity of unions, the so-called inter-
union rivalries. 1t is very easy to blame the
workers and blame all the political parties
and say that each party wants to have its
own affiliated trade union, ‘but what drives
the workers to this ? Where no trade union
recognition exists by law, wktere no collective
bargaining cxists under the law, where ' third
party interference comes in, ‘dt every stage,
it.is very easy for polmcal parties to attract
the workers to them in the name of: exer-

" cising their pofitical mﬂuence in favour of

the workers,

We have to &ry to make a baslc study of
this problem and find out what is actually at
the root of this- pmvocatmn for Strikes, and
so. on, the instability of collective agreements,
settlements which are entered into. I think
all mte*hgent employers _.even .in ‘the private

. sector today -understand . this thing; that

there is no use in’ entering.into. agreaments
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and settlements with a union which is not
capable of delivering the goods; whose politi-
cal complexion you may like and therefore
you make a settlement with them; becausc
you do not like the political compiexion of
another union that agreement has no value
because it becomes an agreement on papet
because that particular union is not able to
carry the workers with it. 1Is this a satis-
factory state of affairs ? Can you bring
abou! industrial peace in this way when the
workers feel that they have no stake what-
ever ? It is very important. They have no
stake; they do not feel that they have any
commitment in the [fate of that industry.
Even in the public scctor, this is a problem
we are facing here; every day it is being dis-
cussed from so many diffcrent aspects why
in these big public sector plants which have
been set up with so many crores of rupees
of public moncy, it is very seldom you come
across the workers feeling consciously that
they have got a direct stake in them and a
commitment to it. Is it only because of
political agitation ? This is an easy expla-
nation that 1s always given, that somcbody,
some agitator comes and incites or instigates
them. Are they a lot of puppets or what?
This is & contemptuous attitude towards the
worker today - that he is a sort of puppet
amenable 0 instigation and incitement by
any agitator who comes along. He would
not respond to such agitation if there was
not some real basis for it and if at all he
was able to feel that, “No; he has got a
commitment or some sort of stake in this
industry’s fortunes upon which his own
fortunes depend.” But this thing does not
exist today, Most employers will never
recognise the unions unless they are com-
pelled. There was the code of discipline:
there was the tripartite agreement of 1958
which remains & dead letter in so far as
recoguition was concerned. Certain norms
were laid down to serve as a guide fo
voluntary recognition. The employers signed
it at Nainital in 1958 but it has never been
carried out. The procedure of so-called
verification of trade wunion membership by
means of the official machinery has also
become a terrific fraud which no union, not
even the INTUC is satisfied with. I do not
know if such a system exists in any other
countty, Where there is a single wunion,
where is no multiplicity of unions in a

CHAITRA 4, 1894 (S4K4)

Labour Policy (Res.) 250

fuctory or an industry or a concern, the code
of discipline has said that there was no need
for any such procedure; the owner has got
to recognise it. Even that is not done.

And this 15 not only in the piivate
scctor.  The head oflices of the National
Industrial Development Corpoiation  are
situated in New Delhi. Only one union of
the employees exists. After many years of
agitation and representation, they have now
reached a state where the Labour Commis-
sioner of Delhi has told the employers ;: you
have got to recognise this union; please
recognise it. It is a public sector under-
taking. But the management refuses to
tecognise, The same thing is happcning in
regard to the NMDC where there is only
one union and also in Donimalai iron ore
mines in Mysore.  Only one union is there;
yet it is not rccognised by the public sector
management,

What shall 1 say about the big private
sector compunies ? Stiikes are regarded as
confrontations in which workers are to be
beaten down. [ recall that on 19 September
1968 tlere was the one day tokcn strike of
the Central Government employees. What
a storm it created ? There was a presidential
Ordinance banning strike and so on. In this
connection, I am reminded of the recent,
seven week strike of the 280,000 coal miners
in Great Britain in January-February. 289
collieries were closed down. In the depths
of the severe English winter, you can imagine
what  happened, domestic  highting and
heating, public transport, were all paralysed.
20,000 industries had to go on three day a
week schedule because therc was a power
cut. Still we never heard of anybody shot
or arrested. Often thesc people are a model
for us;: we have borrowed our Acts from
them; they are a model of respectability—
the British public and the British working
class, You cannot imagine such a strike in
this country even for two days. The entise
engine of repression would have been et
loose against the workers. We must learn to
respect the workers and the trade union
rights.

The slogan of moratorium is not the
way to look at it at all. s there going to be
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a moratorrum on prices ? Or profits > Or
retrenchment 2 Or on closures " If not,
please do not talk about a moratorum on
strikes

Stiikes, ava factor m hampering our
industrial giowth, are being grossly exaggela-
ted In the Mid term Apprasal of the I ourth
Plan and 1n the Economic Survey, they say
that disturbed labour relations was one of
the most minor factors that hampered indus-
trial growth Here they aie speaking as
Government, not as employeis and are there~
fore a little more objective There are so
many other major factors which are responsi-
ble for the slow growth of industrial produc-
tion 1n the country They have listed them
here 1 am satisfied with what 1s said here

1 have worked out an interesting point
One paid hobday for all the employws of
the private and public sectors throughout the
wountry would 1esult in 1,70,35,000 mn-
days being lost That 18 the total labour force
according to this little book which we have
been given to us In 1968, the peak year of
the strike wave, the total nunber of man-
days lost 1n the whole year was 1 724,40,00
which 1» equal to the number of man days
lost by giving one paid hohday to all the
workers throughout the country Therefore,
we should not exaggerate Nobody wants
that there should be more sirikes, but one
should not exaggerate and try to make the
workers a scape-goat

$o, for the settlement of disputes and a
proper modern industrial relations machinery
which 1s consistant with the kind of plans
that we are making for economic develop-
ment, we should scrap the existing machinery
and replace it by a new law which gives
pioper trade union 1ecognition and the mght
of collective bargaimmng without any third
party nterference Recenly, three Ceatral
Trade Union Organisations of this country —
the INTUC, the AITUC and the Hind
Mazdoor Sabha-— after prolonged mutual
disousstons, have agreed upon a large num-
ber of points connected with this question
One or two pomts have not yet been agreed
to, but 1f I may quote from the commumque
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nsued by the meeting of the representative
of INTUC, AITUC and HMS :

“With regard to industrial relations, the
meeting felt that the present system 1s
totally madequate and requires immediate
change The best way to promote healthy
mdustnal relations 1s to leave all disputes
to be resolved through direct bilateral
negotiations  The parties may agree to
refur the dispute to voluntary arbitration
or, falling agreement, the workers have
the right to direct action, including
strike

I'his 1s the basis on which ndustrial rela-
uons us based in all the advance capitalist
countties  and this 15 what has been agreed
to by all these three Central trade umon
organisations sitting together Thus thing has
been subnutted to the Labows Minister as
the basis for a new legislation, which he 1s
moraily bound to accept, because he has told
us on many occasions that Goverament will
accept whatever the trade union organma-
tions agree to So, | want to know whether
they aie prepared to accept this and come
forward with a mnew legislation on that
basis or not

Therc 1v & point in my rasolution about
workers’ control over production We do not
agree with this 1dea that by putung one
workeis representative 1n the Board of
Dircctor, workers' control over production
has been established This 1s a bogus thing
i our opimon, and what we were pressing
for 15 that at least in the public sector to
begin with-—1 know that 1n the private sector
the employers will not agree to it because
they think that 1t 1s the private preserve of
the management and the worker has no
business to say anything about pioduction-
at evety level of production, trom the shop
floor upwards, you should set up committeses,
call them production committees or anything
you hike, 10 which the workers will have co-
equal rights with the management to go mto
the problems of production, whether the
manning 18 all right, whether the raw mate-
rials are copung or not, whether the lay-out
of machinery 15 all nght or not etc. Fhe
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workers know much more about these things
than the management because they work with
their own hands. But uptii now they are
not given any such rights. Thercfore, if you
want to make them a real partner, if you
want that a really democratic system should
be evolved, then it is very necessary that this
question of appointing a workers’ representa-
tive as a Director as a kind of window-dress-
ing should be given up, and a proper demo-
cratic scheme of having workers' control over
production with co-equal powers with the
management at cvery level should be brought
in.

Finally, I want a categorical reply to this
question : On the basis of this agreed for-
mula which has been submitted to the
Government by the thiee central trade union
organisations jointly, are the Government
prepared or not to come forward with new
legislation, 1eplacing the old one, so that a
new chapter in industrial relations can be
opened ?

MR. CHAIRMAN : Resolution moved :

““This House is of opinion that in the
interests of overcoming industrial stagna-
tion. developing self-reliance and expan-
ding social justice for the working class,
the Government of India should imme-
diately adopt a new industrial relations
and labour policy ensuring rights of trade
union recognition, coliective bargaining
without third-party interfercnce, removal
of curbs on the right to strike and effec-
tive workers® control over production at
different levels.”

There are some amendments,

SHRI M. C, DAGA (Pali): 1 beg to
move ;

That in the resolution,—
after “working class” insert—

“based on the policies of democratic
socialism.” (¢))

That in the resolution,—

after “recognition” fnsert—
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“without detriment to the rights of
independent workers” )

That 1n the resolution,—
after “interference™ jnsert——

“and if necessaty, arbitrauion based on
mutual agreement™ 3

SHR1 C. M. STEPHEN (Muvattupuzha):
Sir, may 1 begin by complimenting Mr.
Indrajit Gupta for bringing forward this
1esolution, not because I would be able to
support this resolution in all the constituent
parts of it, but because it has afforded us a
forum to discuss a subject which is urgently
calling for serious attention and detailed
examination. Persons who are serving the
working class, whether they belong to this
party or that paity, think practically alike.
It may be an accident that almost at the
same time as Mr. Gupta gave notice of this
resolution, the trade union workers belonging
to this part of the House gave notice to
their party to hold a party meeting to discuss
this matter and already a serious discussion
has startcd from today's sitting onwards.

17.2% hrs.

[Suri K, N. Tiwary it the Charr)

The economic condition in our country,
as revealed from the papers handed over to
us in connection with the budget, does not
reveal a very encouraging picture. The present
slogan and aim of our economic policy is
self-reliance, which means carrying on our
economic activity without aid from foreign
countries. The fourth plan was framed on the
basis that we may require Rs. 4,100 crores of
{oreign aid. But the mid-term appraisal shows
that if things continue as they are today, the
foreign aid requirement will be Rs. 4,590
crores in the course of the fourth plan
Therefore, if we are serious about seif-reliance*
production has necessarily to go up to as
Jevel in which we will not have to look for-
ward to any other country for the purpose of
bridging the gap in our trade balances. But
looking at the industrial sector, agricuitoral
sector, commercial sector, etc., we find there
is a sag in the ultimate production and uiti-
mate availability of goods,
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Production i1s the keynote of our policy
The question 1s, who can give production !
Who 1s the major partner or party who c¢an
give 1t ? The producing wheel has got to be
moving Of course, the persons who invest
money and those who manage have a major
10le to play, but they by themselves cannot
give pioduction The man at the wheels
alone can give it And, they fun mto
millions The question 1s how these millions
and miltlions of workers, whether 1n factories
or in fields, could be welded into 4 sohd
whole, devoted and dedicated to the task of
giving production and how their cfloits may
be made to succeed and may not be made to
faill by reason of misinanagement, wrong
interference, wrong industrial relations policy
provocations, ¢losure of the tactories and
making things 1mpossible to carry on the
work with self-respect That is the real ques-
tion Therefore, 1 say that if self reliance 15 the
key-note of our economic policy, then No 1
priority must be given to the question of
industrial relations and labour relations But
thys 18 not being done  Whenever any law 15
framed, whenever any policy 18 evolved,
nobody cares to look atit from the pont
of view of the workers, trom the point of
view of the organised working class Umpteen
times that has been proved here and
members trom  different quarters have becn
opposing the trend

To say this 1s not to concede that every-
thing about industrial relations 1s bad Here
this resolution asks Government to * adopt
a new indostrial relations and labour policy
wnsuring rights of trade union recognition
This gives the impression that there » no
such law at present There 15 a law, an
4mendment to the Trade Union Act Only the
States have been given the junisdiction apd
right to implement it from such dates as they
prefer

We have got the Bombay Industrial Rela-
tions Act, under which recogmtion of trade
unions 15 compuisory Unfortunately, that
happens to be the bone of contention in the
matter of finalisation of the formula for
recognition 1o the tripartite discussion which
has been gong on with the INTUC, HMS
end AITUC Government have {sken the
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stand at the tripartite and the ladian Ladour
Conference that 1if the trade union Centres
evolve a formula and bring 1t forward they
will sign on the dotted lme In order to
arrive at an understanding 95 per cant of the
work has been completed We have gone to
the extent of consolidating the trade union
movement by setting up the national trade
umon centre  There 1s basic agreement even
about that It 1s not as though there 1s no
recognised trade union But everything stands
held up because of the insistance of the
AITUC, that unions recognised under the
Bombay Industiial Relations Act be derecog-
nmised Trade unions aje being recognised and
collective bargaining 1s taking place The
whole thing 15 being evolved by the tripartite
dicussions on the pattern of the 1LO

There 1~ nothing ike force bung brought
im The code of discipline 15 also being
evolved on the basis of the tipartite discus

s10n By mutual discussion and understanding
the code 1s being developed and implemented
by stages by failure and by success, step by
step, we have been moving forward and we
have now rcached 4 stage where 1t 1s felt that
the entire thing must have 4 second look

Thercfore, a National Labows {Commi-
sslon was appomted and 1its report 15 before
us Industrial Relations Commission 1s a
body which has been recommended by the
Labour Commusion Certain trade umions
including the AITUC, have been objsecting
to 1t The Industrial Relations Commission
will be a body to which anybody can go
without a reference by Government automati-
cally

Coming 10 collective bargaining without
third party interference, that is basically
there Of course, third party interference 8
there on some occasions There are stages
where a trade umon rushes to the govern-
ment and asks for interfernce There are
other occasions where an employer asks for
a reference to the Commussion Therefore,
on such occasions interference may become
hecessary But collective bargaming 1 not
objected to Wherever there 13 some lacuna
in the general structute that must be reme-
died, and that is being done 1 the forum of



257 Industrial Relations &

the 1LO or the Standing Committee, Govern-
ment are keeping an open mind on the whole
question, They want trade unions in the
country. One industry one union 1 the
slogan of the government but many people
are objecting to it, unfortupately.

Coming to the removal of curbs on the
right to strike, there is no curb as such but
1t looks as though attempts are being made
to put a curb on the right to stnike. I as a
trade upion leader want to go on record with
my reaction to this call for a moratorium on
strikes. A moratorium on strikes is not a
new slogan; il is a 19th century slogan, No-
strike law was promulgated to ban strikes.
The working class had shed their blood to
dafeat that goal and got back their right to
strike after serious struggle. Now we have
come to a stage at which a human being as
a worker has got the right to refuse to work.
What is it after all ? it is non-cooperation
which Mahatma Gandhi had taught us, non-
coopcration with evil, non-cooperation with
something that is unjust, non-cooperation
with something v whith you cannot agree.
There you say, ““I shall not bea party to
this arrangement; 1 strike work and go
away."”

Banning of strikes is not a new concept;
it is an old concept. If banning of strikes,
whether by persuasion or by sweet words,
appeals or Jegislation, is attempted, the
implication is what Shri Indrajit Gupta poin-
ted out. You say, the villain of the piece is
the worker, 1 resent the very spirit of that
approach.

No worker wants to go on strike, because
it means financial loss to him. The worker
going on strike is undergoing a sacrifice and
his family will be under penury; he will be
going without his bread. Why it is that, in
spite of this, the worker goes on strike ?
Does anybody look into that ?

1t is not moratorium on strike that we
want, It is a moratorium on closure,
mismanagement,  victimisation, dismissal,
handling of industris] affairs by people who
bring in 4 bureaucratic mind to bear on the
whole est-up, that we want. It is a mora-
torium on thet that is needed. The mandate
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that was given to Government, in my humble
opinion, was not to implement a moratorium
on strikes. The entire nation may say, “You
shall not strike”, but nobody can take away
the right of the worker to refuse to work.
He can certainly come away from work.
Theretore, that is not the attitude to be
brought about. **Moratorium on strike” is
not the slogan which 15 neccessary at this
time. [t 15 absolutely impossible to imple-
ment it.

May ] instance a particular case ? There
is a factory, Prcmier Tyres The General
Sceretaty of my union was dismissed two
years ago. I did not give a call of strike; [
went to the Tribunal. The tribunal said, **lt
was a case of victimisation and dismissal;
seinstate him with full wages.” "The company
went to the High Court. The High Court
said, ‘It 1s victimisation and dismissal;
remnstate the worker with full wages, pay him
full salary and pay the union and the worke:
the cost.” But the factory said, ‘“Whoever
may say, | am not prepared to reinstate
him.”” Now, 1 have no remedy except to go
under the Payment of Wages Act and ask
for wages under section 33 A of the Industrial
Disputes Act. But is that the remedy ? Has
the Government got anything to compel that
factory to take that worker back ?7 1 have
exhausted all my remedies. Unless you can
haul up the employer under the D. I. R. and
compel the reinstatement how can anybody
object to strike by workers ?

There are umpteen such cases. So long
as there are employers and employees, there
will be industrial disputes, The question is
how to resolve the industrial disputes. The
only weapon, which the worker has got to
force the resolution of the mndustrial dispute,
1s his ability to strike work. He does not
have the money but he has the ability to
strike work, and non-cooperate.

Now, the attempt is to take away that
instrument from him. But who will protect
him ? What is his protection ? 1f any attempt
is made to take away that instrument from
his hand, the worker 15 not going to agree.

The important thing 15 to evolve a
machinery whereunder industiinl disputes can
be resolved.
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If any trade_union worth the name agrees

to an arrangement -whereby, be it for para--

dise 1o come on the earth, it will give up the
worker’s weapon of strike, that trade union
is not worth the name of a trade union. That
will be the reaction. That will be only irrita-
ting the worker.

The emphasis has got to be on some
other way for the resolution of industrial
_ disputes, For every move that the Govern-
ment is making an anxious enquiry, a solici-
tous enquiry, has to be made as to how the
fellow, who is producing the wealth in this
country, will teact. The fellow is the worker,
be he a factory worker or a field worker.
Unless you ensure that and react accordingly,
there cannot be full production.

Therefore, this is a question on which
very detailed discussion has got to take place.
Nobody is against avoiding a strike, Every
worker today is patiiotic enough not to go
on strike for political purposes. Anybody,
who tries to call @ political strike, will find
that the worker is resisting. But mismanage-
ment makes it impossible for him to work,
That is the state in most of the public sector
industries. People, who do not know about
industries, bureaucrats, are there. They do
not know how to behave. The worker, whe-
ther he is in the Tata concern or in a public
sector concern, is of the same soil and of
the same character.

How is it that the worker misbehaves
there and the worker does not misbehave
here 7 How is it that the production goes
up there and the production does not go up
here 7 The worker is of the same character.
It is not that only a private sector fellow
does the work and not a public sector
fellow , ot vice versa. That js not the type
of an Indian worker., He puts his labour to
make the Public sector a success. But, un-
fortunately, the managerial set-up, the
administrative set-up, the- entire set-up, to
get work frorr him I8 such thai it makes

impossible for him 'to 'do his work. Nobody'

looks into that aspect of the, matter.
E’mybody blames the worker.
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man who is prepared to keep the wheels of
production going. Don't ' blame - the worker
and lebel him as being the only villian of the
peace. Accept him as a noble man and deal
with him accordingly. You deal with him as
a participator in the industrial produetion of
the country, That alone is .a solution.

About these curbs on right of strike,
there is none at present. Therefore, this
Resolution is not nccessary. But this
Resolution will serve a good purpose, to
give an indication that any attempt to curb
his right of strike will be resisted by him,
1 agree with Mr, Indrajit Gupta when he
says that you will not be ensuring worker’s
participation if you put ip a Director there
as workers representative, If you want to
have effective participation of labour, then
something like a Yugoslavia sort of self-
management system will have to come.
Qtherwise, there is no participation by the
worker. You just put him on the chair and
give a chance to talk and listenned at the
meeting of the Board of Directors. The
worker of India is not going to be mesma-
rized by that act into a sense¢ of participa-
tion in the managements,

This resolution has been given us an
opportunity to discuss this vital matter, |
think, 24 hours time allotted -for this
Resolution is not sufficient and that more
time should be given for a -.discussion on it.
A detaited discussion must take place. The
demands which are enclosed in this Resolu-
tion are with respect to things which are
already mostly satisfied.  Therefore, " this
Resolution suggesting that these things are
not obtaining is out of place. Hernce, 1-do not
think 1 wiil be able to aupport 1hxs Resolu-
tion, :

_With these words, 1 bave done,
CHINTAMANI PANIGRAHI
i~ Chajrman, . 8ir, the
present . Resolution is . veally . timely in the
sense that it has come . after winning & war
against Pakistan, when there was ‘manifested

SHR1

) acommm‘mnmity ‘of ‘&l sections of
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the people including the working class and
all sections of people participated in
this great struggle of winning a war against
Pakistan. Now also we are to win a grcater
and di flicult war against poverty.

The President and the Prime Minister
have given a call to maintain industrial
unity in coming years so thal with whatever
we have achieved ou the battle-field, we can
win another battie that we are going to
fight, that is, the battle to drive oul proverty
from this country, to win the battle of
economic indepcndence for the massas of
our country and to win the batile of Arthik
Swaraj as has been termed in the President's
Address. Therefore, 1do not find any appre-
hension, as some of my friends have that this
is a prelude to a kind of banning strikes in
the country. .

Sir, 1 do not think, in 1972, the clock of
progress that India has made can ever go
back to 1967 or to pre-1967 days. We are
marching from one victory to another and
from one progress to another. There is no
question of any apprehension. 1 do rnot
find any apprehension that the call of hav-
ing & moratorium for three years on strikes
and look-outs is a kind of thinking that all
strikes will be banned in the country and the
only right of workers to go on strike will be
taken away. | do think, in the year 1972,
the Government of India and the Congress
Party itself which has got a massive mandate
of the progressive sections, of the vast
masses of people, will ever think of such
a4 measure, 1 don’t have that apprehension.

Here, the biggest challenge that we have
before us is to win this new battle of economic
independence and to make our country self-
reliant. The major factor in achieving this
battle for selfreliance is the working class. That
is the main factor which should be taken into
consideration. Unless the working class of
this country develops a sepse of involve-
ment in the battle of wimning economic
independence or the battle of achieviug self-
refiance for the country, whatever measures,
enactments, laws, that vou pass in this
House or in the State Jegislatures, will not
increase productivity in this country. There-
fore, the basic question remains in almost
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all the industrial undertakings in this
country, cither in the public sector or in the
private sector as to how to maximise pro-
duction. If you look to the economie Survey
or the Mid-term Appramal of the Govern-
ment af India, you will find this. For exam-
ple, in the case of the most essential sector
of our cconomy like steel, you had set a
target of ten miillion tonnes of stecl.  In the
Mid-Term Appraisal you came upto eight
million toanes. You are in the Estimates
Commiittee, Sis. I can even say without any
contradiction that your target of steel pro-
ductioi is on the high side; 1t cannot even
cxceed seven million tonnes, and if you can
reach seven million tonnes, it is rcally very
good for us. Take fertilisers or take the
case of metals like zinc and copper which
are the most essential materials for ¢nhanc-
ng productivity in the essential sector of our
economy. If you look into the survey
carried out by the Reserve Bank of India,
you will find that today, 35 per cent of the
industrial capacity wiuch had been created
in this country remains unutihised. 1t seems to
me that, to generatc new pioductivity in this
country, the 35 per cent unutilised capacity
should be utilised. You are groping for
capital and are tsxing our people to find
resources; you aic &lso begging of the foreign
countrics to get some more aid.

The new call which Government has
given, the call tv achieve self-relianse,
applies to all sections of the people; it is not
addressed only to the working class; it
applies to employcrs, cmployces and all
sections of the people. Let us feel ourselves
as part and parcel of this new slogan that
has been given, lo achieve self-rcliance, so
far as our economic development in this
country is concerned.

Keeping this n view, | must siy that no
Government in this country will ever be
able to think of taking away the only legiti-
mate right of the working class. The right 1o
strike. Here the situations are changing in
this country. The situations are changing in
the sense that Government is trying to see
that more and more workers participate in
the management, a kind of what is called,
*participative management’ in the industrial
production of this country. Joint Manage-
ment Councils have formed; Workers Com-
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mittee and  Joint Consujtative machincy
have also been set up Al these provide a
really uscful kind of machinery to mastamn
a proper relationship belween the workers
and the management 50 that they can have
a collective baigaining 1 achieving their
immediatc problems and mn resolving then
differtences But even then, Government f<
not quite satisfied  We are alvo——as paity
men working in the field of labour——not
satisfied with the kind of machinery set up
because it only touches a tringe of the entire
problem So, 1t must be thought ovet by the
Government that there must be a sincere
participation of labour in all managemcnts
in the mdustrial production of this countiy
Why 2 It s because of this Take, for
instance, the question of stnke So la as
this 18 conceined, the private capital iy also
in strikke They do not want to nvest the
funds avaiiable with them They do not
want even to plough back as much profit as
possible to be invested in the investible funds
of this countty so that we could get more
1esources, mote capital, and more mdustial
production by cxpanding our industies Onte
the worker 1s given that kind of freedom, as
my hon friend said, he must be eonsidered
not as a kind of scrvant, it 1 not master
servant relationship This s new India of
1972 Itisa kind ot cqual partnership in
the new venture of building < new India,
butlding a socialist economy mw  this country
It 15 a new pattern Theicfore, the industial
relationship  between the workers, the
management and the Govanment should
change It should have a new orientation
That should be the amm and objective of the
new ndustiial 1elations that Gowveinment
wants to bring about Perhaps it 15 already
trying in that drection

Therefore, 1 would submit for the consi-
deration of the Government here one thing
Now, the biggest challenge that 1s with us 1s
this Supposing you are trying to put up one
working class representative in the Managing
Board of Directors of Hindustan Steel Ltd,
it never happens There are three or fow
unions 1 think the Government are pur-
suing 1n the last few years the polry of
having regular consultations with the tyade
umon leaders and now we have the poliey of
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having one union m one industry Let us
hape that the Government 15 very sincere In
their efforts I hope they must try to see
that 1t 1» implemiented  But that won’t solve
the problem  We have to work out in the
modk] as 1t has been worked out in Yugo-
slavia which has a kind of tradition for all
these ycars that they have self-inanagement
wouncils everywhere, 1n every sector of the
industry fiom the beginning to the assembly
point  Their workers participate in the deci-
sion-taking 1t 1s no use to call the workers
for jomnt monthly consuftative machinery
What for * [t s sinply to find out as to
what kind of giievances thev have and if
somebody 15 gotng to be retrenched, to offer
some employment to him

The workels must participate m the dect-
s on-making process at every stage 1here-
tore, the Goveroment to-day should take
mto  onsideration  the unutilised vapacities
of the difluent ndustiies 1n the country,
both 1n the public and puvate sectors and
wvery sector of the economy should be an
dutonomous body and the Government
chould only 1in a general way think of the
cntire production targets of the country In
1972, the target Jor stecl s so much,
fertihiser 15 so much  Once the entue  pro-
duction taiget 1s fixed, every unmit an this
countty with the partiupation of the workers
and with the possible supply of essential 1aw
matenals must decide how to implement this
nattonal target  Thetefore, every fautory,
the Rourkeld, Durgaput and everywhere,
niust try to fit in this national targets Once
the taiget 1s fixed, they must be given that
kind of auionomy and liberty so that all the
workerq partrcipate 1n alf spheres of decision-
making and all the workers should feel that
they are part and parcel of the biggest battle
that the Government and the people are
fighting to-day to achieve self-rehance That
is the new slogan of the battie ard every
one of us 1y & part of the great struggle to
wipe oul proverty from this country and the
working class to-day must bear the biggest
burden because they are the persons at the
wheels and they are really responsibie for
the increased productivity of the countiy

Now, 1 don't want to take much ghne of
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the House, 1 am quite confident that the
Government accept the underlying principle
of this resolution and the new direction aftet
the great victory of Bangla Desh and even
after the great massive mandate that wc
have won in the recent elections, a mandate
from the progressive section of the vast
Indian masses, not from the reactionary ele-
ments, not from the communalists, not from
the capitalists which are now defeated, and
this new progressive section of the society
by its great mandate is moulding the Govern-
ment policies and I am quite sure the under-
lying principle of the Resolution is accepted.
Therefore, 1 think ultimately Mr. Indrajit
Gupta will be prevailed upon after he hears
our Minister to withdraw his resolution ana
1 think the Government and the Party
should try to see that new changes are com-
ing in this country and unless the entire
working class 15 taken into confidence and
they feel they are part and parcel of this
new process most of the troubles that we are
facing to-day in the economic fiont, we will
not be able to solve 1 think the Government
and the Party is quite anare of this new
direction. In the commg years the working
class will have a new outlook, a new otien-
tation so that we fit in the latest new orien-
tation that we have to-day.

st waway wow (qrAt) o @
AERA, A AT AT FFRANT QA T
A § 9% AR A { 0F FA FAT AREAT
g f& 3w & awrsrg s 0 W gAY
difr AT Y qomvefT § 25, 26 G & A%
M GAN HYH( TIEITIRY T AE WrET
A% fger & g s Faw g @wET A
agt swere ar Wi sty | o7 e
w1 % 7 XAt uw avr wrgen § fE aaga
F1 o WAl ¥ GUE ¥ ¥ g9 | AAGT
wsfm Ay 1 &few ot @ St st
wirefre #vm § ag fedt 7 Pl
T ¥ ag aww 4= § fr wage W oF
wftn & avg & AT ag T% ¥ AT
adr agar § o+ & s g A & S99
wH owe # gR wew fer 3 R
freveem & arre av€ A ga & o
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T A W B A aw & oAy & ot A
et feqrddez | Tewr wrvor Aar B
v faarddvr & wwae B W SR
gredY g g} @ e fF oaed amt
TS §1 TH AW AT AEA T ATE
sraat grm i arfae @ 2w v frard-
¥z 7 T FEA T ATE TR 0N AREA
¢ A awg &7 wEen R AT 90
e D) B B e G e
Avr gETe HWEA & HAT a9A F, Adqr S
FYTAY AAT WA W wA FIH F, T
e udew wrowv wFAr ¥ PR e o
F7F € {F $AAT IEEA A AT ¢
gETY AWEA &1 W AU §, 4% A0
aifes 97 o § o ST IO e
arr &1 faekar? far wvgar @ fx a8 ¥
FATT &, TAATEH FAT IRET & AW
3eTrEa garar & wfe Tt ure afafe
AT Far & At bt o TreEeEt y
gaq 4 31 @ gfaae & Al 7 A=
TR F7 WY et famal €1 3w
q7 FATH &1 AT A1 AT E | FAT IAT
forn madAdvE FED Y A4 E | EETY
wagT AR A7 TR A A adAgse @

Tt wugT Wi AR WA WA GF @
Y7 o Efera Age Wi ow WTAo A
g ag AW T g% g 5 awe wega #
HHAIT &, TEIT FGATT § | AAZT ATAA
& fr W7 A g% & o gAY qfesR W
g8, agamfrar ar e wrer W
qgofrafer et wverRTe g1 vE & AT ST
gow F1 srtedr ofsr ®owEr g
¥ wage  FTEw A gAY W
gaEE F T AEgQ &1 g
ag GUw § | AT ot fumr wr atar
SAAT & TAST AT AEY B | AEET
ww oSt w1 Wi AEr B AT B
ammd & fr g @6 9w @ AR
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AN FT Agew W § 1 Afww ow glee-
FI0T Y FZTAT T ) AoIgR T9y §, iy
&9 g | ot #v g T G g
afer gwrt agt ot 3w Afadl § o)-
ardt AT O o AE FT W@ &1 AT
gURTL AT 9T, WAE dF7 SiwwET
&Y, T < & el fawor | arfaerdy
&, (T guar #7a & A g8 AFC
M I A-Frar-any Tugd w ey
gHi & a1t ¥ wzew Tad) § )

famr wrfre wm-gq@ w7 wrvaE #
Frar gfaad dar w73 § 1 ghrad W B
FAGT & ot Aoy Y wEAr wer £
faet-wrfere Fgar & & w9 =% qx awstar
a7 A, qF a% § grer 4y ag H3F
¥ g dare adt § 1 7o 2w gfega &
et gw uF favy $3 0 fF auge uw
AT F g T B fazy & foyo,
i@z &1 @ s & fog a7 g
HI9FT FANT T ORI gAwA F foo
&1 fma o gy Y dar v &
ATX F) EHATC TRA | OF w0 graT @
T & A A & 9l gmT A e
q, 9% 499 HT Y X T F & gAHHT
qz &Y A aNE 3 HW owF Ay, a
wagy qaeo fr fggmm A g e &
fergea &Y aad A § ) A wrAr
AT ¥ ww dar @fi, aw aw qar gl
g gy A fegrddee & wradt o
andl e g aogdl & Y7 ¥, o figedt
urrRar §, wwgaim § o
g IR (ot gav §, ez a’r
T mﬁaﬁwmémg,
of gy gogdl A wivfrere Y e &
mwﬂwmﬂwﬁ%mw
w7 T AT F RE agaT AT aifgy,
' wwwrﬁwwhg‘hr?r@fwuzﬁ
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T A gigT & wrow §, Ay TR
Freary § 1 o Y dww gy dey &
o gaTT gA TR awr § o g
fergeam w1 fawior sor &1 Wfew oY
quaTe FHardy §, S ofew deEe &
R § ag oY 3°F AEew AH @
ITHY TIHT FY AAL F AET @A | ;A
TF ATEHT gAY ARAT 9T gERA ¥
orgaT & | ofses §F § wad T we-
Td ag § v 9N gree FE e §,
dAroog §, gz Awgd T 9@ AW @
T Ty, fow awe & oz wv dEd
%) UF w9gT AT AT @S T, AT
FfawT guwt ww oTewd YT EERTR
&7 frrg & ad 28w, frg g ¥ ag
gofiandr #1 gwar &1 & wwwar § i o
EHTY T F1 FAT FX A waww §
77 wuw A T AorgR F @rs aww
ag aumy § fF gand seae Jam fowrw €,
gaw fefiert wreg &7 & &1 gwml 9w
sgrer gfg &1 K owwr § 5 wwaw
#HRT AT yarew & fror T A fae
s, fasowifae ot wage & oftw A

“gré 7 faz W, A4 A% AT e S

AR AL

ﬁﬁvﬂwmﬁﬁ@%l qgaT
T T FTAT EN0 fE ww wreEd ¥ St
gfr® §, waw Araa W& fag o ow
i sfeyare oAt wrfEd, Wy e
wAY o av et Y a % ¥ oW w-
2 wear Wifod Y % ave fr
gt ¥ & ofy ghrr ST SWTY T

&1, Ju Fofrarar fear oy apre el

g w1 gw foprdaos ¥R o g

qfet gt worgdt ¥ el Y 2w fon
oy Prmr-amrfen ¥ 34k o &z w7 wA-
- vy Tt & 1t el Y T
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7T & qvg A ¥ ezl A I

BTEAET IR AN ¥ fo Aam oAy gawy A4 e

&1 8 s dhge <ar @ fis sire fae
wifew R woge & v 2 wen
#...

awafy witzw : ow W AT
o

it gorwsx T e g g
Rt v g, ag Wt ady gwr arfgy
Zv gfrad e § e g fad-mifors
¥ wwer w7ar &1 wfaw $Y Awga &
= sTerwr g, s gr A AwAr R
Aq AT Afrdt 7 g9 o &Y oW o
7qy a=T woer g & fr few-mfaw
qorge #Y g7 gfez § Fwer &1 A Aoigy
wrfrere a9y & ar wifew awwA £
A% wfaFErd w7 gaw S 7ar ¢ Wl
Ay 7Y Wy 6 woge S woltar aw
&7 IAF ATG 43 | FEYAT TG FIY AN
AT —aAgT WY AR 1Y 4F | gafAm o
oS AAF A £ Wk ¢, 9 g7 g1 qawAr
g AT T FTA A X AT ATRY WY ¥
s1ad § v garer ¥ @ ara, S won-

& argm fr s §7 afew gavee 2,
IR uF am g, f5oaw twam A
A § S aui fr ogAwry ¥y oW
TR AW 97 qFAr & W W AW
FfraT & swav a0 £ F AAF AT I
T Zw gy gyArd B ogw ST # oAy
gadT fsedErh & 9 g0 wURT FTH ¥
FHT | AT AT TAAE K FT AT T
gfrafass Y ravq = & T

gaR aet ot dfgew 2 3T @F
FUAATZHGAT  FIAT ENIT, AT AT FART
g q &, IAHT ANAATTHEAA FIAT HAT
wfea AT S ¥ 99 7R AT
#1 qg srev wvAr gon e oafe .

awmfa wg@aw : a17 ¥q4T W9
FUHAT qTT AT TH |

18 hrs.
The Lok Sabha then adjourned till Lleven of

the Cloch on Satwday, March 25, 1972/
Chattra 5, 1894 (Soka)
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